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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
APPEAL NO. 15/2025

IN THE MATTER OF:

VASANT KUNJ RESIDENTS WELFARE

ASSOCIATION SECTOR-B, POCKET-I «APPELLANT
VERSUS

MINISTRY OF ENVIRONMENT, FOREST

& CLIMATE CHANGE & ORS ...RESPONDENTS

SHORT REPLY TO THE APPEAL FILED BY THE
APPELLANT ON BEHALF OF RESPONDENT NO. 6
NAMELY DEPARTMENT OF FOREST AND WILDLIFE,
GOVERNMENT OF NCT OF DELHI.

MOST RESPECTFULLY SHOWETH:

1. At the outset, the answering Respondent denies each and
every allegation, assertion, and submission made by the
Appellant in the present Appeal, in so far as they pertain to
the Department of Forest and Wildlife. It is submitted that
the present Appeal is misconceived, devoid of merit, and
appears to have been filed with the sole intention of
obstructing the due discharge of statutory duties by the

answering Respondent.

2. It is submitted that the Appellant has filed similar

applications before various fora including the Hon’ble
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Supreme Court, the Hon’ble Delhi High Court, and the
Central Empowered Committee (CEC). The issues raised
in the present appeal stand conclusively adjudicated by the
CEC. The Appellant's conduct is thus indulging in forum
shopping and abusing the process of law and the

machinery of this Hon’ble Tribunal.

. The CEC, constituted by the Hon’ble Supreme Court in
W.P. (C) Nos. 202/1995 and 171/1996, has already
considered the matter in Application No. 1587/2024 filed
by Shri Rajeev Ranjan, a member of the Appellant RWA. A
meeting was held on 27.11.2024 in the said application,
wherein multiple issues concerning the project in question
were discussed. A site visit was undertaken on 03.01.2025
in the presence of members of the CEC, officials from the
MoEFCC, DDA, the Forest Department, and the Applicant

and the matter is under continuous monitoring by the CEC.

. It 1s submitted that the Department of Forest and Wildlife,
GNCTD was directed to furnish detailed reports with
respect to the status of land, including its classification as
Morphological Ridge, Reserved Forest or Protected Forest,
and whether any vegetation or trees had been removed.

The Forest Department duly complied with these
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directions and submitted multiple reports, including
clarifications regarding initial inspection inconsistencies.
These reports are annexed to the report and were duly
considered by the CEC. The answering respondent
submitted a list of trees along with the report dated
06.12.2024 wherein it was disclosed that a total of 23 trees
were present at the site, out of which 19 were healthy and
upright, 01 was a rehabilitated fallen tree, and 03 were
dried-out. It was further informed that the proposed project

did not envisage felling/ translocation of any tree.

. That the Ridge Management Board, by way of its letter
dated 24.03.2025, submitted before the CEC that, in light
of the Hon’ble Supreme Court’s restraint imposed on the
Board from clearing any project in Ridge Forest areas
without specific permission from the Hon’ble Supreme

Court, it would not express any opinion in the matter.

. That the CEC Report No. 25 of 2025, filed before the
Hon’ble Supreme Court, recommended that although 4553
sqm. of the subject land does fall within the
Morphological Ridge area, the land is not part of the
Notified Ridge or Reserved/Protected Forest. The CEC,

after detailed scrutiny and site visits, recommended that.
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the construction may be permitted subject to certain
stringent environmental and ecological conditions, and
subject to the approval by the Hon’ble Supreme Court. As
part of recommendations, the CEC also inter-alia directed
in para 18 of the report that,

“c) No felling of tree shall be allowed, and M/s RR Texknit

shall ensure protection of all 23 trees standing on the

‘subject land’.

d) The periphery of the ‘subject land’ is around 385 meters
in length.There shall be green fencing all around the
periphery, and around250 trees of indigenous species shall
be planted alongside it in tworows at a spacing of 3 meters
by 3 meters. Similarly, another 250 trees of indigenous
species shall be planted along the internalroads that will

be constructed.”
Copy of the CEC Report dated 14.05.2025 is annexed

hereto as Annexure-R-5/1.

. That these developments reflect the ongoing adjudication
and active oversight by competent authority and by the
Hon’ble Supreme Court. The Appellant’s present attempt
to agitate identical issues before this Hon’ble Tribunal is

thus an abuse of process and is liable to be rejected.

. That the Hon’ble Delhi High Court, in Contempt Petition

No. 1149/2022 titled Bhavreen Kandhari v. C.D. Singh,
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also adjudicated similar issues vide order dated 06.12.2024

(annexed as Annexure A-9 with the appeal).

9. That the Appellant has sought to re-litigate the same
grievances through multiple proceedings, including CM
Application No. 5956/2025 in Contempt Petition No.
1149/2022 pending before the Hon’ble Delhi High Court,
making false and baseless allegations that there were
discrepancies in the status reports submitted by the
answering Respondent. Copy of the said application is

annexed hereto as Annexure R-5/2.

10.That the Hon’ble Delhi High Court issued notice on CM
Applications No. 52907/2024 and 52908/2024 filed by the

Appellant vide order dated 10.09.2024.

11.That the Hon’ble High Court directed that no tree shall be
cut without permission of the Deputy Conservator of
Forests and ordered the SHO, PS Vasant Kunj, to ensure
compliance. Directions were also issued for submission of

a status report by the answering Respondent.

12.That in compliance, the answering Respondent submitted a

status report on 19.09.2024 (Diary No. 3953199/2024).
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13.That on 04.10.2024, despite the presence of this status
report, a fresh status report was directed to be filed by the
Hon’ble High Court due to objections raised by M/s

Texknit LLP.

14.That the second status report was filed in compliance of
the order dated 04.10.2024. Both reports were placed on
record. The Hon’ble High Court adjudicated all issues
raised by the Appellant vide final order dated 06.12.2024,

copy whereof is annexed hereto as Annexure R-5/3.

15.That dissatisfied with the outcome, the Appellant
approached the Hon’ble Supreme Court and filed
Contempt Petition (Diary No. 57901/2024) in W.P. (C) No.
4677/1985 (M.C. Mehta v. UOI & Ors.), raising identical

1SSues.

16.That the Appellant also filed an application for recall of the
above order dated 06.12.2024, being C.M. No. 5956/2025
in Contempt Case (C) No. 1149/2022, which is pending
before the Hon’ble Delhi High Court. The answering
Respondent has already filed a reply, copy of which is

annexed hereto as Annexure R-5/4.

17.That the answering Respondent has no role or /ocus in

granting permissions related to the project in question.
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Further, the allegations made against the answering
Respondent have already been agitated repeatedly before
other fora and have been dealt with, as afore-said.
However, without prejudice, the answering Respondent
specifically denies all allegations made in the Appeal,
particularly those in Paragraphs 6.6 to 6.15 and 7.22 to
7.23, and 7.46 except those which are matters of record.
The allegation of suppression or fraud as alleged or

otherwise or at all is emphatically denied.

18.That the name of the answering Respondent ought to be
deleted from the array of parties, as no relief has been
sought against it, nor does it play any relevant role in the

controversy.

19.That the present Appeal is therefore wholly misconceived,
replete with misrepresentations and deserves to be

dismissed with costs.
PRAYER

In view of the above submissions, it is respectfully prayed that

this Hon’ble Tribunal may be pleased to:

a) Dismiss the present Appeal as misconceived and devoid of

merit;
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b) Delete the name of the answering Respondent from the array

of parties;

c) Award exemplary costs against the Appellant for indulging in

forum shopping and abuse of the process of law;

d) pass such other or further orders as this Hon’ble Tribunal may

deem fit in the interests of justice.

RES NT NO. 6
THROUGH
Q
JYOT! SENDIRATTA
Standing Counsel, GNCTD

DATED: 02.07.2025
NEW DELHI
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
APPEAL NO. 15/2025
IN THE MATTER OF:
VASANT KUNIJ RESIDENTS WELFARE
ASSOCIATION SECTOR-B, POCKET-I ..APPELLANT
VERSUS

MINISTRY OF ENVIRONMENT, FOREST
& CLIMATE CHANGE & ORS ..RESPONDENTS

AFFIDAVIT

I, Vipul Pandey, S/o Shri. Gajadhar Pandey, aged 35 years, posted
as the Deputy Conservator of Forests, (South Forest Division),
Department of Forests and Wildlife, GNCTD, having its office at
Asola Bhati Wildlife Sanctuary, Near Dr. Karni Singh Shooting
Range, Tughlagabad, Delhi-110044, do hereby solemnly affirm

and declare as under: -

1. That T am well conversant with the facts and the

circumstances of the present case and as such am duly
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2. That the accompanying reply has been drafted by the
counsel upon my instruction, the contents of the same may
be read as a part and parcel of this affidavit; and further, I
state that, the contents thereof are true and correct to the
best of my knowledge and same are based on the record of
the case maintained by the Department of Forests &
Wildlife, GNCTD except the legal submissions made

therein which are believed to be true and correct.

D NT

et VERIFICATION

I, the above named deponent do hereby verify and declare that
the contents of the reply are true and correct to the best of my
knowledge and belief. No part of it is false and nothing material
has been concealed therein.

Verified at New Delhi, this

da
YRR I

- of July, 2025.

DEPONENT

0 THE
NTS EXPLANED
1 THE CONTES orieD BERFEDALY 10
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ANNEXURE R-5/1
CENTRAL EMPOWERED COMMITTEE

(CONSTITUTED BY THE HON’BLE SUPREME COURT OF INDIA)

I1 Floor, Chanakya Bhawan, Chanakyapuri, New Delhi — 21, Tel: 2161 0612, 2161 0613
Email cecindia202@gmail.com, Website: www.cecindia.in

F. No: 1-19/CEC/SC/2025-Pt. (73) Dated: 14" May 2025

To
The Registrar
Supreme Court of India
New Delhi-110001
(Attn: PIL Section)

SUB: CEC REPORT NO. 25 OF 2025 - REPORT OF THE CENTRAL EMPOWERED
COMMITTEE ON APPLICATION NO. 1587 OF 2024 FILED BEFORE IT BY
SHRI RAJEEV RANJAN AND APPLICATION NO. 1608 OF 2025 FILED BY
M/s. RR TEXKNIT LLP, REGARDING CONSTRUCTION OF GROUP
HOUSING PROJECT AT KHASRA NO. 1230/2, SECTOR-B, POCKET-1,
VASANT KUNJ FALLING IN THE MORPHOLOGICAL RIDGE OF DELHI.

Sir,

The CEC Report No. 25 of 2025 filed in W.P.(C) 202 of 1995 of the Central
Empowered Committee on the above subject is enclosed (Four copies). It is
requested that the Report may please be placed before the Hon'ble Court for kind
consideration.

Yours faithfully

Copy to:

Mr. Harish N. Salve, Sr. Advocate & Amicus Curiae.

Mr. A.D.N. Rao, Sr. Advocate & Amicus Curiae.

Mr. Siddhartha Choudhary, Advocate & Learned Amicus Curiae
Mr. K. Parameshwar, Advocate & Amicus Curiae

The Secretary, MOEF&CC, New Delhi

The Chief Secretary, Government of NCT of Delhi, New Delhi
The Principal Chief Conservator of Forests, GNCTD, New Delhi
Standing Counsel for NCT of Delhi

Standing Counsel for the MoEF&CC

10 Applicants / Respondents in Application Nos. 1587 of 2024 and 1608 of 2025
11.All Members of CEC

B =l REn o Ll K3 e
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CENTRAL EMPOWERED COMMITTEE

REPORT No. 25 of 2025
IN

Application No. 1587 OF 2024
(Filed by Shri Rajeev Ranjan)

AND

Application No. 1608 of 2025
(Filed by M/s. RR Textknit LLP)

IN

W.P. (C) No. 202 of 1995

Dated: 14 May 2025
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CENTRAL EMPOWERED COMMITTEE

REPORT OF THE CENTRAL EMPOWERED COMMITTEE
ON APPLICATION NO. 1587 OF 2024 FILED BEFORE IT BY
SHRI RAJEEV RANJAN AND APPLICATION NO. 1608 OF
2025 FILED BY M/s. RR TEXKNIT LLP, REGARDING
CONSTRUCTION OF GROUP HOUSING PROJECT AT
KHASRA NO. 1230/2, SECTOR-B, POCKET-1, VASANT
KUNJ FALLING IN THE MORPHOLOGICAL RIDGE OF
DELHI.

BACKGROUND

In this Report, the CEC has dealt with two Applications which are
related to a single project, i.e., a Group Housing Project on Privately
Owned Land bearing Khasra No. 1230/2, Sector-B, Pocket-1, Vasant

Kunj, New Delhi, hereinafter referred to as ‘subject land’.

2.  The Application Number 1587 of 2024 has been filed by Shri Rajiv

Ranjan through which he has raised objections against the approval of
the proposed Group Housing Project on ‘subject land’, on the ground
that the proposed land is falling within the Morphological Ridge Area and
thus, no construction may be allowed on the proposed land. The
Applicant has relied on the E-Vanlekh Map to show that part of the

proposed land falls under the Morphological Ridge (South Central Area).

16
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A copy of the Application No. 1587 of 2024 is enclosed as ANNEXURE

R-1 to this Report.

3. The Applicant, Shri Rajiv Ranjan has stated in this application that
the proposed Housing Site falls in Notified South Central Ridge of the
Aravalli Morphological Ridge Area and will impact on the Aravalli Ridge’s
Stability, therefore the Applicant prayed for cancellation of proposed
multi-storied Group Housing Project situated at ‘subject land’ being part

of Morphological Ridge.

4.  The other Application Number 1608 of 2025 has been filed by Shri

Vivek Gupta, Advocate on behalf of M/s RR Texknit LLP with the prayer
that the development plan of the project site for construction of Group
Housing Project on ‘subject land’ be approved by the Hon’ble Central
Empowered Committee and may be recommended to the Hon’ble
Supreme Court for its kind approval. The Applicant in this application
has contested the fact that the said land, which is the subject matter of
both the Application, lies in a Morphological ridge. A copy of the

Application No. 1608 of 2025 filed is enclosed as ANNEXURE R-2 to

this Report.

17
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5.  This Report is being filed after taking meetings with the Applicants
of both applications and all stakeholders like DDA, MCD, Forest
Department of the GNCTD, and the MoEFCC, followed by a site visit on

03.01.2025 and after perusing the relevant records.

DETAILS OF THE PROJECT

6.  As perthe records submitted during the meetings convened by the
CEC, the Delhi Development Authority (DDA) as a part of large-scale
acquisition, planning, development and disposal, prepared a scheme in
1987 in the name of SFS Housing Vasant Kunj Residential Scheme for
Planned Development of the area including the ‘subject land’. A copy of
the Map of Layout Plan of the approved scheme of 1987 is enclosed as

ANNEXURE R-3 to this report.

The DDA initiated steps to acquire a large chunk of land to
construct four-storied walk-up housing. The proposal of the DDA was
approved. The DDA constructed the SFS Housing Project all around the
‘subject land’ as per the Layout Plan by leaving out the ‘subject land’ as
it could not be acquired. The DDA initiated further steps to acquire the
‘subject land’ from 23.08.1989 onwards, but didn’t succeed. The area of
‘subject land’ was thus de-notified vide Notification dated 20.08.1996

from the acquisition of land. As the rest of the project was taken up by

18
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DDA as per its plan, the ‘subject land’ is surrounded by multi-storied

residential houses.

7. The then owners of the ‘subject land’, Rakesh Mahajan and
others, submitted an Application on 23.08.2007 seeking sanction of a
Layout Plan for the construction of a Group Housing Complex on it.
However, the Standing Committee of the MCD rejected the application
on 17.11.2008. The rejection was based on the ground that the DDA
had declined to issue a No Objection Certificate (NOC) for the proposed
construction, as it was in the process of acquiring the ‘subject land’ for
developing multi-storied group housing under its SFS Group Housing

Scheme, 1987.

8. The owners of the ‘subject land’ filed Appeal No. 24/ATMCD/2009
on 27.01.2009 before the Appellate Tribunal, MCD, challenging the
rejection of their request for sanction of the Layout Plan by the MCD.
The Tribunal, through its order dated 06.05.2010, allowed the appeal
and directed the Standing Committee of the MCD to consider the
sanctioning of the Layout Plan for the proposed Group Housing Society
on the ‘subject land’. However, this order was challenged before the
Learned District Judge. Based on an affidavit submitted by the Vice-
Chairman of DDA, the case was sent back to the Tribunal. In the

affidavit, the DDA stated that a notification under Section 4 of the Land

19
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Acquisition Act would be issued within two months, and the land would
be acquired for the planned development of a residential colony.
However, despite its stated intentions, the DDA failed to acquire the

‘subject land’.

9. The DDA then challenged the owners’ claim again before the
Learned District Judge, but later on submitted an affidavit to the court,
admitting that it would not be possible for them to acquire the ‘subject
land’ and clarifying that the MCD could consider the Layout Plan
submitted by the owners, provided it complied with the Master Plan for
Delhi (MPD)-2021. Accordingly, on 16.07.2016, the Learned District
Judge directed the MCD to reconsider the Layout Plan in accordance
with MPD-2021, the applicable Development Control Norms, and the
Zonal Development Plan. Under both MPD-2001 and MPD-2021, the

subject land seemed to be eligible for Group Housing development.

10.  The then owners of the ‘subject land’ then submitted a proposal
for construction of the Group Housing Project, which was considered as
per the regulation for enabling the planned development of Privately
Owned Land notified vide Notification dated 04.07.2018. The proposal
was then considered and approved by the Screening Committee of the
erstwhile South Delhi Municipal Corporation (SDMC) in its 368" Meeting

held on 22.04.2019. The said approval was further affirmed in its 370"

20
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Meeting dated 17.06.2019. A copy of the relevant part of the Minutes of
the Meetings held on 22.04.2019 and 17.06.2019 is enclosed as

ANNEXURE R-4 (Colly) to this report.

11. The proposal for applicability of development norms on the
‘subject land’ was placed before the 11" Technical Committee Meeting
held on 23.12.2019 vide Iltem No. 47/TC/2019, wherein the said
proposal was approved with the following observations: -

‘The proposal was presented by Addl. Commissioner-
Il with (PLG). The members were informed that
incorporation of the said private land in the already
approved layout plan was approved in the 368th
Screening Committee held on 22.04.2019.

Further, Chief Engineer Building SDMC has forwarded the
file seeking clarification regarding decisions taken in the
Screening Committee. The issues raised by SDMC were
deliberated point wise and the following was clarified.

1. The said pocket under consideration is part of integrated
layout plan of housing pocket and the access to the pocket
is already defined as existing LOP. Therefore, circulation
pattern of the existing layout has to be followed. Similarly,
the owner of private land will also provide all the access
as per the existing LOP.

2. The said plot u/r is part of existing integrated layout plan.
3. The same has already been clarified in point no.1.

4. As informed, the incorporation of private land (Kh.
1230/2), Village Mehrauli in the already approved layout
plan of existing housing pocket is approved and has been
forwarded to SDMC, along with approved minutes and
agenda.

5. As per MPD-2021, in controls prescribed for group
Housing, there is no restriction on height subject to
clearance from AAl/ Fire Department and other statutory
bodies.

21
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6. It has already been mentioned in SOP for private land
policy that location, configuration, dimensions shall be
verified by the concerned ULB's from Revenue Deptt.
GNCTD.

It was decided that the guidelines, SOP be forwarded to
Ministry and LG Office. These guidelines may updated
from time to time as and when cases are put up in SCM
and Technical Committee. The above points emerging
from the aid clarifications may also be included in the
SOPs/Guidelines. Further, it was deliberated and directed
that SDMC may start the process for verification of Khasra
and other documents simultaneously while examining the
matter in detail.

A copy of the Minutes of the 11" Technical Committee meeting

held on 23.12.2019 is enclosed as ANNEXURE R-5 to this Report.

12. The proposal for Group Housing on the ‘subject land’ was
approved by various statutory departments, and NOCs were also issued

from the concerned departments with respect to the said Group Housing

Project as follows:

a.

Delhi Development Authority (DDA):

i. Approval by 368" Screening Committee in its meeting
dated 22.04.2019 of the proposal for incorporation of
Privately owned land, Khasra No. 1230/2 in the approved
layout plan of area for SFS Housing at Sector-B, Pocket-
1, Vasant Kunj, New Delhi in view of ‘The Regulations
for enabling Planned Development of Privately Owned
Land’.

22
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ii. Approval by the 11" Technical Committee in its meeting
dated 23.12.2019 of the proposal for the applicability of
development norms. The said Technical Committee
further clarified that the said pocket under consideration
is part of the integrated layout plan of Housing, and the

plot under reference forms an integral part of the pocket.

MCD Sanction Plan:

The Municipal Corporation of Delhi (MCD) vide Sanction
Letter bearing File No. 10118122 dated 13.05.2024
granted sanction on 22.03.2024 to erect/de-erect/add
to/alteration in the building to carry out the development
relating to Plot No. 1230/2, Sector-B. Pocket-1, Vasant
Kunj, New Delhi, part of the Revenue Estate of Village
Mehrauli, New Delhi. The MCD has granted sanction for
the proposed layout plan of the said Group Housing
Project. A copy of the Sanction Letter of MCD dated
13.05.2024 with respect to the proposed Group Housing
Project is enclosed as ANNEXURE R-6 to this report.

Environmental Clearance (EC):

The Environmental Clearance has been granted for the
construction of Group Housing at Khasra No. 1230/2,
Sector-B, Pocket-1, Vasnat Kunj, Part of Revenue Estate
of Village Mehrauli, New Delhi by M/s RR Texknit LLP.
The MoEFCC, Govt. of India vide Letter dated
13.01.2025 granted Environmental Clearance to the
proposed project of M/s RR TEXKNIT LLP. A copy of
the Environmental Clearance (EC) granted for the said
project is enclosed as ANNEXURE R-7 to this Report.

23
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Delhi Pollution Control Committee (DPCC):

The proposal for grant of Environmental Clearance (EC)
for ‘Group housing’ at Khasra No. 1230/2, Sector-B,
Pocket-1, Vasant Kunj, Delhi by M/s RR Texknit LLP was
approved and recommended by the State Level Expert
Appraisal Committee (SEAC) vide File No.
DPCC/SEIAA-IV/P2/C-489/DL/2024. A copy of the
Environmental Clearance (EC) granted regarding the
proposed Group Housing Project is enclosed as
ANNEXURE R-8 to this Report.

Delhi Urban Art Commission (DUAC):

The Delhi Urban Art Commission (DUAC) has approved
the Building Plans proposal in respect of Residential
Group Housing at Khasra No. 1230/2, Sector-B, Pocket-
1, Vasant Kunj (Part of Revenue Estate of Village
Mehrauli) vide Letter No. 55(78)/2024-DUAC dated
19.02.2024. A copy of the Approval Letter of the said
Group housing Project by Delhi Urban Art Commission
is enclosed as ANNEXURE R-9 to this Report.

Airports Authority of India (AAI):

The Airports Authority of India has approved the said
project and granted it's No Objection Certificate (NOC)
for Height Clearance dated 25.10.2023. The AAI has no
objection to the construction of proposed structures at
Khasra No. 1230/2, Sector-B, Pocket-1, Vasant Kunj,
Delhi. A copy of the NOC for Height Clearance dated

24
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25.10.2023 granted by the Airports Authority of India is
enclosed as ANNEXURE R-10 to this Report.

Directorate of Delhi Fire Service:

The Directorate of Delhi Fire Service has approved and
given its NOC bearing No. F/6DFS/MS/BP/2024/41
dated 15.02.2024 regarding construction of the
proposed buildings and project from a fire safety point of
view in Residential Group Housing Project at Khasra No.
1230/2, Sector-B, Pocket-1, Vasant Kunj, Delhi (Part of
Revenue Estate of Village Mehrauli). A copy of the NOC
dated 15.02.2024 granted by the Directorate of Delhi Fire
Service is enclosed as ANNEXURE R-11 to this Report.

Delhi Jal Board (DJB):

The competent authority of the Delhi Jal Board has
approved the NOC bearing No. DJB/EE(M)-45/2024/520
dated 01.02.2024 for Water and Sewer Connection for
Construction of Residential Group Housing on Khasra
No. 1230/2, Sector-B, Pocket-1, Vasant Kunj, Delhi. A
copy of the NOC dated 01.02.2024 granted by the Delhi
Jal Board for Water and Sewer Connections is enclosed
as ANNEXURE R-12 to this report.

BSES Rajdhani Power Limited:

The BSES Rajdhani Power Limited has granted the
technical feasibility for assurance of power supply for
Residential purposes at Khasra No. 1230/2, Sector-B,
Pocket-1, Vasant Kunj, Delhi. A copy of the Clearance
Letter dated 13.12.2023 issued by BSES Rajdhani
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Power Limited is enclosed as ANNEXURE R-13 to this
Report.

j- Land Acquisition Collector (South):

With respect to Khasra No. 1230/2, Sector-B, Pocket-1,
Vasant Kunj, Delhi, the Land Acquisition Collector
(South) vide Letter dated 22.02.2024 has confirmed the
fact that the said land is free from any kind of acquisition.
A copy of the Letter of the Land Acquisition Collector
(South) dated 22.02.2024 is enclosed as ANNEXURE R-
14 to this report.

All the relevant details & specifications of the project are at para 5
(reference- page 92 of this Report) of the Environmental Clearance (EC)

granted for the said project.

13. A total of 23 trees are present at the site, out of which 19 are
healthy and upright, 01 is a rehabilitated fallen tree, and 03 are dried
out. The proposed project does not envisage felling/ translocation of any
tree. The list of trees along with the report of Deputy Conservator of
Forests, South Delhi Division, dated 06.12.2024, is enclosed as

ANNEXURE R-15 to this Report.
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STATUS OF THE SUBJECT LAND VIS-A-VIS MORPHOLOGICAL
RANGE

14. The Forest Department of GNCTD has a portal

https://evanlekh.eforest.delhi.gov.in/moroho.html where the Google

Earth map of the entire area classified as ‘Morphological Ridge’ is

available. A screenshot is as follows:

Wildlife - Fire Monitoring System Permissions ~

Morphological Ridge"

Fa;riqabeﬁ

IMITEMANESAR

E-Vanlekh Version: 2.1 @ Copyright 2023 Department of Forest & Wildlife. All rights reserved.

In this, the yellow-coloured portion represents the ‘Morphological
Ridge'. Upon overlaying the KML of the ‘subject land’, it was observed

that almost 80% of it falls in the ‘Morphological Area'. A screenshot from
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the GNCTD portal depicting the ‘Morphological Ridge' and the map

showing the overlaid project area is as follows:

Forest = Wildlife ~ Fire Monitoring System Permissions ~

Morphological Ridge”

E-Vanlekh Version: 2.1 @ Copyright 2023 Department of Forest & Wildlife. All rights reserved.

Hence, out of the total 5353 square meters of the ‘subject land’,

an area of 4553 square meters falls in the Morphological Ridge Area.

15. M/s RR Texknit LLP contends that the ‘subject land’ does not fall
within the Morphological Ridge Area, nor does it exhibit any qualifying
characteristics. The land is neither notified as Forest, Protected Forest,
Ridge, nor recorded as 'Gair Mumkin Pahar' in Revenue Records;

rather, it is classified as 'Residential' and forms part of an approved
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Integrated Layout Plan by the DDA. It is not part of a Regional Park
under the MPD-2021 or Zone F Zonal Plan, nor does it contain water
bodies or qualify as government land. The site is levelled, lacks rocky
terrain, and does not support wildlife or biodiversity typically associated
with ridge areas. However, the CEC is of the considered opinion that as
of the date, use of the E-vanlekh portal

(https://evanlekh.eforest.delhi.gov.in/moroho.html) of the Forest

Department of GNCTD is the only objective way to decide if any land
falls within the ‘Morphological Area’ or not. As per this, the majority of

the ‘subject land’ falls within the ‘Morphological Area’. Hence, the

submission of Shri Rajiv Ranjan, the Applicant of Application No. 1587

of 2024, that the ‘subject land’ falls within the Morphological Ridge Area

is correct.
However, the Committee conducted a site visit on 3.01.2025 and
observed that the ‘subject land’ is flat land, surrounded by the

residential houses of DDA.

LEGAL AND JUDICIAL PRECEDENTS ON MORPHOLOGICAL
RIDGE

16. The Morphological Ridge has been defined as an area outside

the Notified Forest/Ridge Land but having similar Morphological

29
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Features of the Ridge. The concept of Morphological Ridge has been

strengthened by various judicial precedents, which are as follows:

l. Order of Hon’ble High Court of Delhi, New Delhi dated
30.11.2011 in W.P. (c) No. 3339 of 2011 (Ashok Kumar
Tanwar Vs. Union of India & Ors.)

The Hon’ble High Court disposed of the said petition by

observing as follows:

“4. It is clear from the aforesaid that the area
in question is given the character of a
‘Geological Ridge’ though falling outside the
Notified Forest Ridge Land. Even in
respect of such a land, clearance from
the Ridge Management Board or the
Hon’ble Supreme Court through the
Central Empowered Committed is to be
obtained before carrying out any
construction. Such permission is a pre-
requisite in view of the directions of the
Supreme Court. ............. 7

Il.  Order of this Hon’ble Court dated 29.06.2016 in Civil
Appeal No. 5370 & 5371 of 2016 (Delhi Development
Authority Vs. Kenneth Builders and Developers Pvt.
Ltd. & Ors.)

“This Hon’ble Court accepts the view of the
CEC that the proposed construction of
buildings can be undertaken only after
obtaining clearance from the Ridge
Management Board and permission of
this Hon’ble Court.”
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Order dated 08.02.2023 of this Hon’ble Court in L.A.
No. 191635 of 2022 in W.P. (C) No. 202 of 1995

This Hon’ble Supreme Court considered the said
application concerning the CEC Report No. 31 of 2022 in
Application No0.1559/2022 filed by the Directorate of
Revenue Intelligence, Ministry of Finance, Government of
India 16 seeking permission of this Court for diversion of
6,200 sg. mtrs of Morphological Ridge Area situated at
Plot No.11B, Vasant Kunj, New Delhi for construction of
office building for the Directorate of Revenue Intelligence
Headquarters, New Delhi. The Hon’ble Supreme Court
observed that there was no exact
demarcation/identification of the areas of extended ridge,
which are not notified but have similar morphological
features; hence, the Hon’ble court directed the MoEFCC
to appoint a Committee in this regard. The relevant

extracts are reproduced below:

“11. While considering the said I.A., one
important aspect has been brought to our
notice.

12. It is pointed out that apart from the notified
area of ridge, which is a protected area, there
are other areas falling outside the demarcated
notified ridge which also have similar
‘morphological features’ of ridge.

13. The High Court of Delhi vide order dated
30.11.2011 in Writ Petition No.3339/2011
(Ashok Tanwar v. Union of India) and this Court
in Delhi Development Authority v. Kenneth
Builders and Developers Pvt. Ltd. and Others
[(2016) 14 SCC 561] has held that land falling
outside the demarcation of notified ridge but

31
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having similar ‘morphological features’ of ridge
should be given same protection as is given to
the notified areas and no construction should
be permitted thereon. It cannot be doubted that
the ridge in Delhi acts as a lung, which supplies
oxygen to the citizens of Delhi. The necessity
to protect the ridge, therefore, cannot be
undermined.

14. It appears that there has been some
difficulty in identifying the areas of ridge, which
are not notified but also have the same
features.

15. We, therefore, find it appropriate that the
Ministry of Environment, Forest and Climate
Change (MoEFCC), appoints a committee
consisting of the following officials/ officers, to
work out the modalities for identifying the said
area which has similar ‘morphological features’
as that of a notified ridge and which needs to
be protected as a notified ridge: -

i) A senior officer of the MoEFCC, not
below the rank of Joint Secretary.

ii) A representative of the Forest
Department of the NCT of Delhi.

iii) A representative of the Geological
Survey of India.

iv) A nominee of the Ridge Management
Board

v) A representative of the DDA.

16. The representative of the MOEFCC shall be
the Chairperson-cum Convenor of the said
Committee.”

“18. We further direct that until further orders,
the DDA shall not allot any land in the areas
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which are under consideration for being

notified as a protected area.”

Thus, vide order dated 08.02.2023, the Hon'ble
Supreme Court directed the MoEFCC to constitute a
committee for exactly identifying the areas having similar
‘morphological features’ as that of the notified ridge. The

process is yet to be completed.

iv. Order of this Hon’ble Court dated in IA No.117930 of
2024 in Contempt Petition (Civil) Diary No. 21171 of
2024 in W.P.(C) No. 4677 of 1985:

This Hon’ble Court has on 16.05.2024 inter alia passed

the following order:

“6. We, therefore, restrain the Ridge Management
Board from clearing the project proposals for the
diversion of the ridge forests without seeking

permission from this Court.”

17. Hence, in the extant matter, as the ‘subject land’ mostly falls in the
‘Morphological Ridge Area’, construction of the Group Housing Project
can be undertaken only with the permission of this Hon’ble Court. In
view of the aforesaid facts and contentions of the parties, the CEC
referred the matter to the Ridge Management Board vide letter dated

25.02.2025. The Ridge Management Board has informed the CEC vide
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their letter dated 24.03.2025 that as the Hon’ble Supreme Court has
restrained the Board from clearing the Project proposals for diversion of
Ridge Forests without seeking permission of the Hon’ble Supreme
Court, itis not possible for RMB to give its views on the proposed project.

The copies of all these letters are enclosed as ANNEXURE R-16 (Colly)

to this Report.

RECOMMENDATIONS

18. Based on the submissions made above and after considering that
the project has all statutory and other necessary approvals from the
competent authorities for construction of a Group Housing Project on the
‘subject land’ owned by M/s RR Texknit LLP, and that part of the ‘subject
land’, though not part of the notified Ridge Forest Area land but is falling

in morphological Ridge Area, it is recommended that "this Hon'ble Court

may consider permitting M/s RR Texknit LLP for use of 4553 sq.mit.

(0.4553 ha) of the ‘subject land’ without felling of any tree for the

construction of Group Housing Project” subject to the following

conditions :

a) As per the extant norms/rules, the M/s RR Texknit LLP shall
deposit 5% of the sanctioned project cost with the Ridge
Management Board Fund and which, under the close supervision
and direction of the Ridge Management Board, shall be used by

the Delhi Forest Department for tree plantation, conservation

and development of the Delhi Ridge,
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b) All the conditions laid down by various statutory authorities,
especially the conditions imposed by the MoEFCC, while granting

the Environmental Clearance shall be strictly adhered to.

c) No felling of tree shall be allowed, and M/s RR Texknit shall ensure

protection of all 23 trees standing on the ‘subject land’.

d) The periphery of the ‘subject land’ is around 385 meters in length.
There shall be green fencing all around the periphery, and around
250 trees of indigenous species shall be planted alongside it in two
rows at a spacing of 3 meters by 3 meters. Similarly, another 250
trees of indigenous species shall be planted along the internal

roads that will be constructed.

e) Adequate provision for water for birds, squirrels, etc, which are so

ubiquitous on the subject land shall be made.

f) M/s RR Texknit LLP must undertake a thorough analysis and
corresponding remedial measures with respect to the waste
management, availability of potable water, rainwater harvesting,

and energy conservation, for the proposed Group Housing Project.

g) Quarterly compliance report of all the conditions that may be
imposed by this Hon'ble Court shall be submitted by M/s RR
Texknit LLP to the CEC through the online portal maintained by
the CEC for the same. (https://cecindia.in/auth/login)

h) Any other condition that this Hon'ble Court may impose.
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This Report is being submitted with the approval of the Chairman

and all Members of the CEC and for the kind consideration of this

(Sidc%

Chairman

Hon'ble Court.

Dated: 14.05.2025
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ANNEXURE R-1

Rajeev Ranjan

1314,B-1, 23
Vasant Kunj

New Delhi-70

14.10.2024

To
The Chairman
Central Empowered Committee (Constituted by the Hon’ble Supreme Court of India)
Chanakya Bhawan
Chanakya Puri, New Delhi - 110021

Subject: Approval given by MCD and DDA to construct a high-rise Private Luxury Group Housing
Project situated at Khasra No. 1230/2, Sector-B, Pocket-1, Vasant Kunj by M/s R R Texknit LLP in
South Central Morphological Ridge area of Vasant Kunj Sector B, New Delhi

Sir
1. This is to bring to your notice that a high-rise luxury group housing project situated at Khasra
No. 1230/2, Sector-B, Pocket-1, Vasant Kunj has been bought for consideration of
Environmental Clearance to Ministry of Environment, Forest & Climate Change (MoEFCC)
(category B project sent from SEAC/SEIAA Delhi). The said project in Sector-B Pocket-1,
Vasant Kunj is situated in morphological ridge (South Central Area) and to the best of our

knowledge, the said project does not have the approval of both Ridge Management Board
{RMB)and the Supreme Court mandated Central Empowered Committee (CEC).

2. An approval of a high-rise private group housing project of this magnitude would signal a
gold-rush for creating luxury high rise structures in Delhi’s Ridge and morphological ridge
areas by private entities throwing due process to the wind. We pray for urgent intervention
of MoEFCC to requisition the details in front of them and to cancel the same project.

3. The proposed project proponent in their various applications have:
a) Suppressed the fact of the luxury high rise group housing project being in the
morphological ridge area in the Environmental Clearance proposal submitted to
SEIAA/SEAC and now even in EDS/ADS replies given to MoEFCC.
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Picturel: E-Vaniekh map frum Delhi Forest Dept. website; the proposed Site is marked:

it is in morphological ridge area: Site marked in red.
(Source:htips://evanlekh.eforest.delhi.gov.in/morcho.htm! )

b) suppressed the fact in various NOC applications that the proposed luxury high-
rise group housing project is about 700 meters from Sanjay Van Forest, and has
no clearance from National Wild Life Board (NWLB) or the Environmental
Clearance application has not inciuded a species-level impact analysis of what

the multi-year construction project schedule would have on the ecological
system in the area.

Measure disiances

Picture: Distance of high-rise group housing project and Sanjay VanForest:0.7 km

¢} Suppressed the fact in various applications for NOC that the proposed group

housing luxury building project is adjacent io a revived water body: a DDA
maintained pond.
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Picture: The B-1 Vasant Kunj Pond area. A DDA success story of a revived water
body.

4. Court judgements/orders on Morphological ridge construction projects: This proposed
group housing project in Secior-B, Pocket-1, Vasant Kunj as can be seen later in this prayer in
E-Vanlekh database of Forest Department Delhi and survey maps of Geo Spatial Delhi
Limited (GSDL) falls in the morphological ridge area which enjoys same protection as the
Ridge as per various court rulings as given below: -
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S. Court case details Relevant portion

No.

1 Delhi High Court: “It is clear from the aforesaid that the area in
WP(C) 3339/2011 question is given the character of a ‘Geological
titled Ashok Kumar Ridge’ though falling outside the Notified Forest
Tanwar Vs. Union of Ridge Land. Even in respect of such a land,

India & Ors. Vide clearance from the Ridge Management Board or

orders dated the Hon’ble Supreme Court through the Central

30.11.2011 Empowered Committed is to be obtained before
carrying out any construction. Such permission is
a pre-requisite in view of the directions of the
Supreme Court.” {emphasis added)

2 Supreme Court: DRI “Vice Chairman, DDA shall deposit in RMB Fund 5%
HQ (Directorate of of Rs.9,00,15,837/- (cost of land paid by DRI to
Revenue Intelligence DDA) as penalty for allotment of land
HQ) in Vasant Kunj Morphological Ridge without obtaining prior
Sector C case, T.N. approval of this Hon’ble Court. ... This Hon’ble
Godavarman Court may consider directing the Delhi
Thirumulpad vs Uol Development Authority not to allot in future any
and Ors and Ors. land to any agency situated in the notified Ridge
(Orders dated und Morphological Ridge without the prior
08.02.2023). (DRI HQ | approval of this Hon’ble Court .... land falling
Vasant Kunj is also in | outside the demarcation of notified ridge but
the same south having similar ‘morphological features’ of ridge
Central morphological | should be given same protection as is given to the
ridge area as Sector B | notified areas and no construction should be
Pocket 1 Vasant Kunj) | permitted thereon. It cannot be doubted that the

ridge in Delhi acts as a lung, which supplies oxygen
to the citizens of Delhi. The necessity to protect the
ridge, therefore, cannot be undermined.”
{emphasis added)

3 Supreme Court: Dethi | The CEC held that any non-forestry use of land
Development falling in the Ridge was only permitted after
Authority v. Kenneth clearance by the Ridge Management Board, and
Builders and that the present land did indeed fall in the
Developers and Ors., “extended ridge area”. The decision in W.P. (C}
Civil Appeal No. 5370 | No. 3339 of 2011, decided 30th November 2011,
of 2016 with Civil reguired the clearance of the Ridge Management
Appeal No. 5371 of Board for development projects on land ouiside
2016 the notified Ridge Area, but possessing

morphological features conforming to the Ridge.
The Respondents’ application to DPCC for “consent
to establish” was denied in the absence of the
ridge demarcation report (not provided by DDA)
and forest clearance.
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In light of the denial of permission to construct on
the disputed iand, the fact that Respondents had
taken all steps to commence the required
construction and that neither party had
contemplated the requirements that made
performance impracticable, the Court held the
contract to be frustrated under Section 56, Indian
Contract Act, 1872. It mentioned in passing the
dictum in Satyabrata v. Mugneeram Bangur and
Co, (1954) S.C.R. 310, whereby impossibility was
not merely literal or physical impossibility, but
impracticability and uselessness of action for the
object and purpose envisaged by parties at the
time of formation of contract.

5. The builder without getting Environmental Clearance currently under consideration at
MoEFCC {UID No. PE252681-C-03, Proposal SIA/DL/INFRA2/481309/2024) has done tree
felling for which a case has been filed in the High Court of Dethi vide CM APPL. 52907/2024
& CM APPL. 52908/2024; CONT.CASE (C) 11435/2022) and Interlocutory Application (1A) No.
52908/2024. The case is presently sub judice. The Hon'ble Judge has been apprised of the
said site being in morphological ridge area. Furthermore, environmental violations in
respect of the said project has been bought before Nationa! Green Tribunal {Principal Bench,
Delhi) via Original Application {OA) No, 1171/2024 & 1A No. 456/2024). The matter is
presently sub judice.
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6. As may be recalied, aDDA group housing project proposal was rejected by RMB in 2021 in
Masoodpur Sector-B {Vasant Kunj, New Delhi)due to it being in south Central ridge: this
private high rise group housing project is also in the same Sector B.

Picture: Meeting minute of the RMB (highlight added)

Masoodpur Sector-B, Vasant Kunjby DDA

South-Central Ridge.

land for non-forestry purposes.

Reserve Forest,

10. Agenda 10: Construction of 40 three BHK and 60 two BHK houses at

The proposal for construction of 40 three BHK and 60 two BHX houses on
design and build basis adjoining to community hall at Maseodpur Sector-B, Vasant
Kunj by DDA was placed befora the Beard. The land use of the project site is ear-
marked for Rasidentia) Development 2s per Delhi Master Plan 2021. The total plot
area proposed for censtruction is 0.6 Ha. There are 120 no. of trees standing in the
area out which 16 no. of trees zre proposed to be felled and 09 nos. of trees arz
propesad to be transplanted The propesed construction arex is falling within

It was stated that the User Agency has earmarked land measuring 12 Ha.
{DDA Jand) opposite Yasant Square mall within which land for €A will be handed
over. UA has also applied for permission under FCA, 1980 for diversion of forest

n view of the fact that MoEF&CE has imposed 2 generic ban on development
of Rousing projects in Forast 2ress and as such projects are not site specific, the User
Agency may be asked 1o explore the possibility of the same with outside Ridge

‘Source: Minutes of meeting held on 05-03-2021 by Ridge Management Board

28
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7. The current owners/builders of the proposed high rise building project purchased land in
question from previous owners with land use cited in sale deed as “Agricultural” while in
representations elsewhere to DDA and MCD have claimed it being assigned for “residential”
use. Below picture is from the sale deed with Property type as “Agriculture” highlighted.

Picture: Snapshot from sale deed showing property ownership which changed hands in April
2024 as “Agriculture Land” (highlight added)
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Picture: Zoomed out picture from E-Vanlekh website’s morphological ridge map of south-Central ridge,
showing proposed luxury high rised group housing project by private builder.

4

“For.any technical ass.
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Picture: Site for proposed high rise luxury group housing project by private builder is in
morphological ridge area of South-Central ridge, map from Geo Spatial Data Limited website {(GSDL)
with Ridge filter set on right side panel of the webpage.
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" Picture: Cover page of the proposed project proponent’s project Environmental Clearance

application showing site layout

31

UID No. PE232681-C-03

Form I, Form 1 A Conceptual
Plan & Environment Management
Report
For

“*Group Housing
at
Khasra No. 1230/2, Sector-B,
Pocket-1, Vasant Kunj, Part of
Revenue Estate of Village
Mehrauli, New Delhi

By
A/s R R Texknit LLP

Cost of Project - Rs. 143 0 Crores
Category - B, Acnvity 8(3). Sector - 33
Total Plot Area - 333361 or

_ Built- Tp Area- 25650 0 m’

Monitoring Season : 03 06.2024 - 08.06 2024

Laboratory Assigned; Perfact Researchers Pir Lid

Type of projest - Grzenfield Project
Report Preparsd for: EC Apprassal
Site Address -

Khazra Mo 12302 Sector-B. Pocket-1. Vasans
Euny. Part of Revenue Estate of Villags
Mehraul New Delin

Project Proponent

Name - Raketh Kumar Sharma

Address- E-3. 3:d Floor. Sowth Extension Pam-2,
New Delhe-110049

Autherized Siguators- Rakesh Eumar Sharma
Mabile No.- 9311040491

Email- ]

Eavironmental £ onsultans

Perfact Envire Solutions Pvt. Ltd. {PESPL)
NABET Registersd List of Accradited Consultant
Orgamsatiens NABFET EIA 2223 RA 0284
{Rev 01} & valid upro 26 November 2023
Registerad Addeess - 5th Floor. Sector 3. Rohim

New Delli- 110083

Email- wiro . psrsisrmons

Website o= var3=rgr s S

Phone- —31-11--54_ 31337

46



2110

Picture:Multiple trees felled illegally at project site in morphological ridge area without
RMB/CEC/ ECClearances {ca in Delhi HC)

91
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" Picture: Proposed group housing project site has started pre construction activities including illegal
tree felling without RMB/CEC approval or even Environmental Clearance approval

Before {June 2022) After : September 2024({no CEC/RMBapprovals/EC)

ﬂi
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8. The proposed luxury housing site falls in the notified South-Central Deihi Ridge of the Aravalii

morphological ridge area as demarcated in the Delhi Forest Department’s GIS map (E-Vanlekh of
Delhi Department of Forest and Wildlife). The construction of a Luxury building project with 2
towers with a height of 33.25m and a third tower of 16.75 m will be likely to impact the Aravalli
ridge’s stability. It will have 3 level basements in each of the towers (7052 sg. m built-up), which
amounts to mining in the Aravalli ridge area. Also, as per the geotechnical survey submitted by the
builder in Environmental Clearance appiication, there is no mentien of metamorghic/guartzite
outcrop. When achieving a depth for 3 basements it needs to be ascertained whether any rare rock
outcrop is lost due to destruction of a section of the South-Central Ridge leading to destabilization
of the adjoining built-up area. According to the Supreme Court Bench order of 2™ May
2024, MOEFCC is to constitute a committee to arrive at a common and uniform definition of the
Aravalli hills and ranges. Till then ne mining or any construction that digs, which amounts to
mining, can be undertaken. The said Luxury project is not for common good such as the Delhi
Metro running through the Aravalli; instead, it is for private consumption.

In view of the above, we pray for your urgent intervention and consider cancellation of the
proposed multi-storied private luxury group housing project situated at Khasra Mo. 1230/2, Sector-
B, Pocket-1, Vasant Kunj, which falls in the Morphological Ridge

Yoyrssincerely )
(szév' njan} & other
residents of B-1,

Vasant Kunj

Contact: 9811578878

Encls: Appendix 1 —DDA Technical/Screening Commitice Meeting in 2015-2020

Appendix 2 — Municipal Corporation of Delhi sanction of said building plan in May 2024

Appendix 3 — Sale deed executed by the previous owners to the currents owners, who have
initiated Environmenta! Clearance proposal. it may be observed that the said plot of land has
been sold as “Agriculture Land” wherein high rise multi-storied residential apartments have been
sanctioned by the DDA/MCD. In case the land use has been changed by DDA/MCD, it is mandated
by law that sale deeds are executed on the basis of circle rate applicabie to Vasant Kunj
(Residential circle rate/Category ‘C’) and not as per circle rate applicable to agriculture land, as
done in this case. This aspect needs to be looked into.

12
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Appendices:

1. Appendix 1: DDA Technical Screening Committee meeting minutes in 2019-2020 where it
can be seen that DDA did not consider the aspect about the plot being in a morphological
ridge area.

2. Appendix 2: Municipal Corporation of Delhi (MCD) sanction of the building plan in May 2024.

3. Appendix 3: The Sale Deed executed by the previous owners of the plot to current owner
who has initiated the Environmental Clearance in MoEF & CC (sold with land use type as:
Agricultural” in a massively under-valued sale consideration given the prevailing circle rate of
the area).
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Appendix 1. DDA Technical Screening
Committee meeting minutes in 2019-
2020 where it can be seen that DDA did
not consider the aspect about the plot
being in a morphological ridge area.



2115

37

52



2116

38

53



2117

31

54



2118

95



2119

_15-

2.2 The decision of the Screening Committes was conveyed to Chief Engineer
(Bidg ) HQ vide letter No, F No ACA.

I/SZIHUPW/DDA/2019(4)/'SCMISDMC/D-02  dated 18 08 2016 for taking .

further necessary action by South Delhi Municipal Corporation

2.3 The

Chief Engineer (Bldg ) SDMC forwarded the file on the subject seeking

clarification regarding decision taken in the Screening Committee  The
clarifications sought by SOMC is as follows -

1)

2)

3)

4

5

It has been mentioned in the letter dated 16 08 2019 nf DDA that the
privately land undsr reference shall not be bounded by physical bamer
Being group housing project, the EWS & Community Services may aiso
be part of Group Housing, therefore, it may be clarified by DDA that how
this can* be achieved without permanent physical batner with the
surrounding DDA Flats
In the letter of DDA it has been mentioned tha! the entire pocket B-1
qualifies for the Group Housing However. it has not been clarified
whether this individual plot under reference qualifies for Group Housing
or not and whether it can be treated as an independent plot of Group
pHousing or no
The plot under reference abuts the road which is 10. 66 mster wide while
as per MPD-2021, the minimum road width requirement for group
housing is 18 meters. This needs clanfication/relaxaton from DDA
Mareaver, the densily of the Group Hausing may be taken as per MED-
2021 or MPD-2001, has not been mentioned in the letter of DDA
The plot under refarence is part of the approved conyyehensve scheme
of DDA for pocket B-1. however. DDA has not provided the modified
layout plan of the area As per Private Land Policy dated 04 07 2018,
the agency who has prepared the Layout Plan shall amend its exisling
layout plan As such. DDA may be requested o prowvide a copy of the
modified Layout plan ‘of the area showing the boundanes and
dimensions elc. of the piot under refererice
As far as height of the building is concemed, in this regard para 5.5 of
the Developmen! Control Narms of private Land Policy read as Under
“Land parcels faliing within the already approved or developed sehemes
of DDA ULBs‘other  govermment bodies siall he an conformn: with  th
surrgumding develivement, irrespective of appiicable developed cantrol norms
lhe development ot such land will governed by the wsecenviny and the
deselopment comirol norms of the sureoumding development  gsubpecr 1o
availabtlity: of ‘requived Infrastructure services). mamtaming the planned

dexelopment around the land parcel”

Ul
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(vil The issue is fegarding location, configuration, dimension et 1o be laken
up from Revenue Deptt In this contex! 1 1s ¢ lanfied that as par Fara-3 of
Minutes of Meeting dated 1501 2019 issued by Dector (Pig )NF
documents pertaining to ownership etz may be go! venfied by the local
body from Revenue Deptt. GNCTD Afier exammnation the same shail
be forwarded to DDA for further necessary acton far preparation of
fayout plans. alteration and addition et

30 PROPOSAL:
3.1 The issue regarding |scation canfiguration, dimensian a1¢ t3 be dealt by the
DDA The verification of ownership documents from the Revanue Deplt 1s te

be deall by local badies

3.2 The matter regarding applicability ef Davelopment Contral Notms and Haight
in this mattar as per the Para 55 of the Ragulations far enabling plannad
developmant of the privately owned land s placen bafore the Technical
Committee for its deliberation

4.0 RECOMMENDATION:
The proposal contained n Para-3 above 15 praced for consideration of Tachnical

Commiltes
Y e P sy~
Addl. Commisstoner (Plg.)-111 Dy Director (Plg.y T\_mt Dir {Plg.s

Zone-FEH {part) Zane-FAH pant
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Appendix 2

Municipal Corporation of Delhi (MCD)
sanction of the building plan in May 2024
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FORM- B-1
(Chapter 2, Para 2.3 )
GRANT OF SANCTION

Building Department (HQ) / HQ Zone

File No. 10118122 Dated: 13/05/2024

To,
Mr. Lalit Jain and Lalit Jain HUF through its Karta Mr Lalit Jain ,Mr. Pradeep Jain HUF through its Karta Mr
Pradeep Jain,Mrs. Pramukhta Jain Pradeep Jain Neelam Jain Kunal Mahajan ,Mr. Rakesh Mahajan HUF
through its Karta Mr Kunal Mahajan ,Mrs. Nalini Mahajan Through Its GPA Mr Kunal Mahajan all through
their SPA Mr Rohit Sejwal
Kh. No. 1230/2 Sector -B pocket -1 Vasant kunj New Delhi.,Kh. No. 1230/2 Sector -B Pocket -1 Vasant kunj
New Delhi.,Kh.no. 1230/2 Sector -b Pocket -1 Vasant Kunj New Delhi.,Kh. No. 1230/2 Sector -B Pocket -1
Vasant kunj New Delhi,Kh. No. 1230/2 Sector -B Pocket-1 Vasant kunj New Delhi
New Delhi

GRANT OF SANCTION
Sub: Sanction Under Clause 336 of Delhi Municipal Corporation Act, 1957
Dear Sir/fMadam,

With reference to your application dated 09/02/2024 for the grant of sanction to erect/re-erect/add to/alteration in
the building to carry out the development specified in the said application relating to Plot no. 1230/2,Pocket no.

, Block no. Sector B,Sector no. , Situated in/ at Kh.N0.1230/2 Sec - B Pkt- 1 Vasant kunj
New Delhi Part of Revenue Estate of Vill Mehrauli New Delhi.. | have to state that the same has been
sanctioned on 22/03/2024 by the MCD subject to the following conditions and corrections made on the plans:-

1. The plans are valid up to 12 day of month May year 2029.

2. The construction will be undertaken as per sanctioned plan only and no deviation from the bye-laws will be
permitted without prior sanction. Any deviation done against the bye-laws is liable to be demolished and the
supervising Architect, engaged on the job will run the risk of having his license cancelled.

3. Violation of building bye-laws will not be compounded.

4. It will be duty of the owner of the plot and the Architect preparing the plan to ensure that the sanctioned plans are
as per prevalent building bye-laws. If any infringement of the bye-laws remains unnoticed the SOUTH DELHI
MUNICIPAL CORPORATION reserves the right to amend the plans as and when the infringement comes to its
notice and SOUTH DELHI MUNICIPAL CORPORATION will stand indemnified against any claim on this account.

5. The party shall not occupy or permit it to occupy the building or use permit the building or part there of affected by
any such work until occupancy certificate is issued by the sanctioning Authority.

6. SOUTH DELHI MUNICIPAL CORPORATION will stand indemnified and kept harmless from all proceedings in
courts and before other authorities of all expenses/losses/claims which the SOUTH DELHI MUNICIPAL
CORPORATION may incur or become liable to pay as a result or in consequences of the sanction accorded by it to
these building plans. F-100
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7. The door and window leaves shall be fixed in such a way that they shall not when open project on any street.

8. The party will convert the house into dwelling units of each floor as per the approved parameters of the project
and shall use the premises only for residential purpose.

9. The building shall not be constructed within minimum mandatory distance as specified in Indian Electricity Rules
and as per the requirement of Delhi Vidut Board from the voltage lines running on any side of the site.

10. The land left open on consequences of their enforcement of the set back rule shall form part of the public
street.

11. The thickness of outer walls will be maintained at least 0.23 mt. (9”).
12. The basic levels should be got ascertained from the concerned at the site of the construction.
13. The owner will display boards of minimum size of 3 ft. X 4ft. indicating the following

i. Plot No. and location

ii. Name of lessee/owner

iii. Use of the property as per lease deed

iv. Date of sanction of Building Plan with No.

v. Sanction valid up to

vi. Use of different floors and areas sanctioned

vii. Name of the Architect & his address

viii. Name of the contractor and his address

14. The provision of the display board on the construction site is a mandatory requirement and non-compliance of
the same will invite a penalty of Rs. 5000/-.

15. It will be ensured that the construction / demolition work shall be carried out in such a manner that no
disturbance/nuisance is caused to residents of the neighborhood.

16. It will be ensured by the owner and the Architect that during the construction the building plans sanctioned shall
satisfy all the Environmental Conditions for Buildings and Constructions of Chapter 3, Annexure XIV of these Bye
laws and as amended from time to time or any specific orders issued by the Govt.

17. Intimation of Completion of work up to Plinth Level, Plinth Level inspection and the issue of Plinth level
Inspection shall be done as per procedures laid down in the Chapter 2 of these bye-laws

18. The building shall be constructed strictly in accdrddhce with the sanction plan as well as in accordance with the
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Bye-Laws, and the structural Design including safety from any natural hazards duly incorporated in the design of the
building as per the Government Of India Notification issued time to time and Annexure VIl of theses Bye Laws.

19. The mulba during the construction will be removed on weekly basis. If the same is not done, in that case the
local body shall remove the mulba and the cost shall be borne by the owner of the plot.

20. During construction, it is mandatory on the part of the owner to properly screen the construction site of the main
road by means of erecting a screen wall not less than 8 ft. in height from ground level which is to be painted to
avoid unpleasant look from the road side. In addition to this a net or some other protective material shall be hoisted
at the facades or the building to ensure that any falling material remains within the protected area.

21. Noise related activities will not be taken up for construction at night after 10.00 PM.

22 (i) Every builder or owner shall put tarpaulin on scaffolding around the area of construction and the building. No
person including builder, owner can be permitted to store any construction material particularly sand on any part
of the street, roads in any colony.

(ii) The construction material of any kind that is stored in the site will be fully covered in all respects so that it
does not disperse in the air in any form.

(iii) The construction material and debris shall be carried in the trucks or other vehicles which are fully covered
and protected so as to ensure that the construction debris or the construction material does not get dispersed
into the air or atmosphere, in any form whatsoever.

(iv) The dust emissions from the construction site should be completely controlled and all precautions taken in
that behalf.

(v) The vehicles carrying construction material and construction debris of any kind should be cleared before it is
permitted to ply on the road after unloading of such material.

(vi) Every worker working on the construction site and involved in loading, unloading and carriage of
construction material and construction debris shall be provided with mask to prevent inhalation of dust particles.

(vii) Every owner and or builder shall be under obligation to provide all medical help, investigation and treatment
to the workers involved in the construction of building and carry of construction material and construction debris
relatable to dust emission.

(viii) It shall be the responsibility of every builder to transport construction material and debris waste to
construction site, dumping site or any other place in accordance with rules and in terms of this order.

(ix) All to take appropriate measures and to ensure that the terms and conditions of the earlier order and these
orders should strictly comply with by fixing sprinklers, creations of green air barriers.

(x) Compulsory use of wet jet in grinding and stone cutting.
(xi) Wind breaking walls around construction site.

(xii) All efforts to be made to increase the tree cover area by planting large number of trees of various species
depending upon the quality content of soil and other natural attendant circumstances.

(xiii) All the builders who are building commercial, residential complexes which are covered under the EIA
Notification of 2006 shall provide green belt around the building that they construct.

23. The sanctioning authority approves Architectural Drawings/Development Control norms with respect to the
Building Bye Laws and Master Plan provisions only. The technical drawings/documents submitted by the
owner/consultant/Architect/Engineer/Structural Engineer/Landscape Architect /Urban Designer/Engineer for Utility
Services are considered as part of the records/information supporting the building permit only. The responsibility of
the correctness of information/application of technical provisions fully vests with the owner/consultant/
Architect/Engineer/Structural Engineer/Landscape Architect /Urban Designer/Engineer for Utility Services and shall
be liable as per laws.

) . . _F-102 , . .
24. No puncture, perforation, cutting, chiseling, trlmm}ng of any kind for any purpose are permitted in the structural
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structural codes.

25. The sanction will be void ab initio if any material fact has been suppressed or mis-represented of if auxiliary
conditions mentioned above are not complied. )

Plot No. 1230/2 Pkt No. ...........
Block No. Sector B Sector No. .......

Situated in/at. Kh.N0.1230/2 Sec - B Pkt- 1 Vasant kunj New Delhi Part of Revenue Estate of Vill Mehrauli New
Delhi.
Delhi.

Note: - Given below is the Remark provided by concern sanctioning authority:-

"This Online sanction of building plan has been accorded based on the Documents / E-Undertaking / Plans / Details
uploaded by the Architect / Owner and NOC / approvals issued by all other Agencies. The genuineness/correciness of the
uploaded documents lies with the owner/architect. The MCD will not be held responsible for any dispute that arises in
Sfuture. If, any discrepancy/misrepresentation/fraudulent statement in coniravention of UBBL-2016, MPD-2021,
ZDP/NBC Code and NOC/Approval of other Agencies are found/noticed at any stage, in that case, the MCD shall be at
liberty to take action as per law against the Owner / Architect / Engineer.

1. NOC has been issued by DFS vide letter No. F6/DFES/MS/BP/2024/41 DATED 15.02.2024.

2. NOC has been issued by DUAC vide letter No. OL-13022455078 DATED 19.02.2024.

3. NOC has been issued by AAI vide letter No. AAU/RHO/NR/ATM/NOC/2023/744/3056-59 DATED 25.10.2023 VALID
UPTO 24.10.2031.

4. NOC has been issued by DELHI JAL BOARD VIDE DJB/EE(M)-45/2024/520 dated 01.02.2024.

5. The Applicant will deploy Anti-Smog Gun at the site during construction as per office order No. South
D.M.C./Addl.Cm.(Engg.)/2020/25 dated 20/02/2020, in compliance of directions issued by the Hon'ble Supreme Court of
India in WP (C) No. 13029/1985 (M.C. Mehta V/s Union of India & Others).

6. All conditions mentioned in the above NOCs / Approvals of other agencies shall be adhered to during and after
construction.

7. The Unified Building Bye Laws-2016 (Amended up to date) and Green Building Norms, as per Chapter-10 of UBBL-
2016 (as applicable), be adhered to during construction.

8. The Building proponent will get his project registered on DPCC (Delhi Pollution Control Commiittee) portal.

9. If any Tree is required to be cut/fell down the prior approval of Competent Authority is to be obtained.

10. The Environment clearance shall be obtained before undertaking the construction work.

11. The applicant/architect has availed the FAR on gross area of plot, he will hand-over the land to road widening agency
during the course of construction and before applying for occupancy-cum-completion certificate

12. The owner will obtain CC before occupying the building.

13. (i) The applicant will not provide any physical barrier and remove the boundary wall as per the condition imposed by
the Technical Committee of DDA.

(ii) That the condition of Screening Conunittee held on 22.04.2019 and clarification/observation of 11th Technical
Committee for the year 2019 held on 23.12.2019 shall be adhered fo in true letter and spirit.

14. All the conditions mentioned in the sanctioned note shall be adhered to during and after construction.

15. The non-compliance may lead to the revocation of the Building Plan.
U

F-103



Encl: One set on sanctioned plan

Copy to: (1) E.E. (B)South Zone
(2) AA & C (HQ/HQ Zone)

2127
49

Yours Faithfully
Assistant Engineer (Building)

HQ /HQ Zone(digital signature)

For Commisioner MCD

F-104
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Appendix 3

The Sale Deed executed by the previous owners of the plot to
current owner who has mmated the Environmental Clearance in
MoEF & CC (sold with land use type as: Agricultural” in a
massively under-valued sale consnderatnon given the prevailing
circle rate of the area) '
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GOVERNMENT OF NCT OF DELHI
o DEPARTMENT OF FORESTS & WILDLIFE
2NP FLOOR, A-BLOCK, VIKAS BHAWAN, L.P. ESTATE, NEW DELHI-02

F.No.11(26)/PA/DCF/95/Vol. X/Part6) /257 % ~£P Date: z»'gﬁarch 2021

The meeting of Ridge Management Board was held on 5 March 2021, Friday at

3:00 PM under the chairmanship of Chief Secretary cum Chairman RMB via Video
Conferencing. The list of attendees is attached,

At the outset, the PCCF & Member Secretary, RMB welcomed all the Board members
and informed everyone about the newly constituted Ridge Management Board.

Thereafter each agenda was discussed by the Board and decisions were taken as
listed below:

1. Agenda ltem 1: Construction of Indian Institute of Foreign Trade’s proposed
campus at Maidangarhi village .
{UA: Indian Institute of Foreign Trade)
The Member Secretary, RMB briefed the members that the said proposal is for
construction of campus of India Institute of Foreign Trade at Maidangarhi village over
an area of 22558.59 sqm, out of which 4677.58 sqm area is falling inside Morphological
Ridge. The proposed construction majorly involves development of Hostel Block,
Swimming Pool, Warden Block, Auditorium Block, Admin and Academic Block. There
are a total of 11 trees in the entire plot area out which 7 nos of trees are proposed to be
felled. The proposed land use of Morphological Ridge area is detailed below:

S.No. | Proposed construction Area (in sqm)
¢ N Road development 573.97
2, HT Panel and Meter Room 3041
3. Guard Room 17.13
Total MR area to be used 621.51

The User Agency agreed that remaining Morphological Ridge area will not be
put to any construction use and will remain as green area and No trees will
be felled in thisarea.
Keeping in view that the User Agency has minimized the ‘use of
Morphological Ridge area, the Board decided to recommend the proposal to CEC
subject to the following conditions:

i. The User Agency shall deposit 5% of the project cost to RMB fund on the
lines of conditions imposed by Hon’ble Supreme Court of India in WP (C)
202/1995 titled T. N. Godavarman Thirumulpad Vs Union of India & Ors. for
management of ridge.
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ii. The User Agency shall obtain necessary permission for tree felling as per
provisions under Delhi (Preservation) of Trees Act, 1994

2. Agenda Item 2: Construction of World Class Skill Centre and Delhi Skill
University at village Jaunapur, South Delhi

(UA: Department of Training and Technical Education)

The Board was informed that the proposal is for construction of World Class

Skill Centre and Delhi Skill University at Jaunapur by Department of Training and

Technical Education over an area of 15.02 Ha. The proposed construction involves

development of Academic Block, Admin Block, Hostel facilities, Workshop and

recreational facilities. The entire area for proposed construction is falling within
Southern Ridge as detailed below:

Area (Part-Aj Area (Part-B)
No. of trees 17 24

Project Site 8.905 Ha. | 5.348 Ha.

In the meeting of RMB held on 08.03.2019, the Board’had recommended that the

said proposal may be considered for recommendation to CEC subject to following
conditions:

i The User Agency shall obtain necessary permissicn for diversion of forest
area for non-forestry purposes as per provisions under Forest
{Conservation) Act, 1980.

il The User Agency shall make arrangement for mutation of an equivalent
Non-Forest land in favor of Forest Department in lieu of diversion of

‘Forest area under Forest (Conservation) Act, 1980.

It was stated that in compliance of the direction of the Board, the User
Agency has identified non-forest land in Issapur and Ghalibpur villages in lieu of
diversion of Forest area under FCA, 1980; a joint survey of the land has been
conducted and it has been found suitable for carrying out Compensatory
Afforestation. Hence, the Board decided to recommend the proposal to CEC subject
to the following conditions:

ks The User Agency shall obtain necessary permission for diversion of
forest area for non-forestry purposes as per provisions under Forest
(Conservation) Act, 1980,

il The User Agency shall mutate the Non-Forest land parcels identified
at Issapur and Ghalibpur villages in favor of Forest Department in lieu
of diversion of Forest area under Forest (Conservation) Act, 1980.
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. Agenda Item 3: Proposal of SDMC seeking permission for use of Bhatti mines

for dumping of inert material
(UA: South Delhi Municipal Corporation)

The Member Secretary briefed the Board that South Delhi Municipal
Corporation has sought permission of the RMB for usage of Bhatti mines for
dumping of inert material generated after bio-remediation of 03 landfill sites in

Delhi. Each of the Municipal bodies has one landfill site each under their respective -

jurisdictions which are not fully compliant with the provisions of Solid Waste
Management Rules, 2016. The Hon’ble NGT in OA No. 519/2019 has directed the
municipal bodies to stop dumping of fresh garbage in the existing landfill sites and
the orders have to be complied within one year.,

It was informed that the possibility for use for abandoned mining pits (No. 2,
6, 10 & 12) for developing solid waste management facilities was placed before the
Ridge Management Board earlier and was declined by the Board in its meeting held
on 10.07.2007. All the pits are having dense vegetation cover.

Keeping in view the issue of increased solid waste generation in urban cities,
the Board decided to constitute a committee under the chairmanship of CCF -cum-
Chief Wildlife Warden and having members from Wildlife Institute of India, South
MCD and Director (Env), Govt. of NCT of Delhi to ascertain the factual details
regarding the inertness of the legacy waste, the effect on wildlife and ecology of the
Sanctuary, long term consequences of the activity, etc. The Committee shall then
present its findings before the Board within one month of its constitution and shall
advise the RMB in this regard.

. Agenda ltem 4: Construction of new lab complex at [UAC

(UA:Inter University Accelerator Centre)

The members were informed that IUAC {previously Nuclear Science Centre]
was allotted an area of 25 acres (1,00,800 sqm) of land within the campus of
Jawaharlal University, New Campus for establishment of NSC in the year 2002. It is
proposed to construct Facility 1: Geochronology project of Ministry of Earth Science
and Facility 2: ISRO project-Deptt. of Space. The area for proposed construction is
1295 sqm and 1610 sqm for both the projects respectively, involving construction of
Ground floor + 05 storeys for both the facilities. An area of 29378 sqm is already
under construction in the campus. The proposed construction area falls within
Morphological Ridge and construction involves felling of 19 nos. of trees.

The Board was apprised that Central Empowered Committee while
considering the previous matters pertaining to JNU campus had reiterated that the
Environment Task Force of [NU should demarcate the 369 acres of green area
within their campus and submit the same to Forest Department for notification as
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Protected Forest. However, no such demarcation has been conducted by JNU and
repeated proposals are being received for construction within the JNU campus.

In view of the directions of CEC, the Board decided that Ministry of Education
(earlier MHRD) and JNU should take up the matter for demarcation of the Green
Area and ensure that the demarcation should be completed within a period of one

month and the Board should be informed of the same. Accordingly, the agenda was
deferred.

Agenda Item 5: Construction of School of Planning and Architecture
(UA: School of Planning and Architecture)

The proposal for construction of new campus of School of Planning and
Architecture at Vasant Kunj over an area of 8 hectares was placed before the Board.
The proposal involves the construction of academic block, admin block, auditorium
block, hostel blocks, mess block, staff residence etc. There are 2495 nos. of trees
standing at the site, out of which 875 nes. of trees are proposed to be cut.

The proposed project site is falling within the boundary of Morphological
Ridge(entirely), a part i.e. 0.46 Ha. of the site is falling within Notified forest (1994)
also. As the project involves 2495 trees over and area of 8 Ha,, the area falls under
the category of Deemed Forest. The User Agency has been allotted 8 ha. non forest
land in Dhulsiras village, Dwarka, Pocket-5 for the purpose of carrying out
Compensatory Afforestation.

As the project is for development of a new educational institution which will
benefit the people at large, the Board recommended the proposal to CEC subject to
following conditions:

i The User Agency shall obtain necessary permission for diversion of
forest area for non-forestry purposes as per provisions under Forest
(Conservation] Act, 1980.

ii. The User Agency shall mutate the Non-Forest land parcel identified at
Dhulsiras village, Dwarka, Pocket-5 in favor of Forest Department in
lieu of diversion of Forest area under Forest (Conservation) Act, 1980.

i, The User Agency shall modify its construction plan and leave out the
area falling in Notified Forest (i.e. 0.46 Ha.). This area will not be put
to any use and shall be excluded from the boundary of the plot.

Agenda Item 6: Construction of Storage cum Residential Complex at Army
Group Insurance Fund, AGI Bhawan, RTR Marg, Vasant Vihar, Delhi
(UA: Army Group Insurance Fund)
The Member Secretary briefed that the instant proposal is for construction of
storage cum residential complex at Army Group Insurance Fund, AGI Bhawan, RTR
marg, Vasant Vihar, Delhi at Survey No. 219 over an area of 0.17 ha. (0.42 acres) and
involves felling of 26 nos. of trees.
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The construction involves 02 nos. Basement of 270 sqmtrs each for storage
facilities, 02 nos. Dwelling units and Guard room for enhancing security. The land
proposed for construction falls within Morphological Ridge area and the User
Agency has proposed to carry out Compensatory Plantation at the site after
construction.

In view of the fact that the proposal is of strategic national importance, the
Board recommended the proposal to CEC subject to the following conditions:

i The User Agency shall deposit 5% of the project cost to RMB fund on the
lines of conditions imposed by Hon'ble Supreme Court of India in WP (C)
202/1995 titled T. N. Godavarman Thirumulpad Vs Union of India & Ors. for
management of ridge.

il The User Agency shall obtain necessary permission for tree felling as per
provisions under Delhi (Preservation) of Trees Act, 1994.

. Agenda Item 7: Implementation of Delhi - Gurugram - Rewari - Alwar

Regional Rapid Transit System {(RRTS) Corridor in NCR - Approval for taking
RRTS through Aravalli Bio-diversity Park in Underground Section
(UA: National Capital Region Transport Corporation)

It was stated that a proposal has been received from NCRTC for construction
of Delhi-Gurugram-Rewari-Alwar corridor of the RRTS. The total length of the
corridor is 106 km out of which 70 km is elevated and 36 km is underground. A
stretch of 29 km of this corridor (underground) is passing through the NCT of Delhi.
The said alignment is passing through Morphological Ridge (3.65 Km] partly
through Aravalli Biodiversity Park.

In addition to this, two (02) nos. of ventilation cum Evacuation shafts (100
sqm each) are proposed to be constructed just adjacent to the boundary of the
Aravalli Biodiversity Park. This area is also falling within the Morphological Ridge.
The representative of the User Agency informed that the location of shafts has been
revised as earlier it involved felling of 145 nos. of trees. After revision in the
location, no tree is proposed to be felled for the whole alignment.

In view of the fact that the proposal is for development of a public utility and
does not involve any tree felling, the Board decided to recommend the proposal to
CEC subject to the following condition:

i The User Agency shall deposit 5% of the project cost to RMB fund on

the lines of conditions imposed by Hon'ble Supreme Court of India in
WP (C) 202/1995 titled T. N. Godavarman Thirumulpad Vs Union of
[ndia & Ors. for management of ridge.

. Agenda Item 8: Construction of metro line (Aerocity-Tughlakabad corridor) of

Delhi MRTS Phase-IV
(UA: Delhi Metro Rail Corporation)
The Board was apprised that DMRC has submitted a proposal for use of
forest land for the construction of Metro line, stations and other operational
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requirement of Delhi MRTS Ph-IV. The proposed corridor is passing through
Mahipalpur (along Mahipalpur-Mehrauli Road), Kishangarh, Chhattarpur, IGNOU,
Saket {Mehrauli-Badarpur road) and Anandmayee Marg T Junction. The length of
alignment falling under Southern Ridge, South Central Ridge and Morphological
Ridge is 2.844 km, 1.491 km and 3.774 km respectively; is detailed below:

Location

Permanent | Temporary | Total | Forestarea
Land Land land | Type
requirement | Requirement | (sqm)
(sgm]) {sqm)
Mahipalpur | 3870 16213 20083 | Southern
- Ridge ]
Kishangarh | 6319 25232 31551 | South-Central
Ridge
IGNOU 2835 14157 16992 | Morphological |
ridge !
Anandmayee | 1100 10500 11600 | Morphological
Marg Ridge |
Shaft 200 2000 2200 | Southern
between Ridge
Tigri and
Anandmayee
Marg
function N
Total 14324 68102 82426 '
The details of trees proposed to be felled is tabulated below:
S$.No. | Station Name | Temporary Permanent | Total |
Land Land
1. Mahipalpur 108 32 140
= Kishangarh 372 100 472
5 IGNQU 242 104 346
4, Anandmayee | 140 11 151 |
| Marg |
Total No. of trees proposed to be felled: 1109 |

The Board was informed that a petition filed by Dr. P.C. Prasad in the High
Court of Delhi was referred to CEC by the Hon'ble High Court of Delhi and CEC is
visiting the entire alignment. As the agenda is under consideration of CEC, it was
decided to defer the matter.
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9. Agenda Item 9: Construction of Interpretatwn centre for Visual History of
Delhi’s Heritage at Mehrauli:
(UA: Raghu Rai Foundation)
The Board was informed that a proposal has been received from has been
received from Sh. Raghu Rai, Padma Shri awardee 1972 for construction of an
Interpretation centre for visual history of Delhi in Mehrauli. This centre will be
consisting of archive's visible storage, exhibition gallery, lecture hall/ mini
auditorium/ black box facility, space for study and research, a library. Total plot
area is 762.357 sqm. The area for proposed construction is 424.451 sqm. As
reported by the UA, there are 03 nos. of trees standing in the plot area and none of
them is proposed to be felled for the proposed construction.
The Board decided that as the entire area is part of South Central Ridge, the User
Agency may be asked to provide details of the land proposed for carrying out
Compensatory Afforestation in lieu of diversion of the forest land for non-forestry
purposes.

10. Agenda 10: Construction of 40 three BHK and 60 two BHK houses at
Masoodpur Sector-B, Vasant Kunj by DDA
{UA: DDA)
The proposal for construction of 40 three BHK and 60 two BHK houses on
design and build basis adjoining to community hall at Masoodpur Sector-B, Vasant
Kunj by DDA was placed before the Board. The land use of the project site is ear-
marked for Residential Development as per Delhi Master Plan 2021. The total plot
area proposed for construction is 0.6 Ha. There are 120 no. of trees standing in the
area out which 16 no. of trees are proposed to be felled and 09 nos. of trees are
preposed to be transplanted. The proposed construction area is falling within
South-Central Ridge.
It was stated that the User Agency has earmarked land measuring 12 Ha.
{DDA land) opposite Vasant Square mall within which land for CA will be handed
over. UA has also applied for permission under FCA, 1980 for diversion of forest
land for non-forestry purposes.
In view of the fact that MoEF&CC has imposed a generic ban on development
of housing projects in Forest areas and as such projects are not site specific, the User
Agency may be asked ta explore the possibility of the same with outside Ridge

Reserve Forest

11.Request for N.O.C. for the layout plan of Comprehensive Management Plan of
Mehrauli Archaeological Park

{(UA:DDA)

The Board was informed about the proposal received from DDA for N.O.C. for

the layout plan of Comprehensive Management Plan of Mehrauli Archaeological

Park. The total area of the site is 75.49 Ha. The management Pian has been

formulated as per Hon'ble High Court of Delhi’s order dated 17.05.2017. DDA



2136 73
58

Page 8of 13

in the Park such as Nature
kiosks etc. A general N.O.C. is
purposes. The total no.

planned to develop various public amenities
Interpretation Centre, Restaurant, Toilets, Shelters,
being sought, DDA will take separate N.0.C. for construction

of trees in the entire plot areais 719.
As the entire area is falling within South-Central Ridge, the Board desired

that a meeting should be conducted by Forest Department with the Sr. Architect of
DDA in order to develop a plan showing holistic view of the entire Park, and the
development of amenities should be done in an eco-friendly manner and use of

concrete should be discouraged.
The Agenda may be placed before the Board in its next

the requisite details.

meeting along with

12. Agenda ltem 12: Prohibition of barbed wire and concertina coil fences and

availability of water sources for wild animals in the ridge areas

The Board was informed that protection of ridge areas is a mandate for all
the Land Owning Agencies. It has been observed that as part of the protection
activities they erect fences whi ch restrict access for humans and animals alike. The
existence of sharp edges in the fencing material is dangerous for wild animals,
which cannot negotiate through the fence properly and often suffer injuries.

It is, therefore, proposed to advise the land owning/ management agencies in
the ridge to avoid use of fencing material with sharp edges, viz, barbed wire and
concertina coil, to avoid unintended injuries to wild animals living in the area or
passing through it. They may also be required
of water in the forest area for the wild animals s

to venture outside the forest in search of water.
The Board agreed to issuinga general advisory in this regard.

to ensure adequate access to sources
o that these animals are not caused

13.Agenda Item 13: Construction of Wild Bird Rescue Center, Rajokari

The Board was apprised of the fact that RMB has recommended the proposal
for setting up of a (Wild) Rird Rescue facility in the ridge area in Rajokari for
consideration of the Central Empowered Committee (CEC) and for the approval of
Hon'ble Supreme Court. The proposal was referred to CEC and is presently pending.
It is now proposed to change the scope of the rescue facility to include all wild
animals and not to restrict it to (wild) birds alone. Accordingly, the facility will cater
to wild animals including reptiles, amphibians, birds, and small mammals that are
rescued in Delhi and are in need of medical care and temporary shelter till they are
fit to be released in the wild or shifted to a facility for long term care.

Ridge Management Board approved the modification/ Change in nomenclature
in its previous approval/ recommendation. The same may be communicated to CEC.
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14.Agenda Item 14: Creation of separate land management division for forest
land survey
(Departmental agenda)
The proposal for creation of a separate land management division for forest
land survey forest land survey, demarcation, protection and monitoring stationed at
the HQ of the Department of Forests and wildlife headed by DCF (P&M), was placed
before the Board.
Given the importance of surveying and mapping of forest land in Delhi Ridge,
the proposal of the Department with following financial implications was approved
by the Board.

Sl 1 Name of | No | Monthly Total | Remarks
No. | manpower | consolidated | Annual
| resource remuneration | estimat
1 (Rs.) e (Rs.
in
lakhs) ] I T
1. | Surveyor 4 60,000 28.80 For surveying and
2. | Draughtsman |4 | 60,000 28.80 mapping of Ridge area.
Should be well
i conversant with CAD
and GIS. _
3. | Project 1 140,000 4.80 Should have expertise
Associate in monitoring and
{Monitoring]) handling the matters

related to different
| facets of restoration of
; ridge area,
demarcation of ridge
forest area, and other

relevant works,
§ checking proposals, |
% geo specific |

information,  general |
analysis of data in view |
of minimizing use of .

ridge land for non- !

forestry purpose, |
coordination with the 1
various greening E
| agencies, User |

Agencies, monitoring‘%
' of change detection

|
ianalysis etc. with an

. Annual Extendabie *

I  Contract up to 5 years. |
i | The candidate should |
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SRR P

degree in  Arts/ |
Science/Commerce/
Busingss

administration from a |
recognized University |
with 7-10 years of

i
i
i
i

relevant working |
experience in |
; government
1 _ Departments.

L 624

15.Agenda Item 15: Construction of Boundary wall along Southern Ridge
Boundary

It was stated that as Protection of Ridge Forest area is the primary mandate
of the Ridge Management Board, it is proposed to construct boundary wall for a
length of 29.26 KM along the periphery of the Southern Ridge. The estimates for the
same have been prepared by I&FC Department. A provision of Rs. 20 Cr is being
made for construction of the Boundary wall for a length of 29.26 KM. This is also in
compliance of to the orders of Hon’ble NGT in the matter of Sonya Ghosh V/s GNCT
of Delhi.

As the primary responsibility of the Ridge Management Board is to maintain
the pristine glory of the Ridge, the proposal of construction of boundary wall for a
length of 29.26 Km at the total cost of Rs. 20 Cr was approved by the Board. The
Board also suggested that a standard/ uniform design of the boundary wall sheuld
be finalized for the entire state of NCT Delhi.

16.Agenda Item 16:Modification in Color Coded Zonal Maps (CCZM) of Forest
Department as per directions of Ministry of Housing and Urban Affairs
{MoHUA), Govt. of India and DPUIT
The Board was apprised that this issue is regarding construction permits
under Ease of Doing Business. As per the directions of MoHUA, the Color Coded
Zonal Maps of all the concerned NOC departments were prepared by the respective
Departments and were superimposed into one single color coded zonal map by
GSDL. As shown in the map, built up/ developed areas such as Nehru Place,
Hemkunt Colony, Chirag Enclave, Greater Kailash etc. are falling within the
Morphological Ridge area.
Now, MoHUA has desired that Forest Department may exclude all the built

up/ developed areas from the Morphological Ridge and submit an amended map
accordingly.
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Upon deliberations, it was decided that as the mapping of Morphological
Ridge has been done by GSI under the directions of Hon’ble High Court of Delhi, the
matter is not within the purview of the Board. The MoHUA may be informed
accordingly and they may take up the matter with High Court of Delhi.

17.Agenda Item 17: Constitution of response teams in sensitive areas for
attending man-animals conflict events

The Member Secretary stated that the ridge area is home to the major
wildlife population of Delhi. The Northern, Central and Western Ridges are
characterized by the presence of small mammals like Common Mongoose, Small
Indian Mongoose, Palm Squirrel, Rufous Tailed Hare, Rhesus Monkey, etc. The area
also harbors a variety of reptiles like Common Skink, Monitor Lizard, Garden Lizard,
Fan-throated Lizard, Yellow bellied House Gecko, Spectacled Cobra, Common Krait,
Wolf Snake, Rat Snake, Common Sandboa, Saw-scaled Viper, etc. Spill over
populations of wildlife primarily get involved in man- animal interface situations,
most commonly with snakes, nilgai, etc. Wildlife also gets injured when they are in
touch with man-made structure in settlements through incidents like electrocution,
etc, especially species like monkeys and raptor birds. The forest department does
not have a professional animal handling unit in the form of rapid response teams.
Presently, the department takes help of NGOs in managing conflict situations, which
leads to delays.

Under the above circumstances, and given the importance of responding to
man-animal conflict situations, the Department of Forest and Wildlife has proposed
establishment of response teams for attending to man animal conflict situations.

It is proposed to establish three teams in the three forest divisions; each
ream consisting of five professional multi-tasking staff specialized in animal
handling especially injured/stranded animals like monkeys, nilgai, snakes etc. The
financial implications are given below:

SL Name of manpower resource No. | Monthly Total Annual
No. consolidated | estimate (Rs.
remuneratio ; in lakhs)
n (Rs.)
1 Multi-tasking staff specialized in| 15 | 25,000 45.00
animal handling
|

1;1 view of the fact that Conflict between people and animals is one of the
main threats to the continued survival of many species in different parts of the
world, and is also a significant threat to local human populations. If solutions to
conflicts are not adequate, local support for conservation also declines, the above
proposal was approved by the Board.
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18. Agenda Item 18: Review of process for Final notification of Forest land under
Section 20 of Indian Forest Act, 1927

The Member Secretary placed the progress of final notification of Forest land
under Section 20 of Indian Forest Act, 1927 before the Board. He informed that in
compliance to the directions of Hon’ble NGT in OA No. 58/2013 titled "Sonya Ghosh
& Ors. Vs. GNCTD’, an Oversight Committee has been constitutedunder the
Chairmanship of DGF, MoEF&CC, Govt. of India, to oversee the proceedings in this
matter. Regular weekly meetings are being taken by PCCF also to review the
progress. The following progress has been made:

o Convened weekly meetings on 19.02.2021 and 26.02.2021 under chairmanship of
PCCF, GNCTD where representative of District Magistrate (South Delhi), District
Magistrate (South- East Delhi), representative of District Magistrate (New-Delhi),
DCF(S), DCF (W) and DCF (N), SDM (Saket), SDM (Meherauli) and SDM (Kalkaji)
were participated. The next weekly meeting is convened on 08.03.2021.

s Status of tatima proceedings: As informed by SDM (Saket), SDM (Meherauli) and
SDM (Kalkaji) tatima proceedings are currently under process and expected to be
completed within 2 weeks. '

o Status of Settlement of Rights: Under DCF () till date there are 50 cases among
which 17 are disposed and in 33 cases hearings are under process. There are cases
in West Division also which are under process but not yet being disposed off.

¢ Encroachment Removal: As per the details of Forest Department, the total
encroachment of Forest Area as on 05.04.2019 was 394.986 Ha. Till date from
Southern Ridge total 40.87 Ha area is made encroachment free and 314.03 Ha area
is left for removal. Total encroachment left for removal from entire Forest land of
the state is 354.116 Ha. Major challenge in encroachment removal is in slum areas of
South Delhi which may take considerable time as it is linked with rehabilitation of
slum dwellers. The issue has been discussed with DUSIB by SDM (Mehrauli)
however response is still awaited.

s Construction of Boundary Wall: For securing forest lands the Department of
Forest and Wildlife, GNCTD is constructing boundary wall and fencing, the progress
of which is as follows:

'Boundary| Boundary wall | Fencing  Fencing wall | Wallcum l
| wall Under (inm) | Under cum  Fencing |
f {inm) | construction (in construction | Fencing | Under ]
| m) | (inm) (inm) | construction ’
L | (inm)
| 10,175 | 5,992 3137 | 3,529 6,222 | 530 |
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o Declaration of Reserved Forest under Section 20: Notifications for Asola, Rajpur
khurd, Chattarpur, Sahoorpur, Satbari and Saidulajaib villages have been drafted, and
sent to the Deputy Commissioner concerned. Draft notifications for Nebsarai, Bhati, Aya
Nagar and Jaunapur, Ghitorni, Rangpuri and Rajokari are expected to be completed by
next week. In Northern Ridge there is no right settlement issue and the notification for
the same is expected to be drafted and shared with revenue department by next week.

o Adetailed report in this regard is attached as Annexure-I to the minutes.

After reviewing the progress, the Chairman directed that the work of
removal of encroachment, settlement of rights and completion of Tatima should be
completed on top priority.

The meeting ended with a vote of thanks to the Chair. /7
f/ %
r'% ,5‘3? L
(Ishwar Sirigh)
PCCF & Member Secretary
Ridge Management Board
Distribution:

1. All RMB members.
2. All representatives of User agencies as per list of participants.
3 Member Secretary, Central Empowered Committee for kind information.

AV

0., X
rﬁﬁﬁt
(Ishwar Singh)
PCCF & Member Secretary

Ridge Management Board

/8
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Meeting of the Ridge Management Board under the Chairmanship of Chief Secretary, GNCTD
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GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE

ATTENDANCE SHEET

Venue: NIC VC Conference Room

Date:05.03.2021
Time: 3:00 PM

S.No.

Name, Department & Designation

i

Sh. Sanjeev Khirwar, Pr. Secretary (E&F)

Sh. Ishwar Singh, PCCF

Sh. Sandeep Kumar, Secretary (Finance)

- o L

Sh. NisheethSaxena, Chief Conservator of Forests & Chief

Wildlife Warden

Pr. Commissioner, DDA

Sh. Vipul Pandey, Dy. Conservator of Forests (P&M)

Sh. Gaurav Gulati, Deputy Registrar, IIFT

Sh. R.K. Gupta, Engineer, IIFT

Ms. Nalini Meshram, Assistant Registrar, IIFT

Sh. Srikant Anguru, DGM NBCC For IIFT

Sh. Sunil, Architect For IIFT

Sh. Azimul Haque, Director, Department of Training &
Technical Education

Commissioner, SDMC

Prof. A.C. Pandey, Director, TUAC

Dr. S. Chopra, Scientist H

Dr. Subendu Ghosh, Scientist H, [IUAC

Er. A.J. Malyadri, IUAC

Er. Harshwardhan, [IUAC

Prof. P.S.N. Rao, Director, SPA

Sh. Umakant Agarwal, Registrar, SPA

Dr. Marisha Sharma, Consultant, SPA

Sh. Surinder Kumar Dogra, Asst. Engineer (Civil)

Col. Sanjit Singh, AGIF

Dr. H.R. Yadav, Executive Director, NCRTC

Sh. Rajiv Dhanker, Chief Project Manager, NCRTC

Sh. A.S. Bisht, CPM 5, DMRC

Sh. S.K. Roy, Sr. DGM, DMRC

Sh. Ankush Seth, Advisor, Raghu Rai Foundation

Sh. Amit Chauhan, Coordinator, Raghu Rai Foundation

Sh. R.K. Singh, CE, South Zone, DDA

Ms. SmitaSaxena, Sr. Architect, UP & DUHF, DDA

Sh. Tanzil Ahmed, Asst. Director (Arch.), UP & DUHF, DDA

6Y
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DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI
A-BLOCK, 2™ FLOOR, VIKAS BHAWAN
LP.ESTATE, NEW DELHI-110002
TELEPHONE NO-01123370679, EMAIL-pccf-gnctd@delhi.nic.in

Status Report regarding the Hon’ble NGT Order dated 15.01.2021 in O.A. No. 58/2013 in
the matter of Sonva Ghosh Vs GNCTD:

First meeting of the Oversight Committee was convened on 12.02.2021. After this
meeting the Department of Forest and Wildlife, GNCTD in coordination with Revenue
Department have taken the following steps to comply the directions of Hon’ble NGT:

e Convened weekly meetings on 19.02.2021 and 26.02.2021 under chairmanship of
PCCF, GNCTD where representative of District Magistrate (South Delhi), District
Magistrate (South- East Delhi), representative of District Magistrate (New-Delhi),
DCF(S), DCF (W) and DCF (N), SDM (Saket), SDM (Meherauli) and SDM (Kalkaji)
were participated. The minutes are annexed as Annexure-I. The next weekly meeting is
convened on 08.03.2021.

e Status of tatima proceedings: As informed by SDM (Saket), SDM (Meherauli) and
SDM (Kalkaji) tatima proceedings are currently under process and expected to be
completed within 2 weeks (pl. refer Annexure-I).

e Status of Settlement of Rights: Under DCF (S) till date there are 50 cases among which
17 are disposed and in 33 hearings are under process. There are cases in West Division
also which are under process but not yet being disposed off (pl. refer Annexure-I).

e Encroachment Removal: As per the details of Forest Department, the total
encroachment of Forest Area as on 05.04.2019 was 394.986 Ha. Till date from Southern
Ridge total 40.87 Ha area is made encroachment free and 314.03 Ha area is left for
removal (kindly refer Annexure-II). Total encroachment left for removal from entire
Forest land of the state is 354.116 Ha. Major challenge in encroachment removal is in
slum areas of South Delhi which may take considerable time as it is linked with
rehabilitation of slum dwellers. The issue has been discussed with DUSIB by SDM
(Meherauli) however response is still awaited.

¢ Construction of Boundary Wall: For securing forest lands the Department of Forest and
Wildlife, GNCTD is constructing boundary wall and fencing, the progress of which is as

follows:

Boundary| Boundary wall |Fencing| Fencing Wall cum Wall cum
wall Under (in m) Under Fencing | Fencing Under
(in m) | construction (in m) construction (in m) construction

(in m) (in m)

10,175 5,992 3,137 3,529 6,222 530
(For details pl. refer Annexure-III) i
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o Declaration of Reserved Forest under Section 20: Notifications for Asola, Rajpur
khurd, Chattarpur, Sahoorpur, Satbari and Saidulajaib villages have been drafted, and
sent to the Deputy Commissioner concerned. Draft notifications for Nebsarai, Bhati, Aya
Nagar and Jaunapur, Ghitorni, Rangpuri and Rajokari are expected to be completed by
next week. In Northern Ridge there is no right settlement issue and the notification for the
same is expected to be drafted and shared with revenue department by next week. (For
detailed status of Notifications of Southern Ridge areas kindly refer Annexure-IV).
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DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI
A-BLOCK, 2™ FLOOR, VIKAS BHAWAN
I.LP.ESTATE, NEW DELHI-110002 o
TELEPHONE NO-01123370679, EMAIL-pcef-gnctd@delhi.gov.in
1
F.1(2497)/Legal/HQ/20-21/ |/ Y-8 Date: o] /03/202
M

INUTES OF THE SECOND WEEKLY MEETING OF PCCF. GNCTD HELDT(;;
26.02.2021 AT 11:30 AM REGARDING THE HON’BLE NGT ORDER DA
15.01.2021 IN O.A. NO. 58/2013 IN THE MATTER OF SONYA GHOSH VS GNCTD

A meeting under chairmanship of PCCF & HOD, Department of Forest and Wildiiﬁi-
GNCTD was held on 26.02.2021 regarding the Hon’ble NGT Order dated 15.01.2021 in O.A.

No. 58/2013 in the matter of Sonya Ghosh Vs. GNCTD. PCCF, GNCTD welcomed everyone
and initiated the meeting;

Issues Discussed and Decisions taken in the meeting are as follows:
1. Status of Draft Notification: PCCF, GNCTD shared the status of draft notification as given
by DCF (8) according to which notifications for Asola, Rajpur khurd, Chattarpur, Sahoorpur,
Satbari and Saidulajaib villages have been drafted, and send to the Deputy Commissioner
concerned. Hence given the above, PCCF further requested all the Revenue Authorities

concerned to share the status on the same so that process for issuance of notification under
Section 20 of Indian Forest Act, 1927 can be initiated within next one week.

SDM (Saket) conveyed that they have verified the village wise Khasra No.s which were
earlier provided by DCF (8) and actions on the same is under process. However

, among
the newly drafted notification only for Saidulajab they have to re-verify it.

DCF (S) conveyed that the drafting of notification for Jaunapur village is com pleted and
only the map is remaining, that shall also be completed shortly and draft notification for
Nebsarai, Bhati, Aya Nagar and Jaunapur will be completed within next week as

comments of Revenue Department on these villages have already been received by the
division. )

¢ SDM (Meherauli) conveyed that the details of Dera Mandi and Jaunapur villages w
sent to the concerned DCF, however their major issue is the existing slums of Dera
Mandi mainly. She also informed that till now there is no response from DUSIR even
after several correspondences. PCCF suggested to kee

. p him in the loop and to gjve him
an official copy of correspondences with DUSIB so that he can pursue the issues from hig
end as well.

Cre

e DCF (W) conveyed that there are three villages, i.e., Ghitorni,
among which, draft notification for Ghitorni is finalized along
verified by revenue department as well. The preparation of draft

Rangpuri and Rajokay;
with all the details and
notification for Rangpuri

Page 1of3
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and Rajokari is under process which will also be completed by 02.03.202 1_- He also
mentioned that there are issues regarding encroachment and settjement of rights in 6
khasras of Ghitorni and 4 cases regarding this are pending In High Court.

o PCCF mentioned that an affidavit was filed by Divisional Commissioner in April 2019
before NGT regarding the handing-over taking-over of the lands so he asked DCF (W) to
enquire the current status of the same. He also informed that a separale meeting with
DDA will also be convened shortly.

2. Tatima Proceedings:

e SDM (Meherauli) conveyed that, as their maximum revenue staff are deputed for
Vande Bharat Mission till 28" February, 2021, they will start the proceedings from
01.03.2021 onwards. PCCF requested to complete these proceedings within next two
weeks, before the next meeting of Oversight Committee.

e SDM (Kalkaji) also conveyed that the Tatima proceedings will start soon as the team
deputed for Vande Bharat Mission will be made free.

e Representative from New Delhi district conveyed that Tatima proceeding is under
process and they are trying to complete it soon.

3. Status of Settlement of Rights:

e DCF (South) conveyed that, till date there are 50 cases among which 17 are disposed
and in 33 hearing is under process.

o PCCF said that the details of settled case may be sent to him and rémainjng shall be
managed at the level of DCF (8) in coordination with Forest Settlement Officers.

e DCF (W) conveyed that hearings of cases are under process however no one is
disposed off yet.

o PCCF told DCF (W) to prepare a list of all FSO cases and pursue those with FSO at
individual level.

4. Encroachment Removal: PCCF conveyed that as per earlier discussion it was decided 10
take the status of encroachment removal on weekly basis, hence he asked all the attendees 0
share the same.

o SDM (Saket) conveyed that letters to DUSIB from their end also been sent regarding
encroachment removal for the slum areas. Else, the other areas which are devoid of
such complications will be made encroachment free by preparing weekly schedule
soon after completion of the Vande-Bharat Mission. This process will be in
coordination with DCF (8).

Page 20f3
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o SDM (Kalkaji &
ji) conveyed that Tughlagabad and Pul Pehladpur villages are under their

subdivision. In Tughla
) ' gabad there are :
details of the same shall be provided lom[glz)l; lzgﬁ;sms which e @IlCl:C-achmem L

5. Construction of Bound
ary Wall: PCCF directed DC :
progress report of boundary wall before next mec:;;g- B e DCR EW0 ot e

This issues with the approval of the Competent Authority.

Vipul Pandef, IFS)
DCR P&M)

Copy to:
PS to Pr. Secretary (E&F), Govi. of NCT of Delhi, C-Wing, Delhi Secretariat.

PS to PCCF, Department of Forests and Wildlife, Govt. of NCT of Delhi.

CCF, Department of Forests and Wildlife, Govt. of NCT of Delhi.

DCF(S), Department of Forests and Wildlife, Govt. of NCT of Delhi

District Magistrate, New-Delhi, District Magistrate Office New Delhi. 12/1. Jam Nagar
House, Sahajahan Road, New Delhi 1 10011,

District Magistrate, South Delhi, M.B. Road, Saket, New Delhi-110068.

District Magistrate, South- East Delhi, Old Gargi College Building, Lajpat Nagar -IV New
Delhi -110024.

8. District Magistrate,

37.
9. DCF (W), Department of Forests and Wildlife, Govt. of NCT of Delhi.

10. DCF (N), Department of Forests and Wildlife, Govt. of NCT of Delhi.
11. Additional District Magistrate (South), M.B. Road, Saket, New Delhi-110068.
12. Additional District Magistrate (New Delhi), New-Delhi, 12/1, Jam Nagar House. Sahajahan

Road, New Delhi 1 10011.
13. Sub Divisional Magistrate (Saket), M. B Road, Saket, New Delhi-110068.

14, Sub Divisional Magistrate (Mehrauli), Old Tehsil Building, Mehrauli, New Delhi- 110030.

b

N9

South-West Delhi, Old Terminal Tax Building Kapashera, New Dethi-

SD/-
(Vipul Pandey, IFS)
DCF (P&M)
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DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI
A-BLOCK, 2™” FLOOR, VIKAS BHAWAN
LP.ESTATE, NEW DELHI-110002
TELEPHONE NO-01123370679, EMAIL-pccf-gnetd@delhi.gov.in

F.1(2497)/Legal/HQ/20-21/ 1) 143 . 76 Date: 9 /02/2021
MINUTES OF THE FIRST WEEKLY MEETING OF PCCF. GNCTD HELD ON

19.02.2021 AT 11:30 AM REGARDING THE HON'BLE NGT ORDER DATED
15.01.2021 IN O.A. NO. 58/2013 IN THE MATTER OF SONYA GHOSH VS GNCTD

A meeting under chairmanship of PCCF & HOD, Department of Forest and Wildlife.
GNCTD was held on 19.02.2021 regarding the Hon’ble NGT Order dated 15.01.2021 in O.A.
No. 58/2013 in the matter of Sonya Ghosh Vs. GNCTD. PCCF, GNCTD welcomed evervone
and initiated the meeting:

Issues Discussed and Decisions taken in the meeting are as follows:

1. Tatima Proceedings: In reference to the meeting of Divisional Commissioner. wherein the
timeline for Tatima proceedings was fixed to be completed within one month, PCCF asked
about the current status of the same.

e SDM, Saket conveyed that, as their maximum revenue staff are deputed for Airport
Duty till 28™ February, 2021, they are not able to conduct the Tatima proceedings as
per the decided schedule. However, she ensured that the Tatima proceedings of
relatively simpler cases will be completed within next 15 days and for complicate

cases it will take time.

e DC (South-East) conveyed that, for Tatima proceedings, SDM (Kalkaji) has been
directed to take up the issues on priority and as soon as the proceedings are
completed. the process for preparation of draft Notification will be commenced.

e PCCF asked all the DCs and SDMs to convey details to all DCFs concerned to start
the process of notification of those khasras for which the proceedings will be
completed so that in the next meeting of Oversight Committee. progress can be

shown.

2. Status of Settlement of Rights: PCCF conveyed that, the next meeting of Oversight
Committee will be before 15" March, 2021, and therefore the issues related to Forest
Settlement rights shall be completed.

e DCF (South) conveyed that, hearing are being conducted for 3-4 days in a week and
cases arc expeditiously taken and it appears that disposal will be adhered within given

timeline.
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3. Encroachment Removal: PCCF asked all the Deputy Commissioner concerned g
coordinate with concerned DCFs and effectively remove the encroachments of smaller or
simpler areas at the earliest so that notification for those parts may be processed. He also
emphasized that as the major issues are in Southern Ridge and the Sonya Ghosh vs GNCTD
is also mainly regarding the Southern Ridge, effective actions on ground need to be shown.
Given above, PCCF asked about the current status regarding this.

* DCF (South) conveyed that, draft notification for § villages. which covers 15-20% of
total encroachments. has been prepared and will be shared with revenue Department
for their comments and by next week. it will be sent for final approval.

e DCF (South) also conveyed that as there are many patches which are not contiguous
therefore, they are planning for conducting village wise notification to eliminate the
chances of overlapping. PCCF also emphasized that special attention should be taken
to eliminate any possibilities of duplication in any area.

* DCF (North) conveyed that for Northern Ridge, the division is waiting for the
encroachment removal plan from DDA and MCD. Given the urgency of notification
under Section 20, PCCF asked to initiate the process of notification beside the
encroachment removal process.

e For Central Ridge, as there are few other agencies involved, it has been decided to
convene a meeting of all and then start the procedure of issuing notification.

» PCCF conveyed that, South Central Ridge is entirely with DDA, hence a separate
meeting with them will be convened.

* Regarding construction of boundary wall it was found that funding is the major issue,
therefore. PCCF agreed to discuss this issue with Finance Department and resolve the

matter at Head Quarter level.

4. Other Issues:

PCCF also emphasized that all the DCFs need to ensure that minimal number of
notifications be issued to avoid any future complications. As Southern Ridge has a
vast area it may require more than one notification but for Northem, Central Ridge

and South Central one notification may do.

DC (South-East) conveyed that he has issued directions to SDM (Kalkaji) with
definite schedule and timeline to make all the necessary actions in all three above
mentioned aspects in coordination with DCF concerned if required and to ct?mpie're
the procedure at the earliest. He also assured that, at district level all cooperation will

be extended to Forest Department,

SDM (Meherauli) has conveyed that, they asked DUSIB to assess the po!::u]anon
existing in different camps present in these disputed area so that in next meeting they
also can be involved to discuss this matter. PCCF also agreed to this and ensure that
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DUS All be invited i i
| 'I‘B \\11{ be “T”fed in the next meeting which will be convened at the Ie ]
Divisional Commissioner or DGF, MoEF&CC el

1\?\« ith the above note, Fhe meeting ended with vote of thanks to the chair and it was
decided that the next meeting will be convened in the next week “

This issues with the approval of the C ompetent Authority.

R} 3

Vipul Pand ?«“S)_. |
DCF M)

Copy to:

P S

i

10.
1.

12

13.
14.

PS to Pr. Secretary (E&F), Govt. of NCT of Delhi, C-Wing. Delhi Secretariat.

PS to PCCF, Department of Forests and Wildlife, Govt. of NCT of Delhi.

CCF. Department of Forests and Wildlife, Govt. of NCT of Delhi.

DCF(S). Department of Forests and Wildlife, Govt. of NCT of Delhi

District Magistrate, New-Delhi, District Magistrate Office New Delhi, 12/1. Jam Nagar
House, Sahajahan Road, New Delhi 11001 1.

District Magistrate, South Delhi, M.B. Road, Saket, New Delhi-110068.

District Magistrate, South- East Delhi, Old Gargi College Building,lajpat Nagar -1V New
Delhi -110024.

District Magistrate, South-West Dethi, Old Terminal Tax Building Kapashera,New Delhi-37.
DCF (W), Department of Forests and Wildlife, Govt. of NCT of Delhi.

DCF (N), Department of Forests and Wildlife, Govt. of NCT of Dethi.

Additional District Magistrate (South), M.B. Road, Saket, New Delhi-110068.

Additional District Magistrate (New Delhi), New-Delhi, 12/1, Jam Nagar House, Sahajahan
Road. New Delhi 110011.

Sub Divisional Magistrate (Saket), M. B Road, Saket, New Delhi-110068.

Sub Divisional Magistrate (Mehrauli), Old Tehsil Building. Mehrauli, New Delhi- | 10030.

SD/-
(Vipul Pandey, IFS)
DCF (P&M)
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Annexure-ll

DETAILED REPORT OF ENCROACHMENT REMOVED FROM SOUTHERN RIDGE AFTER 05.04.2019

SL. Name of |Total area under | Total encroachment Total encroachment
No. | Village encroachment (in | Removed in Financial | Removed in Financial
Bigha-Biswa) as on | year 2019-2020 year 2020-2021
05.04.2019 (in Bigha-Biswa) (in Bigha-Biswa)
i Aaya Nagar 172 Bigha-00 Biswa 4 Bigha-00 Biswa 4 Bigha- 00 Biswa
removed
2. Chhattarpu 253 Bigha-08 Biswa Nil Nil
r
3 Nebsarai 264 Bigha-09 Biswa Nil 1 Bigha 10 biswa
4, Sahoorpur 238 Bigha-03 Biswa 53 Bigha-19 Biswa
b Devli 452 Bigha-14 Biswa Nil 1 Biswa
6. Asola 675 Bigha-00 Biswa 13 Bigha-13 Biswa 48 Bigha- 12 Bigha
7 Bhatti 477 Bigha-14 Biswa Nil Nil
8. Maidangar 79 Bigha-05 Biswa 28 Bigha-08 Biswa 2 Bigha-00 Biswa
hi removed in year 2020-
21
9. Saidulajab 109 Bigha - 04 Biswa 03 Bigha-00 Biswa 2 Bigha-00 Biswa
removed in year 2020-
21
10. Satbari 183 Bigha- 17 Biswa 60 Bigha- 00 Biswa Nil
11. Jaunapur 287 Bigha - 05 Biswa 113 Bigha-13 Biswa 2  Bigha- 15 Biswa
removed in year 2020-
21
12. | Deramandi | 399 Bigha - 8.5 Biswa 127 Bigha -09 Biswa Nil
13. | Tughlakaba | 403 Bigha — 07 Biswa Nil 20 Bigha — 17 Biswa
d
14, | Pulpehladp | 246 Bigha—03 Biswa 1 Bigha- 7 Biswa 1 Bigha- 7 Biswa
ur removed in year 2020-
21
Total 4241 Bigha- 17.5 405 Bigha - 09 Biswa 83 Bigha —- 02 Biswa
Biswa (883.72 Acre or (84.46 Acre or 33.92 (17.31 Acre or 6.95
354.90 Ha) Ha) Ha)

IN SOUTHERN RIDGE

Total encroachment as on 05.04.2019 - 4241 Bigha — 17.5 Biswa (883.72 Acre or 354.90 Ha)

Total encroachment removed after 05.04.2019 — 488 Bigha — 11 Biswa (101.78 Acres or 40.87 Ha)

Total encroachment left for removal - 3,753 Bigha — 6.5 Biswa (781.94 Acres or 314.03 Ha)
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Annexure-|ll

Details of Boundary wall and Fencing constructed for securing forest land in the

Financial year 2020-21 under South Forest Division.

SL. Village Boundary | Boundary wall Under | Fencing Fencing Wall Wall cum
No. wall (in Construction (in m) Under cum Fencing
m) (inm) construction | Fencing Under
(in m) (in m) | construction
(inm)
1. | Asola 1248 Nil Nil 2729 2930 Nil
2. | Sahoorpur Nil Nil Nil Nil Nil Nil
3. | Pulpehladpur 940 1130 Nil Nil Nil Nil
4, | Deramandi 2068 2750 Nil Nil 800 Nil
5. | Jonapur 1,913 Nil 988 800 Nil Nil
6. | Tughlakahad 250 Nil Nil Nil Nil Nil
7. | Ayanagar 548 1350 Nil Nil 2096 530
8. | Maidangarhi 1705 533 Nil Nil 396 Nil
9. | Chhattarpur 450 Nil Nil Nil Nil Nil
10. | Nebsarai 743 229 Nil Nil Nil Nil
11. | Saidulajaib 310 Nil Nil Nil Nil Nil
12. | Satbari Nil Nil 2149 Nil Nil Nil
Total 10,175 5,992 3,137 3,529 6,222 530
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Annexure-1V

Status of Notification Process for 1 phase under Section 20, Indian Forest Act, 1927.

SL. Village Status of Notification

No.
1. | Asola Final and Sent to Revenue Department
2. | Rajpur khurd Final and Sent to Revenue Department
3. | Chattarpur Final and Sent to Revenue Department
4. | Sahoorpur Final and Sent to Revenue Department
5. | Satbari Final and Sent to Revenue Department
6. | Saidulajaib Final and Sent to Revenue Department
7. | Bhati Schedule | completed
8. | Nebsarai Schedule | completed
9. | Jaunapur Schedule | completed
10. | Maidangarhi In Process
11. | Dera Mandi In Process
12. | Ayanagar Not Started
13. | Devli Not Started
14, | Tughlakabad Not Started
15. | Pul Pehladpur | Not Started
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ANNEXURE R-2

BEFORE THE HON’BLE CENTRAL EMPOWERED COMMITTEE,
NEW DELHI
APPLICATION NO. | {*80F 2025
IN
APPLICATION NO. 1587 OF 2024

IN THE MATTER OF:

RR TEXKNIT LLP .... Applicant

APPLICATION ON BEHALF OF RR TEXKNIT LLP SEEKING APPROVAL FOR
DEVELOPMENT PLAN OF THE PROJECT SITE TO CONSTRUCT GROUP
HOUSING PROJECT AT KHASRA NO. 1230/2, SECTOR B, POCKET-1, VASANT
KUNJ, NEW DELHL

T

That the Applicant M/s RR Texknit LLP is owner in possession of the land
bearing Khasra No. 1230/2, Sector B-1, Vasant Kunj, New Delhi, which is part
of Revenue Estate of Village Mehrauli, New Delhi admeasuring 5353.61 sq.
metre. The applicant had purchased the aforesaid land by way of registered
Sale Deeds on 18.04.2024 etc. Earlier, the land was owned and possessed by
the then owner, who purchased the said land by way of registered sale deeds

dated 05.04.1995 etc.

The aforesaid land in question was recorded as Agriculture land and was
being governed by the Delhi Land Reforms Act, 1954. The land owners were in
cultivator possession as Bhumidars over the said land before changing the use
of land for the purpose of Layout Plan for SFS Group Housing Scheme of DDA
before 1987. Since, the land was agriculture land, therefore the said {and neither
ever fell within the area of Ridge/Extended part of Ridge nor has any

morphological features.
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That the Applicant submits that the said land is a privately owned land and the
said land had already been_approved under the layout plan of SFS Housing at
Sector B-1, Vasant Kunj. ';l‘?é DDA prepared a scheme in the year 1987 in the
name of “SFS Housing Scheme” at Sector B-1, Vasant Kunj for planned
development of the area including the plot under reference, wherein the

proposal for DDA Mutii-Storied Walk-Up Housing was approved. Thus, the site

in question forms a part of Integrated Layout Plan of Sector B-1, Vasant Kunj.

It is further submitted that the land use of the plot is residential and the
plot is surrounded by roads on 3 sides. It is further submitted that the land in
question is situated in the already approved Layout Plan of SFS Housing.
Therefore, as per Master Plan of Delhi (MPD), 2001 and 2021, the plot in
question is categorised as a Residential Area. Moreover, the entire piece of land
comprising of the DDA Group Housing Society including the plot in question
(which is surrounded by DDA residential flats) has been notified for residential

purposes.

That the total area of the plot is 5353.61 sq. mtr. and the Net Déve[opment Area
after deducting the area for road widening comes to 5277.12 sq. mtr, ltis also
stated that though the Ground Permissible Coverage area is 33.3% of the plot
area, i.e., 1782.75 sq. mtr., whereas the applicant has proposed the Ground
Coverage Area to be 28.35% of the plot area, i.e., 1517.99 sq. mir. as referred
also in the Environment Clearance dated 13.01.2025. In this manner, the
applicant would utilise the ground coverage area 1517.99 sg. mir. only for
construction purposes out of the total plot area 5353.61 sq. mir and the

remaining area would be left out for Green Cover and Landscaping.
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BACKGROUND OF THE PROPOSED PROJECT ON PROPOSED LAND:

That the Delhi Development Authority (DDA) as a part of large-scale acquisition,
planning, development and disposal, prepared a scheme on 21.12.1987 in the
name of “SFS Housing Vasant Kunj Residential Scheme” for Planned
Development of the area including the land in question. f‘he DDA initiated steps
to acquire the large chunk of land for the purpose of constructing four storied
walk-up housing. The proposal of thé DDA was approved. The layout plan of
the whéle Sector-B, Pocket-1, Vasant Kunj for SFS Housing Scheme, 1987 was
approved by the competent authorities, including thé approval of DDA Housing

Project on the land in question.

During the process of acquisition of land for the said Housing Project of DDA,

the land in question could not be acquired by the DDA.

The DDA constructed the SFS Housing Project all around the land in question
as per the Layout Pian by leaving out the land in question as the said land could
not be acquired. As on today, the land is surrounded with multi-storied

residential houses.

The predecessor owner Rakesh Mahajan and Others purchased the land vide
Registered Sale Deeds on 05.04.1995. On 23.08.2007, the then owner applied
for Sanction of Layout Pian for constructing/ erecting Group Housing Complex
on the proposed land. The Standing Committee of the MCD rejected the request
of Sanction of Layout Plan on 17.11.2008 on the ground that DDA has refused
to give NOC for construction of Group Housing Complex on the said land to the

owners of the land as the DDA was itself in the process to acquire the said land
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for construction of multi-storied group housing under its “SFS Group Housing

Scheme, 1987".

The owners of the land filed an Appeal No. 24/ATMCD/2009 dated 27.01.2009
before Appellate Tribunal, MCD against rejection of their request for Sanction
of Layout Plan by MCD. The Tribunal vide order dated 06.05.2010 allowed the
appeal of the land owners and directed the Standing Committee of MCD to
consider the sanctioning of Layout Plan for proposed Group Housing Society.
On appeal to this order before the Ld. District Judge, the matter was remanded
back to Tribunal on the basis of affidavit of Vice-Chairman, DDA, wherein it was
submitted that notification U/s 4 of the Land Acquisition Act shall be issued qua
the subject property within two months and the DDA would acquire the said land

for planned development of Residential colony on the said l[and.

The Tribunal (ATMCD) vide order dated 07.12.2012 allowed the appeal of the
then owners and directed MCD to start reconsidering afresh the Residential
Layout Plan after expiry of two months i.e., Up to January, 2013, Significantly,
the DDA could not acquire the said land despite its effort for acquisition of the

same.

'Later on, DDA submitted an affidavit in the court that it is not possible to
acquire the land in question and further stated that the MCD can consider the
Layout Plan submitted by the owners of the land for their Group Housing Project
subject to compliance with MPD-2021. The Ld. District Judge accordingly, vide
order dated 16.07.2018, directed the MCD to reconsider the Layout Plan as per

MPD-2021, Development Control Norms and Zonal Development Plan.
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Thus, due to non-acquisition of the said land for the last about 30 years,
the DDA could not implement their own scheme for SFS Housing Project on the
proposed land, though the DDA constructed flats on adjoining land as per the

Scheme of 1887.

Since, the proposed land could not be acquired by DDA, the land remains as
the Privately owned Land of the owners. Moreover, as per MPD-2001, this land
was classified as Residential and subsequently in MPD-2021, this land was

again classified as Residential.

The proposed site forms a part of the integrated Layout Plan of Sector-
B, Pocket-1, Vasant Kuni, New Delhi and the land use of the plot is residential.
The plot is surrounded by three sides with residential houses constructed by

DDA. Thus, the proposed plot forms an integral part of already approved

3l

Housing Project of Pocket-1. Therefore, as per MPD-2001 and 2021, the entire |

pocket along with proposed plot under reference qualified for Group Housing.

The DDA issued a Notification dated 04.07.2018 titled ‘Regulation for Enabling
the Planned Development of Privately Owned Land’. These regulations were to
be read alongwith the prevailing Master Plan of Delhi and Unified Building Bye-

laws,

The DDA reconsidered the proposed Group Housing Project in view of
the aforesaid Notification for Planned Development of Privately Owned Land.
Accordingly, the proposal was considered in the Screening Committee Meeting
No. 368 dated 22.04.2019 and Meeting No. 370 dated 17.06.2019 by DDA. The
DDA in its 368" Screening Commitiee Meeting approved the proposed Layout

Pian of Group Housing on Privately owned land at Khasra No. 1230/2 of Sector-
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B, Pocket-1, Vasant Kunj, New Delhi vide liem No. 44:2019. The said approval

was further affirmed in its 370" Meeting.

Further, the proposal for applicability of development norms on the said Private
land was placed before 11" Technical Committee Meeting held on 23.12.2019
vide ltem No. 47/TC/2019, wherein the said proposal was approved with the

following observations: -

i

wvevvroun. The issues raised by SDMC were deliberated point wise and
the following was clarified.

1. The said pocket under consideration is part of integrated layout plan
of housing pocket and the access fo the pocket is already defined as
existing LOP. Therefore, circulation pattern of the existing layout has to
be followed. Similarly, the owner of private land will also provide all the
access as per the existing LOP.

2. The said plot u/r is part of existing integrated layout plan.
3. The same has already been clarified in point no.1.

4. As informed, the incorporation of private land (Kh. 1230/2), Village
Mehrauli in the already approved layout plan of existing housing pocket
is approved and has been forwarded to SDMC, along with approved
minutes and agenda.

5. As per MPD-2021, in controls prescribed for group Housing, there is
no restriction an height subject to clearance from AAI/ Fire Department
and other statutory bodfes.

6. It has already been mentioned in SOP for private land policy that
location, configuration, dimensions shall be verified by the concerned
ULB's from Revenue Deptt. GNCTD.

It was decided that the guidelines, SOP be forwarded to Ministry and LG
Office. These guidelines may updated from time to time as and when
cases are put up in SCM and Technical Committee. The above points
emerging from the aid clarifications may also be included in the
SOPs/Guidelines. Further, it was deliberated and directed that SDMC
may start the process for verification of Khasra and other documents
simultaneously while examining the matter in detail.

The Applicant submits that the Group Housing Project at the aforesaid privately

owned land has been approved by various competent authorities and the
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applicant has obtained the necessary permissions and sanctions from the

following statutory authorities:

a. Delhi Development Authority (DDA):

i. Approval by 368" Screening Committee in its meeting dated
22.04.2019 of the proposal for incorporation of Privately owned
land, Khasra No. 1230/2 in the approved layout plan of area for
SFS Housing at Sector-B, Pocket-1, Vasant Kunj, New Delhi in
view of ‘The Regulations for enabling Planned Development of
Privately Owned Land'.

i. Approval by the 11" Technical Committee in its meeting dated
23.12.2019 of the proposal for applicability of deveiopment norms.
The said Technical Committee further clarified that the said pocket
under consideration is part of integrated layout plan of Housing

and the pliot under reference forms an integral part of the pocket.

b. MCD Sanction Plan:
The Municipal Corporation of Delhi (MCD) vide Sanction Letter bearing
File No. 10118122 dated 13.05.2024 granted sanction on 22.03.2024 to
erect/de-erect/add tofalteration in the building to carry out the
development relating to Plot No. 1230/2, Sector-B. Pocket-1, Vasant
Kunj, New Delhi, part of Revenue Estate of Village Mehrauli, New Delhi.
The MCD has granted sanction for the proposed layout plan of the said

Group Housing Project.

G Environmental Clearance (EC):

Environmental Clearance has been granted for Construction of Group
Housing at Khasra No. 1230/2, Sector-B, Pocket-1, Vasnat kunj, Part of
Revenue Estate of Village Mehrauli, New Delhi by M/s RR Texknit LLP.
The MoEFCC, Govt. of India vide Letter dated 13.01.2025 granted
Environmental Clearance to the proposed project of M/s RR TEXKNIT
LLP. A copy of the Environmental Clearance (EC) granted for the said
project is enclosed herewith as ANNEXURE A-1.
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Delhi Pollutien Control Committee (DPCC):

The proposal for grant of Environmental Clearance (EC) for ‘Group
housing' at Khasra No. 1230/2, Sector-B, Pocket-1, Vasant Kunj, Dethi
by M/s RR Texknit LLP was approved and recommended by the State
Level Expert Appraisal Committee (SEAC) vide File No. DPCC/SEIAA-
IVIP2/C-489/DL/2024.

Delhi Urban Art Commission (DUAC):

The Delhi Urban Art Commission (DUAC) has approved the Building
Plans proposal in respect of Residential Group Housing vide Letter No.
55(78)/2024-DUAC dated 19.02.2024.

Airports Authority of india (AAl):

The Airports Authority of India has approved the said project and granted
its No Objection Certificate (NOC) for Height Clearance dated
25.10.2023. The AAl has no objection to the construction of proposed
structures at the proposed site.

Directorate of Delhi Fire Service:

The Directorate of Delhi Fire Service has approved and has given its
NOC bearing No. F/6DFS/MS/BP/2024/41 dated 15.02.2024 regarding
construction of the proposed buildings and project ‘from fire safety point
of view in the said Residential Group Housing Project.

Delhi Jal Board (DJB):

The competent authority of the Delhi Jal Board has approved NOC
bearing No. DJB/EE(M)-45/2024/520 dated 01.02.2024 for Water and
Sewer Connection for Construction of the said Residential Group
Housing.

BSES Rajdhani Power Limited:

The BSES Rajdhani Power Limited has granted the technical feasibility
for assurance of power supply for Residential Purpose at Khasra No.
1230/2, Sector-B, Pocket-1, Vasant Kunj, Delhi.

Land Acquisition Coliector (South):
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With respect to Khasra No. 1230/2, Sector-B, Pocket-1, Vasant Kunj,
Delhi, the Land Acquisition Collector (South) vide Letter dated
22.02.2024 has confirmed the fact that the said land is free from any kind

of acquisition.
The Applicant M/s RR Texknit LLP submits that the project site is a Privately
Owned Land and had already been approved for SFS Housing Scheme in
Sector B, Pocket-1, Vasant Kunj in the year,1987. This land and the surrounded
land were approved for Group Housing Schemes by DDA and the houses were
constructed all around the Project Site. Thus, the project site is around 1.33-
hectare land and completely surrounded with residential developed colony. This

site has not been notified as a Ridge Land nor recorded as a Forest Land.

Since the proposed project is a part of already developed residential
colony and falls outside the hotspot area, hence there is no specific impact on
the ridge stability. The project site is a flat & levelled land and does not require

any levelling by cutiing any hills or filling any area for the said project.

That the objector has relied upon the E-Vanlekh Map available on the E-Vanlekh
portal of Forest Department of GNCTD by stating that the proposed area is lying
within the area of morphological ridge. However, the said portal itself carries a
disclaimer that ‘The Map Layers are tentative and not to be used as a base for
initiating legal action or litigation in an issue. The accuracy and authenticity of
this map will have to be confirmed from concerned Land owning/Managing
agencies.’ Hence, the said E-Vanlekh map cannot be used for legal purposes,
and the same cannot be relied upon for consideration of the land in question to
be lying in morphological ridge. Moreover, the proposed land is not entirely lying

within the area of E-Vanlekh map as well and, it is stated that about 16% of the
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total land area is outside the area marked in E-Vanlekh map, and on the rest
area of the land, there are no morphological features and the land may not be

considered as a part of morphological ridge.

That the Applicant M/s RR Texknit LLP further submits that the projéct site may
not be deemed 1o be situated in Morphological Ridge Area. Since, the project
site is not notified as a Ridge Area, therefore the project would be considered,
as to whether it is a part of Morphological Ridge or not, on the basis of its nature
and features on spot. No Diversion or Conversion of land from Forest/

Profected Forest or Ridge Area is required for the proposed project.

The following features are relevant for classification of any area as

Morphological Ridge:

i. Area notified as Forest/Protected Forest or Ridge Area.
ii. Land recorded as ‘Gair Mumkin Pahar in Revenue Record.

iii. Area included in the “Regional Park”" in existing Land Use Plan contained
in MPD 2021.

iv. Area consist or recorded as Pond, Lake, Reservoir or Government Land.
v. Area having features like Rocky Terrain, requiring Levelling of Land, Place

of Wild Animal and Biodiversity etc.
Since, the project site does not fall in any of the above category of land or
nature of land, thus, the project site does not qualify the essential requirements

fo be declared under Morphological Ridge area.

i. Not a Notified Forest/ Protected Forest/ Reserved Forest Or Ridge
Area '

That the project site does not fall in any Notifiled Forest/Protected
Forest/Reserved Forest or Ridge Area and is already a part of developed
area, where in vicinity, there are number of residential multi-storied

buildings, school, hospitals, other infrastructures etc. of different heights.
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The said project site is a part of an authorised colony; whereby similar
construction has already taken place in the said Pocket. Moreover, as
per MCD, after taking into consideration the observation of Town
planning Department, DDA and as per Zonal Development Plan, Division
‘F’, South Delhi, the said plot under reference does not fall in Protected

Forest/Reserved Forest.

Not a Gair Mumkin Pahar

That the said plot of land bearing Khasra 1230/2, Sector-B, Pocket-1,
Vasant Kunj, Delhi is not recorded as ‘Gair Mumkin Pahar’ in the
Revenue Record. The nature of the Land is recorded as ‘Residential’ and
therefore, the said land is permissible plot for Residential Housing
Project. Moreover, as approved by the committee of DDA, the site under
reference has been approved as part of Integrated Layout Plan of Sector-
B, Pocket-1, Vasant Kunj and its land use has been affirmed as
‘Residential’ in nature.

Not a Regional Park

That MCD has stated that as per the Zonal Development Plan of Zone F,
prepared by DDA and approved under MPD-2021, the said project site
is not a ‘Regional Park’. After perusing Zonal Plans, MPD-2021 and other
records, it has been found that ‘Regional Park’is far away from Sector-
B, Pocket-1, Vasant Kunj, wherein the said plot is situated. Thus, it is
amply clear that the said plot of land is not a ‘Regional Park’ and the said
plot is at a significant distance from the notified ‘Regional Park’, thereby

having no impact on the notified Regional Park.

Not a Pond/ Lake/ Water Reservoir nor It is a Government Land:
That the said plot of fand has been verified by DDA, MCD and other
significant authorities, which have approved the said plot for the

proposed Group Housing Project. The said project site neither has a
Pond/Lake/Water Reservoir nor it is a Government Land. Moreover, the
said project site is a levelled land and there are no traces of Rocky or
Undulated Surface.
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Additionally, since the project is completely surrounded by other
residential colony, schools and other infrastructures, thus it is not a place
for Wild Animals and does not harm the Ecosystem and Biodiversity of
the said area. The said project site does not have any morphological
feature and has been approved by various statutory authorities for the
proposed Group Housing project.

Therefore, the project site is neither situated in the Morphological Ridge
Area nor qualify to be considered in the said area as it does not have any
morphological ridge features. It is also apparent that the site is not a part of any
Green Zonse/ Green Belt Area, however as per approved Layout Plan of Vasant
Kunj Group Housing Residential Scheme, the iand. use of the above land is
recorded as ‘Group Housing’ and as per the Zonal Development Plan under
Master Plan of Delhi-2021, the prescribed use of the land is recorded as
‘Residential’. Hence, the proposal for construction of the Group Housing Project

of the Applicant may be approved.

That the proposed Multi-Storied Group Housing Project within the existing
developed residential coleny is envisioned as a State-Of-The-Art Development
that aligns with contemporary Urban Planning Norms, Sustainable Development

Principles, and the broader objective of Optimal Land Utilization.

That the development shall incorporate green building features and extensive
landscaping to ensure resource efficiency, in conformity with the Environmental
Protection Act, 1986 & the guidelines stipulated by the Ministry of Environment,

Forest and Climate Change.

From a Socio-Economic standpoint, the project will address the growing

urban housing demand by providing well-planned and accessible residential
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units. The proposed project shall generate direct or indirect employment during

construction and thereafter in operational phase.

Furthermore, the project has been conce[:;tuaiized in accordance with the
applicable Delhi Development Control Regulations, Building By-Laws, and
Master Plan provisions of the area, thereby ensuring legal compliance. In light
of the above, the proposed housing project not only adheres to all requisite legal
and environmental standards but also stands to serve the public interest by
fostering sustainable living and contributing to the orderly urban growth of the

city.

In view of the aforesaid facts and circumstances, the Applicant prays before this
Hon’ble Committee that the development plan of the project site for construction of
Group Housing Project on Khasra No. 1230/2, Sector-B, Pocket-1, Vasant Kunj, New
Dethi may be approved by this Hon'ble Committee and may be recommended to the

Hon'ble Supreme Court for its kind approval.

For RR Texknit LLP
Place: New Delhi
Filed On: 15.01.2025
VIVEK GUPTA

Advocate for RR Texknit LLP,
Ch. No.221, Additional Building,
D-Block, Supreme Court of India,
New Delthi-110001
M.No.9871065420
officevivekqupta@agmail.com
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BEFORE THE HON’BLE CENTRAL EMPOWERED COMMITTEE,
NEW DELHI
APPLICATION NO. OF 2025
IN ;
APFPLICATION NO. 1587 OF 2024

IN THE MATTER OF:
RR TEXKNIT LLP .... Applicant

APPLICATION ON BEHALF OF RR TEXKNIT LLP FOR APPROVAL TO
CONSTRUCT GROUP HOUSING PROJECT AT KHASRA NO. 1230/2, SECTOR B,
POCKET-1, VASANT KUNJ, NEW DELHL.

AFFIDAVIT

I Rakesh Kumar Sharma S/o. Late Shri Hari Shankar Sharma, R/o. 137, Jor
Bagh, Lodi Road, New Delhi-110003, do hereby solemnly affirm and state as under:

1. That | am the Partner of RR Texknit LLP in the above-mentioned matier and as
such fully acquainted with the facts of the case, hence competent to swear this affidavit

2 That | have read the accompanying application filed before this Hon'ble
Committee and | say that the facts stated therein are true to my knowledge and belief,
derived from the records and the submissions are based on legal advice received from
counsel believed by me to be true.

3 That the Annexures of the application are true copies of their respective
originals.
4. That the facis stated in the above paragraphs of my affidavit are true to my

“knowledge and nothing material has been concealed therefrom.

o
W\Q&L
DEPONENT

Verified at New Delhi on thig ) S}nﬂigof January, 2025 that the contents of this
affidavit are true to the best of my know]edge and belief, no part of itis false and nothing

has been concealed there from. j

N
EPONENT

S,

r%‘x
4
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File No: F. No. 21-458/2024-1A.111
Government of India
Ministry of Environment, Forest and Climate Change
IA Division

*RW

Dated 13/01/2025

To,

Sh. Rakesh Kumar
M/s R R Texkanit.
E-5, 3rd Floar, Scuil
Mohindrapatyal1967@yahoo.co.in’

tonsiofi Part-2, New Delhi, SOUTH WEST, DELHL, 110049

;. 1230/2, SectorB, Pocket-1, Vasant Kun] Part of
by M/s R R Texknit LLP. — For Grant of

Subject: Constructi_gﬁ of Greup Hou
Revenue Estate of Villag
Environmental Clearance

Sir/Madam,
This is in reference to
2006-regarding in respec

" proposal number IA/DL/

nt fEC _I.under the provision of the EIA Notification
R R Texknit LLP, submitted to Ministry vide

(iv) Category
(v) Project/Activity
(vi) Sector

(vii) Name of Project up--Hoa.ﬁ'ing by R R Texknit LLP.

(viil) Name of Company/Organiz R R Texknit LLP

(ix) Location of Project (District, State) SQUTH WEST, DELHI
(x) Issuing Authority MoEF&CC

(xii) Applicability of General Conditions - no

(xiii) Applicability of Specific Conditions 1o

3. The project / activity is covered under category ‘B’ of itern 8(2) ‘Building Construction Projects’ of the Schedule to the
EIA Notification, 2006 as amended and requires appraisal at the State level. However, due to the temporary absence of
SEIAA / SEAC in Delhi, the proposal was forwarded to Ministry for further necessary action as per the above mentioned
Notification and the proposal has been appraised at the Central level by sectoral EAC.
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4. Accordingly, the above-mentioned proposal for Environmental Clearance has been examined by the Expert Appraisal
Comumittes (Infra-2) in its 132nd meeting held during 23-24th October, 2024 and 134th meeting held on 29th Novenber,
2024. ’

5. The details of the project, as per the application form, documents submitted by the project proponent, and also as
informed during the aforesaid meeting of EAC, are provided below for reference:

i, The proposal is regarding Fresh Environmental Clearance.

ii. The project is proposed to be located at Khasra No. 1230/2, Sector-B, Pocket-1, Vasant Kunj, Part of Revenue Estate of
Village Mehrauli, New Dethi, and the Latitude of the project is 28°31'17.09"N & Longitude is 77° 9'34.98"E.

iit. Tt is a Greenfield project and no construction activity has been undertaken at site yet.

iv. Earlier, the proposal was considered during the 146t SEAC meeting held on 12.07.2024 & in the 147th SEAC meeting
held on 25.07.2024 and it was recommended by SEAS C to SEIAA, However, due to the temporary absence
of the SEIAA, Delhi, this proposal w irther necessary aciions. Based on the above, this
proposal is considered by the EAC.
v. The total plot area of the project
5,277.12 sq. m, FAR area will be
area for community of 400 sq..
project will comprise of 3 towers
no.) will be developed. Maximum h
vi. The details of the building are as fol

area after deducting the arca of road widening is
réa of 25,650 sq. m (including the free from FAR
other Non-FAR area of 5,701.12 sq. m). The
in imits 74 no., EWS unit 32 no. & CSP unit 32
‘with 3B+SH9 fleors:

Proposed Details
5,353.61
Area under road wi 76.49
‘Net developmer 5,277.52
Ground Coverage (Permissible) | 1,782.75
1,517.99
10,707.22
: 1,606.083
. Total FAR Permissible { 12,313.303
 FAR Area Proposed:(sq. ) : 0,562.28
i 05.88
i8.16
400.00
5,093.37
607.75
5,701.12
Basemen i 2.460.24
Bazement 2 (sq. m) 2,460.24
Bazement 3 (sq. m) 2,460.24
. Total Basement area- D (sq. m) 7,380.72
Built-up Area (A+B+C+D) 25,650.00
Green zrea {39.7 % of net plot area) (sq. m) 2,094.84
Area under Swachh Delhi Block (sq. m) 15.34
Road & Open Areas (sq. m) 1,664.29
Towers (Nos.) 3
Floors (Nos.) 3B+S+9
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Max. height of the building (up to terrace level) (m) 33.25
Basement (Nos.) 3
Activities it Complex DU, EWS, C5P
Mail Dwelling Units including 4 BHK & 3BHK (Nos.) 74
CSP Units (Nos.) 32
EWS Units (Nos.) 32

vii. During Construction Phase the total water requirement will be 25 KLD, out of which water required for the
construction phase will be approx. 05 KLD which will be taken from treated water from Vasant Kunj STP. The Remaining
90 KLD will be taken from the tanker supply out of which 12 KL.D will be used for domestic purposes & 08 KLD water
will be used for Anti-smog Gun. Waste water of 6 KLD will be generated which will be treated in mobile STP. During the
operetional phase, total water requirement is expected to be 95 KLD and the same will be met by Delhi Jal Board. 57 KLD
fresh water from Delhi Jal Board and 38 :
of 74 KLD will be treated in STP of
KLD will be reused (28 KLD for

d wastewater will be generated out of which 38
). About 29 KLD will be reused in adjoining DDA

The biodegradable waste (0,209 TPD) will be
TPD) will be handed over to authorized local

vendors.
ix. The total power requirement dus

sstruction phase 250 kVA and will be met from temporary connection &
for the backup DG set of 1 x 125 kVA will be kept.and total power requirement during operation phase will be 1022 KW,
which will be sourced by BSES Rajdhani Power Limited. For power back up GG sets of 2 x 500 kVA will be installed that
will be used during power faiiu_r_%:' nly.. 5 g AL -

x. Rainwater harvesting is proposed to.rechar
capacity. ' '
xi. Parking facility for 290 ECS is proposed
norms). : F
xii. Proposed energy saving measures woul
10% of Electrical load will be provided.
xiii. Comparative analysis of existing/envisic
project, i
xiv. Impact on air, _watér,-ﬁ
xv. The project is not proposed to be

+ through 5 no. of rainwater harvesting pits of 168 KLD

xvil, No NBWL Clearatce i8 1
xviii. No Forest Clearance is Ty
xix. A petition was filed by (
layout plan and sanction plan on
however stay against construction
observations that the Coutt:
project has been raised illegalt i
xx. Green belt development and Deta
plot area) will be provided. Approxima ‘boundary of the site which will be retained.
Additionally, 56 nos. of trees will be planted. felling : e project.

<xi. No Construction work has been done at the project site & the same is stated in the Affidavit.

xxii. The total cost of the project involved is Rs. 145 Crores.

xxiii, Employment potential - Directly and indirectly total 170 no. of people will be engaged out of which 150 no. of
laborers will be hired during construction phase and 20 no. of staff during operation phase.

xxiv, Benefits of the project are given below:

- Social benefit:

a) The project will provide good quality, cco-friendly, safe and secured stay.

b) Generation of employment to approximately 150 no. of labor during the construction & approx. 20 no. in operation

g revocation of the
Hon’ble Dethi High Court,
ed 11.09.2024 with the
nds the construction of the
ition.

a of 2,094.84 sq. m (39.7% of the

phase.
< Environment benefits:
a) Energy efficient measures to reduce the requirement during the cperation stage will be maintained which ultimately

in-house STP will be reused. Wastewater generated
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leads to lesser demands and reducing carbon footprints of the project making it eco-friendlier.
xxv. A well-designed waste management approach such as the different collection unit for wet & dry waste respectively
and eco-friendly treatment approach i.c. organic waste converter.

6. The committee has noted that total plot area of the project will be 5,353.61 sq. m and total built-up area will be 25,650
sq. m with green area of 2,094.84 sq. m (39.7 % of total plot area). The PP has subimitted that, the land ownership is with
M/s R R Texknit LLP through a Sale Deed. Further, Building Approval sanction letter issued by the Municipal
Corparation of Delhi (MCD) vide dated 13.05.2024. This project was considered by the State Level Expert Appraisal
Committee (SEAC), Delhi in its 146th SEAC meeting held on 12.07.2024 & subsequently during the 147th SEAC
meeting held on 25.07.2024, The committee thereafter recommendsd this project for granting EC with specific conditions
and general conditions and forwarded it to SEIAA, Delhi. However, due to the temporary absence of the SEIAA, Delhi,
this proposal was further transferred to the Ministry for pecessary actions.

considered the aforesaid proposal during its 1327 meeting

o, { the proposal on certain observations. Based on
ly, the project proponent submitted the reply of
ered by EAC during 134 meeting held on
asant Kunj regarding various points,

7. Thereafter, the Expert Appraisal Co
held on 23 — 24th October, 2024 an
the observations, ADS was raised
the observation of the BAC. A
29.11.2024. PP has submitted that

8. 'The Commitiee cbserved that 1 oject is already. located in developed area wherein residents are residing in
Vasant Kunj, Delhi. There are a nu tial bmldlng's, scl_;éél, ho_spitéls, other infrastructures ete. of different
heights near the project area. It wa,s observed from the drone video :"shawn";by PP that no construction activity has been
done or initiated at site and thus éan be ascertained that there is o _n{:iq}atidﬁ of EIA Notifications, 2006 as amended. The
committee opined that court case in H@ﬁn’blé High i z\nati' ‘are related to approval of Building Plan granted by
Delhi Development Authority (DDA) and Musi hi (MCD). The concerned agencies has made their
submission as per the information provided by er, the matter of Hon’ble NGT is pending and any
order/directions in eornpliance of Hon’ble Ti ied by project proponent.

e¢ cutting has been done in the project arca and
33 which are green and healthy standing and one

9. With regard to tree cutting, PP has submi
further as per inspection report of forest dep
fallen tree was raised straight and 3 trees were

10. Also as per the subniissi
ridge and 2.9 km from Arav
stability. The project siteis a
part of an already develope
However, for further clarity of
Delhi’s Ridge Management Bo

specific impact,
“clarification from

11, Further, it was observe
conditions and general conditi
follow very stringent measures {0 ¢
adequacy of transportation of vehicles am
about 150 m. A mechanical sweeper shail e
water sprinkler and mist cannon/sprayer shall be fixed.

granting EC with specific
1e construction activity shall
ssessment was conducted by PP for
1 the distance from main road to the site is
the road dust pollution all along this road and

12. The EAC, based on the information subimitted and clarifications provided by the Project Proponent and detailed
discussion held on all the issues, recommended granting Environmental Clearance to this proposed project, under the
provisions of EIA Notifications, 2006 and its amendmerits therein, subject to the following specific conditions and other
Standard EC Conditions as specified by the Ministry vide OM dated 04.01.2019 for the said project/activity.

13. Based on recommendations of EAC, the Ministry of Environment, Forest and Climate Change hereby accords
Environmenta! Clearance to the Proposed Construction of Group Housing at Khasra No. 1230/2, Sectar-B, Pocket-1,
Vasant Kunj Part of Reverwe Estate of Village Mehrauli, New Delhi promoted by M/s R R Texknit LLP., under the
provisions of EIA Notifications, 2006 and its amendments therein, subject to the following specific conditions and other



Standard (General) EC Conditions as specified by the Ministry vide OM dated 04.01.2019 for the said project/activity are
enclosed as Annexure 1.

14. This issues with the approval of the Competent Authority.

Copy To
1. The Principal Secretary, Enviromment Department, Government of Delhi, 6% Level, C-Wing, IP Estate, Delhi
Secretariat, Defhi— 110 002. .

2. Deputy Director General of Forests (C), Minisiry of Environment, Forest and Climate Change, Regional Office,
Kendriya Bhawan, 5th Floor, Sector ‘H’, Aliganj, Lucknew — 226 020.

3. The Member Secretary, Centrzl Pollution Control Board, Parivesh Bhavan, CBD-cum-Office Complex, East Arjun
Nagar, New Delhi — 110 032.

4, The Member Secretary, Delhi Poll
Dethi — 110 002. :
5. Monitaring Cell, MOBF&CC, Ind
6. Guard File/ Record File/ Notice

6t floor, C wing, Delhi Secretariat, I P Estate,

Annexure 1
Specific EC Conditions for (Building / Ct

1. Specific Conditions

S. No
This recommendation IS urt cases in Hon'ble High Court, Hon'ble NGT
1 and Central Empowered > tay seek clarification from Delhi’s Ridge
) Management Board ® ility of clearance from RMB. Based on the
clarification, PP shall ob {ge Management Board (if applicable).
PP sh aply with the udg@ : G onment Management Plan for construction phase
12 (Capit Rs. 55.50 Lakhs, Recarring Cost = 8.0 Lakhs/Yr. Phase (Capital
Cost= Lakhs, Récurring Cost = 26.9 Lakhs/Yr.).
1.3 A metha ' i ; lution aif along from
main o mi o be fixed on this road.
No construction a utside the project beundary. PP
> shall not conductan; nsportation of material shall not be done
’ during peak working no vehicles related to the project shall be kept
outside the project area.
L5 Tyre washing facilities shall be installed at entry and exit gates and tyres of each vehicle shall be
’ washed prior to leaving the praject site.
1.6 All internal reads in the project area shall be constructed/paved prior to actual construction of the
planned building to aveid any re-entrainment of dust from vehicles on unpaved road.
1.7 PP should make provisions for dual plumbing so that the treated wastewater could be used to




S. Ne EC Conditions
compensate against the freshwater requirements for non-potable uses,
PP shall be responsible for establishment, operation and maintenance of all common facilities like
STP, OWC, Green beit development, Solar, Rainwater Harvesting, and other such amenities
provided within the project site for a period of 5 years after handed over fo the hona fide Residential
18 Welfare Association or any other such association and also for compliance of EC conditions during
’ operation stage. Responsibility of comply EC conditions shall be with Project Proponent only till
the EC is transferred to Residents Welfare Association/Society/Conmittee. Agreement beiween
Welfare Association/Society/Commitice during
1.9
L10
1.11
1.12
1.13
1.14 ; .
comparative
for flushing,
t document i.e., area
1 sq. m, i.e. equivalent
115 hers of native tree species
’ i _ jand arca of the project should be
maintained takmg ; Wil avy foliage, broad leaves and wide
canopy cover may be prefer
116 The PP shall comply with all the provisions of The Delhi Preservation of Trees Act, 1994, if
’ applicable.
Project Proponent shall strive to enhance the Green Belt beyond 39.13% and that the trees planted
1.17 in this regard would be planted under the campaign "% ¥$ # @ 9" and the details of the trees
planted would be uploaded on the portal hitps:/merilife.niz.in.
118 The local bye-law provisions on rainwater harvesting should be followed. If Jocal bylaws provision
) is not availahle, adequate provision for storage and recharge should be followed as per the Ministry
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8. No EC Conditions
of Housing and Urban Affairs (erstwhile Ministry of Urban Development), Model Building
Byelaws, 2016. As proposed, 4 Rainwater recharge pits for rooftop runoff shall be provided by PP
for rainwater harvesting after filtration.
119 The solid waste shall be duly segregated into biodegradabie and non-biodegradable components and
’ handled in separate areas earmarked for segregation of solid waste, as per SWM Rules, 2016.
1.20 As committed, biodegradable waste shall be utilized through the OWC to be installed within the
) site. Inert waste shall be disposed of as per norms at the authorized site.
1.21 The recyclable waste §h dors/recyclers.
122 Construction segregated and managed as per C&D Waste
' Management ; .
123 Proponent shal mstallation of solar light an¢__LEDs to meet 20 % of the total power
’ requirement, Pow & i %
1.24 | As committed 290 ECS are, and-out of which 30% should be for electric vehicle
along with charging poinis’are -
125 The E’n_.:".fimn‘ﬂ‘lemai Cicmnce
’ The Project Proponen
Acts/Regulations or §
1.26
1.27
& shift of walk
1.28 different dircctions

Standard EC Conditions for (Bullding / C

1. Statutory Compliance

S.No EC Conditions

The project proponent shall obtain all necessary clearance/ permission from all relevant agencies
11 including town planning authority before commencement of work. All the construction shall be
done in accordance with the local building byelaws.

The approval of the Competent Authority shall be obtained for structural safety of buildings due to
earthquakes, adequacy of firefighting equipment etc. as per National Building Code including
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S. No EC Conditions

protection measures from lightening ete.

The project proponent shall obtain forest clearance under the provisions of Forest (Conservation)

1.3 =i - , . .
Act, 1980, in case of the diversion of forest land for non-forest purpose involved in the project.

1.4 The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

The project proponent shall obtain Consent to Establish / Operate under the provisions of Air
1.5 (Prevention & Control of Pollution) Act, 1981 and the Water {Prevention & Control of Pollution)
Act, 1974 from the ¢ : tion Coritrol Board/ Committee.

1.6 The project pro : : srmission for drawl of ground water / surface
’ water Tequired authority.
17 A certificate e power fiot gency supplying power to the project along
’ with the load gl \e proj ect should be obtaine
ch a5 th apprm'r:a-ls for storage of diesel from Chief Controller of
1.8 il Aviation Department shall be obtained, as applicable, by project
) horities..
1.9 ules, 2016, e-Waste (Management) Rules, 2016,
) shall be followed.
.10 The project proponent s
' Ministry of Power strict
2. Air Quality Monitoring
8. No
Notificatio Implementation of
2.1 Dust - Mitiga ¢ projects requiring
Environme
2.2 A manage in' the current exceedance in

ambient ai

The project proponent shallfing ber rryout Ambient Air Quality monitoring for
23 common/criterion parameters relevant to the main pollutants released (e.c. PM10 and PM2.5)
covering upwind and downwind directions during the construction period.

Diesel power generating sets propesed as source of backup power should be of enclosed type and
conform to tules made under the Environment (Protection) Act, 1986, The height of stack of DG
z4 sets should be equal to the height needed for the combined capacity of all proposed DG sets. Use of
low sulphur diesel. The location of the DG sets may be decided with in consultation with State
Pollution Control Board.

25 Construction site shall be adequately barricaded before the construction begins. Dust, smoke &
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S.No EC Conditions
other air pollution prevention measures shall be provided for the building as well as the site. These
measures shall include screens for the building under construction, continuous dust/ wind breaking
walls all around the site (at least 3-meter height). Plastic/tarpaulin sheet covers shall be provided for
vehicles bringing in sand, cement, murram and other construction materials prone to causing dust
pollution at the site as well as taking out debris from the site.
26 Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to prevent dust
) pollution, '
20 Wet jet shall be provided for grind
2.8 Unpaved surfac
All constructio 3 4 at the site (and not dumped on the roads or
5.9 open Spaces d, All demolition and construction waste shall
’ _be managed
2016.
i g_-_cpnstrﬁctiéﬁ' pﬁasc shall be low sulphur diesel type and
2.10 e ; . -
prescribed for air and noise emission standards.
i:___s_:ﬁcl through adequate stack height as per CPCB
211 standards. Acoustic enclo ' ) the DG sets to mitigate the noise pollution. Low
’ sulphur-diesel shall be use ¢ DG set and exhavst pipe height shall be as per the
provisions of the Central CB) norms '
212

S. No
i of water. No
4§ on wetland and water
' nage systems (SUDS)
12 s shal . iphy as much as possible, Minimum cutting
’ and filling should be d
33 Total fresh water use shall not exceed the proposad requirement as provided in the project details.
The quantity of fresh water usage, water recycling and rainwater harvesting shall be measured and
34 recorded to monitor the water balance as projected by the project proponent. The record shall be
submitted to the Regional Office, MoEF&CC along with six monthly Monitoring reports.
A certificate shall be obtained from the local bedy supplying water, specifying the total annual
348 water availability with the local authority, the quantity of water already committed, the quantity of
water allotted to the project under consideration and the balance water available. This should be
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S. No

EC Conditions

specified separately for ground water and surface water sources, ensuring that there is no impact on
other users.

At least 20% of the open spaces as required by the local building bye-laws shall be pervious. Use of

3.6 Grass pavers, paver blocks with at least 50% opening, landscape etc. would be considered as
pervious surfage.
Installation of dual pipe plumbing for supplying fresh water for drinking, cooking and bathing etc
3.7 and other for supply of recycled water for flushing, landscape irrigation, car washing, thermal
cooling, conditioning etc, shall
Use of water s2 = lushing systems; use of low flow faucets tap
3.8 o - A M
aerators efc be ed in the building plan.
Separation of ‘bed " the use of dval plumbing system. In case of
ER) single stack sy arate recirculation lines for flushing by giving dual plumbing system be
dons P . :
- Water demand during:s"éﬁasiraét;ign sho
’ tp;@ﬁ;iceésrefsm_d; '
The local bye-law provis r%feéting should be followed. If local bye-law
311 provision is not availabl in orage and recharge should be followed as per the
) Ministry of Urban Dev: lding- Byelaws, 2016. Rain water harvesting recharge
pits/storage tanks shall echarging as per the CGWB norms.
| A rain water harvest “where the recharge bores of minimum one
-recharge ‘bore per 5,000 sq red and storage capacity of minimum one day of
332 total fresh water requirement sh ded. Tn arcas where gro id water recharge is not
feasib &, rain water should'be csted and stored for reuse. Th r-shall not be
withdr out approval from the Competent Authority. " s
313 All rectiar
3.14 No gr:
Any ground canform to the approvals and
3.15 the guidelines o . taken from the CGWA for any
ground water abstr:
The quantity of fresh water usage, water recycling and rainwater harvesting shall be measured and
3.16 recorded to monitor the water balance as projected by the project proponent. The record shall be
submitted to the Regional Office, MOEF&CC along with six monthly Monitoring reports.
Sewage shall be treated in the STP with tertiary treatment. The treated effluent from STP shall be
3.17 recycled/re-used for flushing, AC make up water and gardening. As proposed, no treated water shall
be disposed in to municipal drain.
3.18 No sewage or untreated effluent water would be discharged through storm water drains.
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S. No

EC Conditions

3.19

Onsite sewage treatment of capacity of ireating 100% waste water to be installed. The installation of
the Sewage Treatment Plant (STP) shall be certified by an independent expert and a report in this
regard shall be submitted to the Minisiry before the project is commissioned for operation. Treated
waste water shall be reused on site for landscape, flushing, cooling tower, and other end-uses,
Excess treated water shall be discharged as per stalutory norms notified by Ministry of
Environment, Forest and Climate Change. Natural treatment systems shall be promoted.

3.20

Periodical monitoring of water quality of treated sewage shall be conducted. Necessary measures
should be made to mitigate the odour problem from STP.

3.21

Shudge from the
disposed as pe
Engineering Ot

4, Noise Monitoring And Prevenﬁ_

S. No

Ambient noisc levels shall conform:to residential area’commercial area/industrial area/silence zone

both during day aufl night a: olluti "_I‘fC-:_iﬁtroi and Regulation) Rules, 2000. Incremental

personnel shall be implemenited 2

4.1 pollution loads on the am - shall be closely monitored during construction
phase. Adequate measures reduce ambient air and noise level during construction
phase, so as to conform to
Noise level survey shal
submitted to Regional! apart of six-monthly compliance report.

43 Accﬁ_s_ﬁ_é__;nc losures for” or graund—mn bayé_. car plugs for operating

ind sources.

ation measures for noise impact du

5. Energy Conservation Me

S. Ne

5.1

Compli _ - C ';:'re"éu of Energy Efficiency
y ECBC, shall comply with the

5.2

Outdoor and common area lighting'shal

Concept of passive selar design that minimize encrgy consumption in buildings by using design
clements, such as building orientation, landscaping, efficient building envelope, appropriate
fenestration, increased day lighting design and thermal mass etc. shall be incorporated in the
building design. Wall, window, and roof u-values shall be as per ECBC specifications.

54

Energy conservation measures like installation of CFLs/ LED for the lighting the area outside the
building should be integral part of the project design and should be in place before project
commissioning,

,1,16
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8. No EC Conditions

Solar, wind or other Renewable Energy shall be installed to meet electricity generation equivalent to
55 19 of the demand load or as per the state level/ local building bye-laws requirement, whichever is
higher.

Solar power shall be used for lighting in the apartment to reduce the power load on grid. Separate
electric meter shall be installed for solar power. Solar water heating shall be provided to meet 20%
5.6 of the hot water demand of the commercial and institutional building or as per the requirement of
the local building bye-laws, whichever is higher. Residential buildings are also recommended to
meet its hot water demand from solar water heaters, as far as possible.

6. Waste Management

S. No

ty icipal solid wastes, indicating the existing

A certificate :
ling and their adequagy to cater to the M.S.W. generated from project shall

6.1 civic capaciti
be obtained.

Disposal of muck during Construction phasge shall _;_mt: create any adverse effect on the neighbouring
6.2 communities and-be disposs: taking the necessary p_récaut‘ioﬁ's. for general safety and health aspects
of peaple; only in approve £ competent authority.

6.3

6.4

45 gradable waste shall be-handed o1 tten tie up
> s with the-a;zthoriza&"rééﬁfdérs; o

£ during cotstraction phase, per applicable
' sary approvals of the State Pol

s
6.7

friendly mafwnlal i

Fly ash should be used as building material in the construction as per the provision of Fly Ash
6.8 Notification of September, 1999 and amended as on 27th August, 2003 and 25th January, 2016.
Ready mixed concrete mwst be used in building construction.

Any wastes from coustruction and demolition activities related thereto shall be managed so as to

6.9 ; ; .
striotly conform to the Construction and Demolition Waste Management Rules, 2016.
6.10 Used CFLs and TFLs should be properly collected and disposed offfsent for recycling as per the

prevailing guidelines/ rules of the regulatory authority to avoid mercury contamination.
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S. Ne

EC Conditions

7.1

No tree can be felled/iransplant unless exigencies demand. Where absolutely necessary, tree felling
shall be with prior permission from the concerned regulatory authority. Old trees should be retained
based on girth and age regulations as may be prescribed by the Forest Department. Plantations to be
ensured species (cut) to specics (pianied).

1.2

A mininium of 1 tree for every 80 sqm of land should be planted and maintained. The existing trees
will be counted for this purpose. ndscape planning should include plantation of native species.
The specics with heavy fo ide canopy cover are desirable. Water intensive
and/or invasive spec ing.

7.3

_ ission from the concerned local Authority,

compensato lanting of 10 trees for every 1 free that s cut)
an ' red species (cut) to species (planted). Area for

s-provided in the project document.

7.4

1 be stripped toza”

emal scrvi“c&s It should be stockpiled appropriately in designated arcas and reapplied

dapfl% of 20 cm from the areas ﬁfopjpsed"fer buildings, roads, paved

osed vegetation on'site:

8. Transpeort

S. Noe

8.1

bicular and
. d. Parking

8.2

ition and should

Vehicles hi
' noise emission standards

have a pol
be oper

8. No

91

A detailed traffic management and traffic decongestion plan shall be drawn up to ensure that the
current level of service of the roads within a 05 kms radius of the project is maintained and
improved upon after the implementation of the project. This plan should be based on cumulative
impact of all development and increased habitation being carried out or propased to be carried out
by the projest or other agencies in this 05 Kms radius of the sife in different scenarios of space and
tinie and the traffic management plan shall be duly validated and certified by the State Urban
Development department and the P.W.D./ competent authority for road augmentation and shall also
have their consent to the implementation of components of the plan which involve the participation
of these depariments.
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10. Human Health Issues

5. No EC Conditions

All workers working at the construction site and involved in loading, unloading, carriage of
10.1 construction material and construction debris or working in any area with dust pollution shall be
provided with dust mask.

10.2 For indoor air quality the ventilation provisions as per National Building Code of India.

Emergency preparedness plan based on the Hazard identification and Risk Asscssment (HIRA) and

10. ;
3 Disaster Management P i1t
truction labour within the site with all necessary
oy g, mobile toilets, mobile STP, safe drinking
' ay be in the form of temporary structures to be
10.5 of the wa:lcers sﬁail be d_o.né"'on a regular basis.
10.6 ided ] "_ch:&'-iprc_rj__e_at both during construction and operations of the

11. Miscellaneous

S. No ' tions

The project proponenﬁ at least in two local newspapers of the District

-~ or State, of which one ‘sh “language within seven days indicating that the
' project has been accorded enviro ance ‘and the details of MoEFCC/ ‘website where
itis dis T :
11.2
11.3 conditions,

hasis,

The project proponent sha
11.4 stipulated environmental conditions on the website of the ministry of Environment, Forest and
Climate Change at environment ciearance portal.

The company shall have a well laid down environmental policy duly approved by the Board of
Directors. The environmental policy should prescribe for standard operating procedures to have
proper checks and balances and fo bring into focus any infringements/deviation/viciation of the
11.5 environmental/forest/wildlife norms/conditions. The company shall have defined system of
reporting infringements/deviation/violation of the environmental/forest/wildlife norms/conditions
and/or shareholders/stake holders. The copy of the board resolution in this regard shall be submitted
to the MoEF&CC as a part of six-monthly report.
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S.No EC Conditions

A separate Environmental Cell both at the project and company head quarter level, with qualified
11.6 personnel shall be set up under the control of senior Executive, who will directly report to the head
of the organization.

Action plan for implementing EMP and environmental conditions along with responsibility matrix
of the company shall be prepared and skall be duly approved by competent authority. The year wise
1 funds earmarked for environmental protection measures shall be kept in separate account and not to
be diverted for any other purpose. Year wise progress of implementation of action plan shall be
reported to the Ministry/Regional Office along with the Six Monthly Compliance Report

‘statement for each financial year in Form-V
rescribed under the Environment (Protection)
e website of the company.

The project propa
11.8 to the concern

ice as well as the Ministry, the date of financial
¥ meerned authorities, commencing the land

1L.9 closure and i
development w

orities must strictly adhere.to the siipu}aﬁons made by the State Pollution Control

11.10 ; -

Board and fhe State Governme

The prgjéct proponent sha mnﬁﬁnel'ats and recommendations made in the
11.11 . ;

EIA/EMP reportand also fitation to the Expert Appraisal Committee,
18 No further expansion o érgadtﬁc_ﬁtx

) Ministry of Enviromme
1 Conee ubricated data may result in revocation of this

11.13 | onv der' the provisions of Envirenment (Protection) Act,

1986. _
11.14 f the above
1115 wag: b Carpany

The Regiozial
11.16 project authorities
furnishing the requisite da

mphcaof the stipulated conditions. The
the officer (s) of the Regional Office by
ports.

The ahove conditions shall be enforced, inter-alia under the provisions of the Water (Prevention &
Conirol of Poliution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and

1.1 Doy .

L4 Transhoundary Movement) Rules, 2016, and the Public Liability Insurance Act, 1991 along with
their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India /
High Courts and any other Court of Law relating to the subject matter.

1118 Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period

of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.
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Signed by

Munna Kumar Shah

Date: 13-01-2025 12:10:07
Reason: Verified and
signed
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ANNEXURE R-3
1987 LAYOUT PLAN MAP

: iy
g T, AR e

E
¥ 3

o

X

f
I::;!;Iu;‘-_




:‘\"“-—:—:_-:‘-“-—:_ : .

-::;;‘:;.:HQJ'-‘-._ e i
et} 7 e b —_—
I"lﬂwu-'-" = ~ :




2187
"H, L«’. px"‘f &/C

Screening Cgmml_lttg;f‘_ib‘ieéiing No. ;36? 9 -
ttemn No‘ut Lolq

ion of privately owned land in the epprovad Laycut Plan of

L Sector =B, Pocket-1, Vasant Kunj New Dalhi in visw of
dng for enabling ihe Planned Developinent of Privatsly

SYHOPSIS - Proposal is for
t Plan of SFS Houslr

, Layou
referred by Chisf Engineer
far_jr rding The reumataoa ;

Mehrauti, ines

1.2 Since the lan
vide nclifical
to MCD on 2 _

-4 1.3 The Standi
23.12.2008en,
AT

e

by r
e '_’\..f"."""_ 4
HEM S -1l

‘«...\_.“.!5"‘"'!1

3T Hor'lhe
Mchajan & @
NOC s g

Annexurs-li} -

' -mvate{y awned 1and Kkhasra.No, 1230!2 inthe.approved
‘Pocket-1, VasantKunj. New Delhi, in view of the case
‘and’ Not:*‘caﬁon No. S.0.3249(E) dated 4% July 2018

i of Khasra N

‘Planned Development of Privately Owned Land'.

Hle meodsition, plenning, development and disposai DA
ame ot SFQ Heusing s Seater ~ B, Fockat1, Vesa
anpreved :}Cr' the wmpelent swihority an 21,12 1887,

*UJZ in -w re‘-f:-nuc suiaie of il

fhat DDA hea mt jssusd ’\Ou

saus courts, as per the detai%-s mentioned below: -
g JU{:{jc“‘ftP'ﬁ d?tshd 6.8 20 0 BRGT.12.2012. 56t asids
F32 di 171172008 of sta 'mng compmiiias © {1ad

f‘)

":

e 10n

“an-'* Ei*‘*i‘i-"f JUie :j? En +hr: mztfan of DA Ve Hakes
';? dciclad thal no

~
i,




2188

| 44z

2.0

-~ 15 The regulations for enéi"x mé the Planned Development of Pfh*"at“‘r Oy -"'f‘
‘ were noffied vide Nm’ﬁ"befion No. 5.0.3249(E) dated 47 July 203
Annexure-l} .. v 200

1.6 The applicant submitted: plans to South DMC, Soth DMC after verfication o

L

documents referred the matiet to DDA for incorporation of the said land in i
. © . approved layaut plan,

&

1.7 The case was put up in the 267" Screening Committae Meeting vide ltem Mo, 25
2019 dated -26.02.2010. The Agenda - was. . withdrawn w&th the foliosd
obcervahens -{Refer Annexure l\f} '
4 k was- pomfad out that while. preparing the layout plan for the privataly G "j
© land-in case of argas wiherela yo.:t p!ans are. s;faf!dbfe or to be prepared e
 these cdses have. certain umz;ue fssues vis ais variabls plot sizes/shapss,
unpfanned devefopment around such -plofs, accessibility for such piots
2 1 B g i R fandJseﬁef‘her the road neiwerk afreaﬂfe {ablished Is too narrow orin scine
g e E | bésts, ffhas an uCCF‘asffJffffy for the exitiing plannsd development.
: 2 AEY was c,so pomlpd out lhgt if.cass of the faciliiy carridor no deialffelslans 2
o read:fy amfab:ﬂ of the already 'y developsd piots with the Planning De,,ar*r et
‘(sanctioned- by .concerned agen::im} In addition, there are cartain ja-z
parcels falling in the designated Green/ Recresfionai Arses as psithe APD-
2021, which may also have spsuific issuss, and ree

ad {0 be dezll af &0

conditions,
- 3; Thie :’ssue'rega.rdfﬁg_the evsf:wmmofrf 5033l by the consamad ULBs wirt.
=0 the step l-as per the SOP fie. varificatian fram tho Ru;{..-.--ue records, s

s Tepplicabiiity eto.f has also mt bean providad. - =

=4 After detailad- d;shucsfors and deilberalions, it was deciled that DDA &

& only' examing ahd limit s roles - to external planning in case of & f:::au}
.prepared Layouf Plans, Incase of p&:r.‘-‘ers and land parcels, whare no Laycut
Plan is ar:,f&bfe'é sef 0; so.rre generic mup:’-ss need to be formulaied By
Pmnmrg, Arou-c:: ture and Land scaps Depariments, These Gu 1

he put up and be pfa:ed in tr‘"e next Technical Commitiee Mastiz

ooy

360 Uyrzary

i
iin =it
IS EnT

by
e

18 In view of the decmor‘ att 7*’41) a;me a rreetmg was heid in the chambar of ‘J':
DDA and it'was decidéd to put up all tha cases for approval of Layeut Plan | when
- an approved Layout .plan . alraa‘::y auaﬂ?’" elexisis, in the npaal Sueen..a
Committes All other compliance of statutory regulations notified with SO 3249 ()
- dated 04,07.2018alongwith. fulfilmsnt of ali the requiremenits.as lald downin ihe
standard operating procedure for grant of permission for planned develzomet «
privately vwned. land lssued by DDA and other charges shall ba ssen c, i
i concwnec! MCD be:are the -"-‘ar.ct-onu i of Buiid ;rg Plans.

J(/j sy N
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T
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iy o B alow” wrue o Fep il 4
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- -Epad amha imegrat@d, chsmg Scheme Qf Sectar-B

I{ rpgg‘ LS L
. DDA hGUFgmg Lawn e ..{ <.
wide RAW Toad: - ii

de wa road-and Pr:mar;r Schagj
: de Rﬁv’mad“ T AR

' ~’J§87 in. *he name of. SFS chsmg aty- Sector
i forplanned deve[op*nent ofarea mcludmg
o sg?far?&DA«i storted wa?kup housmg is

ia "’th f fas pertaﬂlng *a the caeg to

s _
e ed ey 4

12048 i Fls .
PagE 105N, has sta*ad' that the
theKhagra Girdhar Tdateg 2947 15."
Spoit int this. behalf should 'alsa be: obiamed 4
CD, -(Refer Annex_, .en\fj)

afz@iﬁf% da%ed 'IS 04. 20115 & wde no,

6d'18! 22019 has fssyed the Mmutes of meetmg

-reguiazmszs to enabIa fhe: p;anned devefopment of
7.;@1&. (Refer An nexure-\fli) “

AR [kt

*r

cadife(S.Oup, ) the I‘BQL{“SL 'Eangrant @f nerm;ss%on -
nvate%y q:gsﬂad Iand tsdo be sxammed i two stages,
ntisto @ubmm all the; duc:umen*ts aslisted jn the SR
ined by DDA! Leuaf be,,y mth reapccito jand d\::jQL'S
lan/Zonal. Plan and use- p!‘E%E"‘uSF‘S of the lang . with
_Sp}‘ewws of: Faspertlv&area appdcabu;iy of pmafs -
,arﬁth of-documents; NOC I, foibe convéyediothe
1559;,;1@ in erdar subjectie fult”iimem ofall sta atuary
ation the local bady wili forward the' applicgtion te DDA
i, The owner submitied the-documents Tn Scuth BMG:
-auth DMC has ramardce{t i app_i}gaisqn 10.DBA..
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42/e

36 - The site'-under"-re‘feref\:c,é-f gﬂé a'part of the Integra.ted iay‘mutfﬂan of & .'
Pocket-1,Vasant Kunj: WHetLanduse of the plot Is Ressdemu’:ﬁl. The p —
surroundad by 13.0 M R/W road on three sides. {

*87 * Dueto-ndn-acquisiion'of the Plot uriderreference 60.no, of DDA flats, some part

of greén area, part of 43:0 MRMY road on the wastern side of primary school &

part ofparking coufd not be developed at site by DDA as par the approved layout

plan. ' ' T '

38  Dy. Director (L).south st zone Vide letter deted 19.2.2019 has forwarded a
copy of the part'Layout Plan superimposing khasra no. 123072 village Mehrauf:
{Refer Annexure-VIif). o

41 . The .ép;?:?.giéch of théGroupHOLSIng at Sector-B Pociet-1 is from 24M road RAY

.In.the Norih and Westeim side; 45M road R/ on the: Eastern Side and 75M Road
RIW {'n-.the"SOﬁi?’lEm, Side. The plot under reference forms an integral part of thiz

* pocket:. Therefore; as:psi NMPD, the entire pocket along with. plot under reference
qualifies-for Group Housing, :

e QA On thig basls of the above repdtt sibmitted by Dy. Difector (LM) south west zone,

Khasra No. 123012, Village Mehradi has been incorporated in the layout plan of
.. SFS Housing it Sector= B, Pécket-1, Vasant Kunj for Group Housing.
4.3 'The propesalis subjsctts compiiance of all the statutory regulations netified vira
S.0.32439(E) datad 4..?’;3.8 Tegarding. “The regulations for enabling the plannes
_ _Deve_!qpment,o_ﬁ Privatély Owned, land; andfulfiliment of all the requirement as lzid
. down in- ‘Standard Operating -Progedure. for grant .of permission for plannad.
. devslopment of: privately orisd lana! jsstsd by DDA and refevant provisiens 5
Master Plan/UBBL-2018. beferz!the sarictioning of the Building Plan by Scuth

44 Soyth DMC shalf verfiy the-area of the Khasra No.1230/2, village Mehraitt s

location, configuration, dimensions etc. from the concerned Revenie Departrient
of Govt. NCT of Delhi./ Deihi Municipal Corporation.

45 South DMC shall Lévy all applisable chargss.

FINANCIAL LIABILITY AND SOCIAL GAIN:
“The proposal will generate Houéing for the people,
RECOMMENDATIONS:

Since the present case is the first gase being put up after notification of private land palioy,

Lo

‘therefore, the principles adopted in this c‘ase‘shaik also be applied-in other similar casas.

The proposal is put up-before the sereening committee for its deliberations and approval,

Al gt W N

FOLLOW UP ACTION:: - -

LS ]

charges as dscided by DDA, thereafter' a capy of the authenticated Agenda, Minutas of

" After approval of the pi"oposai the o'-f-'fgefr shall depasit the pracessing fes and ol



I

UBC 506 s

p 1e

‘*\h

ki

W Byy
S 10 Ue

© AD. (Arch.ISZ

Meeting, approved Fig
Commitiee shall be fon

2191

For taking necessary act

|

regulalions no .
4748 for The ‘regulations “for: erabling.
planned Development of privat
and ‘Standard Operating Proge

DDA..

38 Yyt 29
N4/

h copy of netifications, SOP and Minutes of Technical

jon with respect o’
fiied vide §.0.3249(E) dated:

128
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‘;thﬁ' i

aly Owned land ' .
dure! dssued by |

A | For uploading the approved
DDA '
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368" SCM HELD ON 22.04.2019 AT 12,00

‘}7{ " { ..;4‘,23 10 | Incarporation tely owned | The Proposal was prosented by ACTION: &
W — : out plan of | ACA(SZ), l.aca-sz) |
" | Poéjkqt-l, After detailad deliberation, the 2.CE(Bidg.) i

\ view of | proposal as reflected in the agenda HQ south b
! ling the | was Approved  with  the DMC
f Privately | observations that the private lang 2.Commr(Plg)
! in question shall not be bounded | 3. LM Depnt 2
! by permanent Physical barrier, |47and - :
f } Costing Deptt £
{ 5.8ystems !
f} Deptt
f 45:2019 | [mcomoration owned | The proposal was presented by ACTION:
O land in the apg

N

AP
Sy
i

&

7 plan of ACA(SZ). After detailed LACA-I(SZ) |
| SFS Housix Pocket-1, | deliberation  the propesal  as | 2.CE(Bldg) | 4
’i Vie in the agenda was HQ south ( H
J and it was directed to | DMC l
! vately | put up the item in the next SCM, 2.Commr(Plg)
; 3.LM Depit
! 4.Land
! Costing Depst
7 5.8ystems
Deptt
46:2019 | Modified utiliza acant | Due to paucity of fime fhe proposal
| lampura | could not be deliberated upon and it
) 1. | was.directed that the jtem will be
discussed in the next SCM
< 0 453010 o) Community Cefs tor 10, | Due to paucity of time the proposal z
Z g T ﬁlbwarka. ' could not be deliberated upon and it
§ 2% G Fhilens | . | s directed that the item will be
> 1 2 I TRIYSADwRYHU LIS | discussed in the next SCM
? Il 0 FOMOLY
£ 50
s nE B ;
_gt%: .,,Qz Ei_________m_:, D ON TABLE ITEMS -
T R tilization plan of DA | Dus to paucity of tims the proposal
2 f‘f%{’z o mands  owart, . of | could not be deliberated upen and it
\J E’_ g2 pundary  of p up | wes directed fhat the item will be
b S ™ Bbusing vacant 05 | discussed in the next SCM
et 2, 198063 Sqm. app ait
] Village in reside 3
foEthie DEVELF%%@ET IDEVELGT Tl
[ HuPw.codiBR %f MIT - §
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; INUTES OF 370 SCM HELD ON 17.06.2019 AT 11.00AM in VIKAS-SE\Q&LU }-
AROVED M ¢

Pkl
.

- %

(

- DISCUSSIONS! REMARKS
1SS ,

RECOMMENDATIONS

US| WO —————" - S | S
e i tes: of 368" | The Minutes of 368" SCM held on ===
Continuafion, of IS o 308 22042019 and 369th SCM held on
ScRandag ’ 5 06.05.2019  were  confirmed and
- approved,

Nale:
In 368" SCM, vide item no:44:2019
in place of s —— 3
file no: ACA-I/SZ/HUPW/DDA/20 19 \/
(1}/sC™M -

it may be read as: ' |
SA/SZHUPW/DDA/2014/SCM

Utilisation plan of DDA land at'|The proposal was presented by | ACTION:
Dheerpur Phase-} opposite Gandhi | Dir.(Plg)C&G. After detailed ¥ 1.Dir.PlgCag {
Vihar resettlement calony falling in | deliberation the proposal as reflected in 2.CE(NZ)
Planning Zone-C, for proposed | the agenda was Approved. 3.8E Elec.NZ
“Sewage Pumping station™(300 : 4.LM, NZ ‘
sq.m.) for Delhi Jal Board. 5.LD deptt |
File no.F.3(69)99-MP 6.LS Deptt

7.Hort. wing

622019

63:2019 Part fayaut plan for praviding 200 - The proposal was presented by
sq.m. plat for instalation of online | Dir.(Plg.)NP. After detailed | 1.Engg wing

boaster pump'at IFC, Narela. deliberation, the propasal as reflected in | civil

File no.F.20(7)/96-MP/Pt-1 . the agenda was Approved. 2-Engg. wing

elect.
3.LD wing
4.DIB

_ 5 Hort.Deptt.
64:2019 . The * proposal was presented by

Proposed part Iayaut_ plan for Dir.(Plg.)NP, After  detailed | ACTION:
Wwholesale and warehousing plots at | deliberation the proposal as reflected in | 1.Dir.Pig.NP’
Integrated Freight After detailed

2.Engg wing
deliberation, The proposal was (e A was ARprIved. 3;'-0%5"8
presented by - DirPIgNP. the : 4.Electricd)
proposal as reflected in the agenda wing
was Approved. Complex, Narela sub- |
city for utifization of vacant land. !‘
Fileno.F.3(01)2012-MP/Valll | '

ACTION:

65:2019 The proposal was presented by

Modification in the Layout plan of | Dir(Plg)Dwk. ~ Afier  detailed | ACTION:
Sector-19(I) due to Sub Division of deliberation, the proposal as reflected in | 1.Dir.Plg. Dwk
PSP plat measuring 25162 | the agenda was Approved. 2ok D
59.-m.approx,. for carving out plats 3.SE Elect.

fc!r State Bhawan/State Guest House. 4.LD Wing
Fileno.F4(19)2006/PIg./Dwk /Ph- |
WPl
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ANNEXURE R-5

18

r

] B:\eé;‘iment Control Norms with

D ¢ H . reference 1t

-:%an;i in the approved layout plan of §FS Houslr?g a{?t
sant Kunj in view of the regulations for enahling

ment of privately owned land notified on 4% July

-enabling the planned development of privately ¢inzg

land” were rict 4% July 2018, '

1.2 In pursuance tiflcation proposal of Incorporation of privately cuns:

FS Heusing at Sector B, Pki-1, Vasant Kunj was

approvad b creening Committes Neeting held on 22.04.2010
The prope n the agenda was approved with observations that

privately o

_ﬁfaestisn shall not be bounded by permanent physica
proved by the Screening Committes was as follows -

(i) the Group Housing al Sector-B Pockei-l is from 24 A"
road & North and Western Side, 45 M. road RAY on the
Easte 79 M. road RAW In the Southern Side. The pist under
referen an integral part of this paciet. Thersfore, as per MPD
the sn ckel alongwith glot under reference qualfies for Group

_ Housfng ‘

(@) On the f the above report submitted by Dy, Director (LM} souin
wesf zo asra No, 1230/2, village lishracli has been incorporated
in the an-of SFS Housing at, Sector-8, Pocket-l, Vasant Kunj
for Grg 15.

(@)  The g subject to compliance of ali the statutory regulaticrs
notifi . 3249(E) dated 04.07.2018 regarcin ‘The reguiz’:".
for en: planned development of Privately Owned Land ‘and
fulfill ithe requirement as laid down in ‘Standard Operating
Prot jrant of permission for planned development of privats'
oWned " fssued by DDA and relsvant provisions of Masler

, Plan/UBBL- 2018 before the sanctioning of the Building Plen by Scuth

- DMC,

i) South shall verify the arsa of the Khasra No. 1230/2, viiege

{lehra HJogation, configuration, dimensions efe. from -
wenue Depariment of Govl of NCT of DelbiDe
ration.

(v) all levy all applizeble charges.

2.0 EXAMINATION:

2.1 After the appe
cwner was
DDA shall nz
focation, shaps
submitted e
amount of Rs
10,000/ (Ten T
Housing and 1
DDA daled §¢

f-the Sereening Commitiee as a follow up action the
t1 Affidavit and Indemnily Bond to DDA stating that
ry 1o any dispute arising at any stage with regard to
nd cwnership of the plot. The owner suhseguenty
ond vide letler dated 05.09.2019 and deposited <.
{(Twenty Thousand Only) as processing fees @ Rs.
Only) per Acre subject to approval by the Ministry of
fairs. The payment has been verified by Dy. CAD (PE),




2.2 The decision of the §
(Bidg.) HE
/SZIHUPW/DDAZ
further necessary ac

2.3 The Chief Engineer. {Bldg
clarification regarding:
clarifications sought |

1) It has been me

2)-In the letter ¢

5)

vHousing or ne.
3} The plot under r&f

9

i Committee was conveyed to Chief Engineer
letter No, F.No.ACA-

/SDMC/D-02 dated 16.09.2019 for taking
 Diethi Municipal Corporation.

). 8DMC forwarded the file on the subject seeking
n taken in the Screening Commitiee. The

is as follows:- :
the letter deted 16.09.2018 of DDA that the

erce shall not be bounded by physical barrier,
yeol, the EWS & Communily Services may also
therefore, if may be clarified by DDA that how
‘without permenent physical barrier with the

ptivately fand

this canvbe a
surrounding

fias been mentioned that the entire pocket B-1
wusing. However, it has not been clarified
iot under reference qualifies for Group-Housing
&n be treated as an independent plot of Grotup

qualifies for th
whether this ing;
or not and whe

‘abuts the road which is 10.66 meter wide while
iimum road width requirement for group
s needs clarification/relaxation from DDA.
of the Group Housing may be taken as per MPD-
5 niot been mentioned in the letter of DDA.

parf of the approved comprehensive scheme
wever, DDA has not provided the modified
s per Private Land Policy dated 04.07.2018,
pared the Layout Plan shall amend its existing
“may be requested to provide a copy of the
the area showing the boundaries and
inder reference. '

iding is congerned, in this regard para 5.5 of
orms of private Land Policy read as Under:
thin the already approved or developed schemes
simen! bodies shall be in conformity with the

as per MPD-21
housing is 18
IMoreover, the d
2021 or MPD-2¢
The plot under t:
of DDA for poci
fayout plan of th

dimensions efe. ©
As far as heigh
the Development

“Land parcel
of DDA/ULBs/oiher
surrounding develp
The development
development coRi
availekility of reg
developmernt arown

# Jand will governed by the use/activity and the
w5 of the surrcunding development (Subject to
astructure services), maintaining the planned

areel .

rrespeciive of applicable developed control norms.
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n the \mCh'Hf}’ of the piot under reference there exisls 3 stories fiaic
consitructed by DDA haviig height less than 15 mefers. \Whsther tha
height more than 15 meters can be considared In the present case, iigy
be clarified by the DDA.

8) In the letter of DDA, it has been mentioned that locafion, configuration,
dimension etc. may be taken up front Revenue Depl. In this regard, it is
pertinent to mention here that the said land was shown by the DDA ior
development of DDA flats of Pocket B-1. Being the land for development
of DDA flats, the Layout Plan of which'was also approved by the DDA,
Hence, the requisite clarification w.rnt. location, configuration,
gimensions efc. be done by the DDA vith the Revenue Department, As

such, location, configuraiion, dimensions etc. be super-imposed along
vith the Khasras in the modified fayout plan which may be done by ihe
DDA.

2.4 Sr: Architect (South Zone) vide letter No. F.PA/DIr(Plg.)/Narela/2018/318
dated 08.12.2019 was requested to provids the clarifications on the Issues
raised by South Dethi Municipal Corporation as per Integrated Housing
Scheme of DDA, Vasant Kunj, Pkt. B-[.. Sr. Architect (South Zong) vide note
No. SA/SZ/HUPW/DDA/2014/SCM/D-38, dated 17.12.2019 provided the
following comments-

(i) The private land under reference shall not be bounded by permanent
physical barrier is the observation of SCH, referred in the fer‘er Tf
EWS and community services may be previded as per the provisiors o}
MPD.

(i) In para 4.1 under ‘Proposal' it is mentfoned that “the plot undsr
reference forms an integral part of the pocket. Tﬁerefore as per L1PD
the entire pocket along with plot under reference gualifies for Groin
Housing”. Therefore, it cannot be freated as an indspendent piot of
Group Housing.

(i) The entire pockel at Sector-8, Pocket-l is a Group Housing Plot which is

 bounded by 24 M. road RV in the North and VWestem side, 45 I, road
RV on the Eastern side and 75 M. road R/ op the Southem e*de The
development controls norms shall be as per Clause 5.5 of fhe
‘Regulations for enabling the Planned Deue!opmsnf of privately o\ned
fands’ dated 4" July, 2018.

(iv) The copy of the approved agenda, minutes along with the Layouf plan of
Sector-B, Pocket-, Vasant Kunj incorporating, KH. No. 1230/2, Vilage
Mehrauli vwere forwarded o Commissioner (Plg.). In the Layout Flan,
tentative location of KH. No. 1230/2 is marked. As per Para-3 of
Minutes of Meeting dated 15.01.2019 issued by Director (Pig.) N=,
documents pertaining to ownership efc. may be got verified by the loca!
body from Revenue Deptt.,, GNCTD. #

(v) The issue is regarding permissible Height of building. The statuior, Y '
provisions of para 5.5 of 'the regulation for enabnng the planned
development of privately cined land' shall be complied. This issue is
clarified in para 4.3 of the agenda.
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ing location, configuration, dimension efc. fo be taken

(vi} The issue s

up from Deptt. In this context it s clarified that as per Para-3 of

Atinutes g dsted 15.01.2019 issued by Director (Plg P

doctirn ng to ownership efc. may be got verified by he local

body fro - Deptt, GNCTD. Affer examination the same shat '
be fon DA for further necessary action for preparation of

layout p ion and addition ete, ‘

3.0 PRQPOSAL:
xion, configuration, dimenslon etc. to be dealt by the
Ywriership documents from the Revenue Dept. is to

3.2 The matter:

phcability of Development Control Norms and Height
in this ma '

‘Para 5.6. of the Regulations for enabling planned
vately cwned land is placed before the Technical ..
ation, )

1

4.0 RECOMMERND,
The proposal ¢&r

are-3 above is placed for consideration of Technical

Committee.
A ol Drpr-

Dy. Directar (Plg) Asstl. DIr, (Plg,)
Zone-F&H (sarl) Zone-F&H/part

Addl. Commissianar {Pi
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47 /2019 | Applicability of Developmant

control . norms with
reference to privately owned
land In the approval layout
. plan of SFS Housing at Sector
- B, Bkt = I, Vasant Kunl in

enabling  the  planned
deveiopment of privataly
owned land naotified an 4t
July - 2018, - '

- ——

-view af the regulations for |

i

p\

The proposal was presented by Add
(Plg.). The members ware [nfarmad r‘ :t 1?;\’:“"""-,*"‘.1-‘
the said nrivate land in tha alread % .
was approved In the 3680 Sereening 5 Committes hem en
22042019,

.Furthery Chlef «Engineer Building SO hasforwarded
the file seeking clarifieation regarding decisions tﬂ"ﬂ
the Screening Committes, The issues raiaed vy SDHIC
were delibarated point-wise and the fellc
.clanﬁed

approved lay

alizn in

g WS

The said pockst under conslderation 18 part

" Integrated layout plan of housing pocket and
access to the pocket is abready defined as existin
LOP. Therefore, circulztion pattern of the existin
layout has to be fElowed. Similarly, the ¢wner of
private land will also provide 2i} the access as per the
existing LOP.

“"ﬂ

=4
=]
E

!
|
|

mmissizner-l L

Thé said plot ufr is part of existing integy ated layout :

plan.

As informed, the incorporation of private land (Kh.

E

The sarne hasalready been clarified in point na.1. ' l

1230/2), Vitlage Mchrauli in the alrsady approved |

layout plan of suisting housing pud\et la approved
and has’been forwarded to SDMC, along with
approved mizuteserd af‘*;u:...
As per MPD-2021, in contrads prescribad for grodp
Housing, there is.nc restriction on haight subjscl o
clearance from AAl/ Fire Department and othar
statutory bodies.
It has already bean mentigned in  SOP far private land
policy that ldca ion, configuration, dimansions shall.
he verified by the. concerned ULB's from
Revenue Degtr, GROTD. '

It wwas dacidad that thasguidelines, SOF be foparded
to Ministry and LG Gffice. These guidelines may b2

updated from time to time as and ‘”huil casas are put

up in SCM and Technical Committee, The w""
points emerging from the ald clanftcatxons may also
be included in the SOPs/Guidelings, -

Further, it was deliberated and dir&cwd that "'D"’"
may start the process | for \fc]luta'r.aan of I(ﬂzan ard
sther dacuments Simutianesusly while ezaminiis
matter indetail,_ ..~

E
|

_[
g

i

|
i
e |
.
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NAME OF THE SANCTIONING AUTHORITY MUNICIPAL CORPORATION OF DELHI

a : Building Department (HQ)/ HQ Zone

File No. 10118122 Dated: 13/058/2024

To,

Mr. Lalit Jain and Lalit Jain HUF through its Karta Mr Lalit Jain ,Mr. Pradeep Jain HUF through its Karta Mr
Pradee;}' Jain,Mrs. Pramukhia Jain Pradeep Jain Neelam Jain Kunal Mahajan ,Mr. Rakesh Mahajan HUF
throughiits Karta Mr Kunal Manajan ,Mrs. Nafini Mahajan Through lts GPA Mr Kunal Mahajen ali through
their SPA Mr Rohit Sejwal :

iKh. No. 1230/2 Sector -B pocket -1 Vasant kunj New Delhi Kh, No. 1230/2 Sector <B Pocket -1 Vasant kunj
New Delhi. Kh.no, 1230/2 Segtor -b Pocket -1 Vasant Kunj New Delhi, Kh. No. 1230/2 Sector -B Pocket -1
Vasant kunj New Dethi Kh. No. 1230/2 Sector -B Pocket-1 Vasant kunj New Delhi

New Delhi

. GRANT OF SANCTION
Sub: Sanction Under Clause 336 of Delhi Municipal Corporation Act, 1957

Dear SirfMadaif'ﬁ.

With reference to your application dated 09/02/2024 for the grant of sanction to erect/re-erect/add tofaiteration in
the building to carty out the development specified in the said application relating to Plot no. 1230/2,Pocket no.

. Binck no. Sector B, Sector no, . Situated in/ at Kh.N0.1230/2 Sec - B Pkt- 1 Vasant kunj
New Delht Part of Revenue Estate of Vill Mehrauli New Delhi.. | have to state that the same has been
sanctioned on 22/03/2024 by the MCD subject to the foliowing conditions and corrections made on the plans:-

1. The pians are valid up to 12 day of month May year 2029.

2. The constriiction will be undartaken as per sanctioned plan only and no deviation!from the bye-laws wiil be
permitted without prior sanction. Any deviation done against the bye-laws is liable to be demolished and the
superyising Architect, engaged on the jgb will run the risk of having his license cancellied.

3. Violation of building bye-laws wiil not be compounded,

4. 1t will be duty of the owner of the plot and the Architect preparing the plan to ensure that the sanctioned plans are
as per prevalent buiidingr bye-laws. If any infringeiment of the bye-laws remains unngticed the SQUTH DELHI
MUNICIPAL CORPQRATION reserves the r;ght'lo amend the plans as and when the infringement comes to its,

notice and SOUTH DELHI MUNICIPAL CORPORATION will stand Indemnified against any ciaim on this account.
5. The party shall not ogcupy or permit it to cocupy the building or use permit the buﬂdingéor part there of affected by

any such work untif gocupancy certificate is issued by the sanctioning Authority.

8. SOUTH DELHI MUNICIPAL CORPORATION will stand indemnified and kept harmlgss from all proceedings in
courts and before other aythorities of all expenses/iosses/claims which the SOUTH DELHI MUNICIPAL
CORPORATION may incur or become liable to pay as a result or in consequenges of the sanction accorded by it 1o
these building plans. _ . . ' *
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7. The deor and v{rindcw leaves shall be fixed in such a way that they shall not when open prc};‘ecl on any siréet,

8. The party will convert the house into dwelling units of each floor as per the approved paframeters of the é@ject
and shall use the premises conly for residential purpose. Pw

9. The building shall not be constructed within minimum mandatory distance as specified in ?!ndian Electricity Rules
and as per the requirement of Delhi Vidut Board from the voltage lines running on any side of the site.

10, The land left open on conseguences of their enforcement of the set back rule shall forrn part of the public
sireet,

11. The lhickne‘ss_' of outer walls will be maintained at least 0.23 mt. (9").
12. The basic levels shouid be got ascertained from the concerned at the site.of the construction.
13. The owner wii} display boards of minimum size of 3 ft. X 4ft. indic-'ating the following

i. Plot No. and location ;' »

v. Sanction valid up to

vi. Use of different floors and areas sanctioned
vii. Name of the Architect & his address

viii. Narme of the contractor and his address

14. The provision of the dispta%/ board on the construction site is 2 mandatory requirement and non-compliance of
theé same will invite a penalty of Rs, 5000/-,

15. It will be ensured that the construction / demolition work shall be carried out in such & manner that no
disturbance/nuisance is caused to residents of the neighborhood.

16. It will be ensurad by the owner and the Architect that during the construction the building plans sanctioned shall
satisfy all the Environmental Conditions for Buildings and Constructions of Chapler 3, Annexure X1V of these Bye
laws and as amended from time to time or any specific orders issued by the Govt,

17. Intimation of Completion of work up 16 Plinth Level, Plinth Level inspection and the issue of Plinth level
inspection shall be done as per procedures laid down in the Chapter 2 of these bye-laws

18. The building shall be constructed strictly in accordance with the sanction plan as well as in accortdance with the
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Bye-Laws, and the siructural Desi?n in:clqdin safety from any natural ha'zarqls_; duly incorporated in the design of the
building as per the Government Of indfa Notification issued titae to time and Annexure Vii of theses Bye La"”sfj'i

19. The muiba during the construction will be removed on weekly basis. If the same is not done, in that case the
lecal body shall remove the mulba and the cost shall be borne by the owner of the plot.

20. During construction, it is mandatery on the part of the owner to properly screen the construction site of the main
read by means of erecling a screen wall hot less than 8 ft. in height from ground level.which is to be painted to
avoif unpleasant leok from the road side. |n addition to this a net or some other protective material shall ba hoisted
at the facades or the building to ensure thal any falling material remains within the protectad area,

21. Noise related activities will not be faken up for censtruction at night afier 10.00 PM,

22 (i) Every builder or owner shall put tarpaulin on scaffolding arcund the area of construction and the building. No
persen including builder, owner can ba permitted to store any construction material particularly sand on any part
of the slreal, roads in any colony. '

(i) The cmr}struciion material of any kind that is slored in the site will be fully covered in all respects so that it
daes not disperse in the air in any form.

(i1} The cprﬁs:ruction material and debris shall be carried in the trucks or other vehicles which are fully covered
and protected so as to ensure that the construction debris or the construction material does not get dispersed
into the airior atmosphere, in any form whatsoever.

{;}VJ Eﬂidlt.fafst emissions from the construction site skould be completely controlied and all precautions taken in
that behalf; ! 5

{v) The ve!ficies carrying construction material and constructioni debris of any kind should be cleared before it is
permitted (0 ply on the road afier unlpading of such material. - -

(vi) Every ?wquer working on the construction site and invoived in loading, uriloa{iing and carriage of
construction material and construction debris shall be provided with mask to prevent iphaialion of dust particies.

(vii) Every owner and or buiider shall be under obligation to provide all medical help, investigation and treatment
to the workers involved in the construction of buiiding and carry of construction material and construction debris
retatable to dust emission. :

{viiiy It s_h_aii be the responsibilily of every builder to transport construction material and debris waste to
construction site, dumping site or any other place in accordance with rules andin terms of this order.

(ix) All to take appropriate measures and to ensure that the terms and conditions of the earlier order and these
orders snould str‘a:.:tiy comply with by fixing sprinklers, creations of green air barriers. - :

(x) Compulsory use of wet jet in grinding and stone cutting.

(xi) Wind breaking walls araund construction site.
(xil) Al efforts to be made to ingreass the tree cover area by planting large number of frees of varigus species
depending upon the quality content of soil and other natural attendant circumstances.

(xiii) All the builders who are building commercial, residential complexes which are covered under the EIA
Notifigation of 2006 shali provide gréen belt around the building that they construct.

23. The sanctioning authorty approves Architectural Drawings/Development Control norms with respect to the
Buiiding Bye Laws and Master Plan provisions. only. - The technical drawings/documents submitted by the
owner/consultant/ArchitectEnginesr/Structural Engineer/Landscape Architect /(Urban Designer/Engineer for Utility
Services are considered as part of the records/information supporting the building permit only. The tesponsibility of
the correctness of information/application of technical provisions fully vests with the ownerfconsultant/
Architect/Engineer/Structural Engineer/l.andscape Architect /Urban Designer/Engineer for Utility Services and shall
be liahle as per laws. '

24. No puncture, perforation, cutting, chiseling, trimming of any kind for any purpese are permitted in the structural

L]
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structural codes.

25. The sanction will be void ab initio if any material fact has been suppressed o mis-represented of if aﬂ%ary
conditions mentioned above are not complied.

Piot No. 1230/2  PkINO. ..........
Biock No. Sector B Segtor No. ... :
& 1h_Situated in/at. Kh.No.1230/2 Sec - B Pki- 1 Vasant kunj New Delhi Part of Revenue Estate of Vill Mehrauli New
2inl.
Dethi. '

{ded by toncsrn sanctioning authorty.-

o1t the Documents } E-Undertaking / Plans

. qb H
uplon ehifect/ Owne >/ approvals issued:by all other Agencies, The genuineness/correctness of the
plod sfs Hes with the ownerjarchitect. The MCD-will not be held responsible for any dispute thut arises Iit
JSuture crepaitcy/misrepresentation; audilent statement in-contravention of UBBL-2016, MPD-2021,
ZDP/NB and NOC/Approval of other Agencies are found/noticed at any stage, in thut case, the MCD shall be ut
liberty to take actionas per low against.the Owner / Architect/ Engineer,
1ING fssued by DFESvide lotter No. FO/DES/MS/BP/2024/41 DATED 15.02.2024. ’ il

2. NOC has been Issiied hy DUAC vide letter No. OL:13022455078 DATED 19.02.20124.
3.3:}\?0(}31:&3152&!:2&5518@ by A4l vide letter No. AAVRHOINR/A TM/NOT/2023/744/3056-59 DA TED 25.10.2023 VALID
UPrO 24.10.2031. :
4. NOC has been issued fy DELHI JAL BOARD VIDE DJB/EE(M)-45/2 (24/520 dated 01.02.2024.
5. The Applicant will deplay Anti-Smog Gan at the site dyring construction as per office order No. South

WMCPAddLCrn(Engg. /2020125 dated 20/02/3020, in compliance of directions issued by the Hon'ble Supreme Courtof
No. 13020/1985 (M.C. Mehta V/s Union of India & Others). - e

' ther agencies shall be adh erod to during and after

C (Delhi Pollution Con
‘Competent Asthority is.to
dertiking the construction wor,
area of plot, ke will hant-ovér the]
-applying _'écazxﬁauey-‘cumawmpleﬂpn'éérf{ﬁﬂaré
g the bullding. ; ; .
| barrier ind remave the boundary wall as per the condition imposed by
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Encl: One set on sanctioned plan

Copy to; (1) E.E. (B)South Zong
(2) AA & C (HQHQ Zone)

127

: 53
Yours Faithfully
Assistant Engineer (Building)
HQ MHQ Zone{digital signature)

For Commisioner MCD

Signature Not\Verified

Digitally sigriad bg RAMESH
CHANDER SHARMA
Date; 2024.05. 16 14:58:57 IST
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> ANNEXURE R-7

File No: F. No. 21-458/2024-1A.111
Government of India
Ministry of Environment, Forest and Climate Change
IA Division
Eok

Dated 13/01/2025

To,

Sh. Rakesh Kumar Sharma

M/s R R Texknit LLP

E-5, 3rd Floor, South Extension Part-2, New Delhi, SOUTH WEST, DELHI, 110049
Mohindrapatyal1967@yahoo.co.in

Subject: Construction of Group Housing at Khasra No. 1230/2, Sector-B, Pocket-1, Vasant Kunj Part of
Revenue Estate of Village Mehrauli, New Delhi by M/s R R Texknit LLP. — For Grant of
Environmental Clearance - reg.

Sir/Madam,
This is in reference to your application for Grant of EC under the provision of the EIA Notification
2006-regarding in respect of project Group Housing by R R Texknit LLP. submitted to Ministry vide
proposal number IA/DL/INFRA2/481309/2024 dated 24/09/2024.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC24C3801DL5556057N
(ii) File No. F. No. 21-458/2024-1A.111
(iii) Clearance Type EC

(iv) Category B2

(v) Project/Activity Included Schedule No. 8(a) Building / Construction
(vi) Sector INFRA-2

(vii) Name of Project Group Housing by R R Texknit LLP.
(viii) Name of Company/Organization R R Texknit LLP

(ix) Location of Project (District, State) SOUTH WEST, DELHI

(x) Issuing Authority MoEF&CC

(xii) Applicability of General Conditions no

(xiii) Applicability of Specific Conditions no

3. The project / activity is covered under category ‘B’ of item 8(a) ‘Building Construction Projects’ of the Schedule to the
EIA Notification, 2006 as amended and requires appraisal at the State level. However, due to the temporary absence of
SEIAA / SEAC in Delhi, the proposal was forwarded to Ministry for further necessary action as per the above mentioned
Notification and the proposal has been appraised at the Central level by sectoral EAC.

IA/DL/INFRA2/481309/2024 Address: IA Division, Ministry of Environment, Forest and Climate Change F'age 10f 16

Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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» 4. Accordingly, the above-mentioned proposal for Environmental Clearance has been examined by the Expert Appraisal

f, - Committee (Infra-2) in its 132nd meeting held during 23-24th October, 2024 and 134th meeting held on 29th November,

2024.

5. The details of the project, as per the application form, documents submitted by the project proponent, and also as
informed during the aforesaid meeting of EAC, are provided below for reference:

i. The proposal is regarding Fresh Environmental Clearance.

ii. The project is proposed to be located at Khasra No. 1230/2, Sector-B, Pocket-1, Vasant Kunj, Part of Revenue Estate of
Village Mehrauli, New Delhi, and the Latitude of the project is 28°31'17.09"N & Longitude is 77° 9'34.98"E.

iii. It is a Greenfield project and no construction activity has been undertaken at site yet.

iv. Earlier, the proposal was considered during the 146" SEAC meeting held on 12.07.2024 & in the 147 SEAC meeting
held on 25.07.2024 and it was recommended by SEAC for grant of EC to SEIAA. However, due to the temporary absence
of the SEIAA, Delhi, this proposal was transferred to the Ministry for further necessary actions. Based on the above, this
proposal is considered by the EAC.

v. The total plot area of the project will be 5,353.61 sq. m and net plot area after deducting the area of road widening is
5,277.12 sq. m, FAR area will be 12,168.16 sq. m and the total built-up area of 25,650 sq. m (including the free from FAR
area for community of 400 sq. m, basement area of 7,380.72 sq. m, and other Non-FAR area of 5,701.12 sq. m). The
project will comprise of 3 towers. Total 138 dwelling units (including main units 74 no., EWS unit 32 no. & CSP unit 32
no.) will be developed. Maximum height of the building is 33.25 m with 3B+S+9 floors.

vi. The details of the building are as follows:

Particulars (Unit) Proposed Details
Total Plot Area (sq. m) 5,353.61
Area under road widening (sq. m) 76.49
Net development Area (sq. m) 5,277.12
Ground Coverage Area
Ground Coverage (Permissible) (33.3 % of plot area) (sq. m) 1,782.75
Ground Coverage (Proposed) (28.35 % of plot area) (sq. m) 1,517.99
FAR AREA
FAR Permissible (sq. m) 10,707.22
FAR Permissible for EWS (sq. m) 1,606.083
Total FAR Permissible (sq. m) 12,313.303
FAR Area Proposed (sq. m) 10,562.28
FAR Area Proposed for EWS (sq. m) 1,605.88
Total FAR proposed- A (sq. m) ' 12,168.16
Free from FAR AREA
Area for community — B (sq. m) 400.00
NON-FAR AREA
Tower Non -FAR (sq. m) 5,09337
EWS Non -FAR (sq. m) 607.75
Total Non FAR Area- C (sq. m) 5,701.12
Basement Area
Basement | (sq. m) 2,460.24
Basement 2 (sq. m) 2.,460.24
Basement 3 (sq. m) 2,460.24
Total Basement area- D (sq. m) 7,380.72
Built-up Area (A+B+C+D) 25,650.00
Green area (39.7 % of net plot area) (sq. m) 2,094.84
Area under Swachh Delhi Block (sq. m) 15.34
Road & Open Areas (sq. m) 1,664.29
Towers (Nos.) 3
Floors (Nos.) 3B+5+9
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Max. height of the building (up to terrace level) (m) 33.25
Basement (Nos.) 3
Activities in Complex DU, EWS, CSP
Mail Dwelling Units including 4 BHK & 3BHK (Nos.) 74
CSP Units (Nos.) 32
EWS Units (Nos.) 32

vii. During Construction Phase the total water requirement will be 25 KLD, out of which water required for the
construction phase will be approx. 05 KLD which will be taken from treated water from Vasant Kunj STP. The Remaining
20 KLD will be taken from the tanker supply out of which 12 KLD will be used for domestic purposes & 08 KLD water
will be used for Anti-smog Gun. Waste water of 6 KLD will be generated which will be treated in mobile STP. During the
operational phase, total water requirement is expected to be 95 KLD and the same will be met by Delhi Jal Board. 57 KLD
fresh water from Delhi Jal Board and 38 KLD Recycled Water from in-house STP will be reused. Wastewater generated
of 74 KLD will be treated in STP of 110 KLD capacity. 67 KLD of treated wastewater will be generated out of which 38
KLD will be reused (28 KLD for flushing and 10 KLD for gardening). About 29 KLD will be reused in adjoining DDA
park.

viii. About 0.348 TPD solid wastes will be generated in the project. The biodegradable waste (0.209 TPD) will be
processed in OWC and the non-biodegradable waste generated (0.139 TPD) will be handed over to authorized local
vendors.,

ix. The total power requirement during the construction phase is 250 kVA and will be met from temporary connection &
for the backup DG set of 1 x 125 kVA will be kept and total power requirement during operation phase will be 1022 KW,
which will be sourced by BSES Rajdhani Power Limited. For power back up GG sets of 2 x 500 kVA will be installed that
will be used during power failure only.

X. Rainwater harvesting is proposed to recharge the groundwater through 5 no. of rainwater harvesting pits of 168 KLD
capacity.

xi. Parking facility for 290 ECS is proposed to be provided against the requirement of 227 ECS. (According to local
norms).

xii. Proposed energy saving measures would save about 18.30% of power and provision of Solar Panels of 102.2 KW i.e.
10% of Electrical load will be provided.

xiii. Comparative analysis of existing/envision pollution load (in case of expansion) - Not Applicable, as it is a Greenfield
project.

xiv. Impact on air, water, noise, ecology of due to the project/activity will be minimized by proposed mitigation measures.
xv. The project is not proposed to be located in a Critically Polluted area.

xvi. The said project is not proposed to be located within 10 km of the Eco Sensitive Zone.

xvii. No NBWL Clearance is required for the said project.

xviii. No Forest Clearance is required for the said project.

Xix. A petition was filed by (W.P. (C) No. 11283/2024) by the RWA of B-1, Vasant Kunj for seeking revocation of the
layout plan and sanction plan only on 14.08.2024. The said petition is pending before the Hon’ble Delhi High Court,
however stay against construction of the project at above land was rejected/ declined vide Order dated 11.09.2024 with the
observations that the Court is not inclined to pass any interim orders and in case the Court finds the construction of the
project has been raised illegally or unauthorized, then the same shall be subjected to demolition.

xx. Green belt development and Details of tree felling/transplantation - Total green area of 2,094.84 sq. m (39.7% of the
plot area) will be provided. Approximately 11 no. of trees are present at the boundary of the site which will be retained.
Additionally, 56 nos. of trees will be planted. No tree felling is involved in the project.

xxi. No Construction work has been done at the project site & the same is stated in the Affidavit.

xxii. The total cost of the project involved is Rs. 145 Crores.

xxiii. Employment potential - Directly and indirectly total 170 no. of people will be engaged out of which 150 no. of
laborers will be hired during construction phase and 20 no. of staff during operation phase.

xxiv. Benefits of the project are given below:

- Social benefit:

a) The project will provide good quality, eco-friendly, safe and secured stay.

b) Generation of employment to approximately 150 no. of labor during the construction & approx. 20 no. in operation
phase.

- Environment benefits:

a) Energy efficient measures to reduce the requirement during the operation stage will be maintained which ultimately
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leads to lesser demands and reducing carbon footprints of the project making it eco-friendlier.
xxv. A well-designed waste management approach such as the different collection unit for wet & dry waste respectively
and eco-friendly treatment approach i.e. organic waste converter.

6. The committee has noted that total plot area of the project will be 5,353.61 sq. m and total built-up area will be 25,650
sq. m with green area of 2,094.84 sq. m (39.7 % of total plot area). The PP has submitted that, the land ownership is with
M/s R R Texknit LLP through a Sale Deed. Further, Building Approval sanction letter issued by the Municipal
Corporation of Delhi (MCD) vide dated 13.05.2024. This project was considered by the State Level Expert Appraisal
Committee (SEAC), Delhi in its 146th SEAC meeting held on 12.07.2024 & subsequently during the 147th SEAC
meeting held on 25.07.2024. The committee thereafter recommended this project for granting EC with specific conditions
and general conditions and forwarded it to SEIAA, Delhi. However, due to the temporary absence of the SEIAA, Delhi,
this proposal was further transferred to the Ministry for necessary actions.

7. Thereafter, the Expert Appraisal Committee (EAC) Infra-2 considered the aforesaid proposal during its 13274 meeting
held on 23 — 24th October, 2024 and after detailed deliberation, deferred the proposal on certain observations. Based on
the observations, ADS was raised through PARIVESH Portal. Subsequently, the project proponent submitted the reply of
the observation of the EAC. Accordingly, this proposal was re-considered by EAC during 134" meeting held on
29.11.2024. PP has submitted that reply of complains raised by RWA of Vasant Kunj regarding various points.

8. The Committee observed that instant project is already located in developed area wherein residents are residing in
Vasant Kunj, Delhi. There are a number of residential buildings, school, hospitals, other infrastructures etc. of different
heights near the project area. It was observed from the drone video shown by PP that no construction activity has been
done or initiated at site and thus can be ascertained that there is no violation of EIA Notifications, 2006 as amended. The
committee opined that court case in Hon’ble High Court in the matter are related to approval of Building Plan granted by
Delhi Development Authority (DDA) and Municipal Corporation of Delhi (MCD). The concerned agencies has made their
submission as per the information provided by project proponent. Further, the matter of Hon’ble NGT is pending and any
order/directions in compliance of Hon’ble Tribunal shall be complied by project proponent.

9. With regard to tree cutting, PP has submitted the undertaking that no tree cutting has been done in the project area and
further as per inspection report of forest department, there are total 19 trees which are green and healthy standing and one
fallen tree was raised straight and 3 trees were found to be dried.

10. Also as per the submissions of PP, it was observed that the project site at a distance of 2.48 km from the Southern
ridge and 2.9 km from Aravalli biodiversity park. Hence the project will not create any impact on the Aravalli ridge
stability. The project site is at a distance of 2.9 km from the Aravalli biodiversity park. Since, the proposed development is
part of an already developed residential colony and falls outside the hotspot area, hence, there is no specific impact.
However, for further clarity of project area being in morphological ridge, it is desired that PP may seek clarification from
Delhi’s Ridge Management Board. Based on the clarification, PP may obtain NOC (if applicable).

11. Further, it was observed that instant project was recommended by SEAC Delhi for granting EC with specific
conditions and general conditions and forwarded it to SEIAA, Delhi. It was desired that the construction activity shall
follow very stringent measures to avoid any issues to the habitation. Traffic Impact Assessment was conducted by PP for
adequacy of transportation of vehicles and parking area. It was informed that the distance from main road to the site is
about 150 m. A mechanical sweeper shall be deployed by PP to mitigate the road dust pollution all along this road and
water sprinkler and mist cannon/sprayer shall be fixed.

12, The EAC, based on the information submitted and clarifications provided by the Project Proponent and detailed
discussion held on all the issues, recommended granting Environmental Clearance to this proposed project, under the
provisions of EIA Notifications, 2006 and its amendments therein, subject to the following specific conditions and other
Standard EC Conditions as specified by the Ministry vide OM dated 04.01.2019 for the said project/activity.

13. Based on recommendations of EAC, the Ministry of Environment, Forest and Climate Change hereby accords
Environmental Clearance to the Proposed Construction of Group Housing at Khasra No. 1230/2, Sector-B, Pocket-1,
Vasant Kunj Part of Revenue Estate of Village Mehrauli, New Delhi promoted by M/s R R Texknit LLP., under the
provisions of EIA Notifications, 2006 and its amendments therein, subject to the following specific conditions and other

146
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Standard (General) EC Conditions as specified by the Ministry vide OM dated 04.01.2019 for the said project/activity are
enclosed as Annexure 1.

14. This issues with the approval of the Competent Authority.

Copy To

1. The Principal Secretary, Environment Department, Government of Delhi, 6 Level, C-Wing, IP Estate, Delhi
Secretariat, Delhi — 110 002.

2. Deputy Director General of Forests (C), Ministry of Environment, Forest and Climate Change, Regional Office,
Kendriya Bhawan, 5t Floor, Sector ‘H’, Aliganj, Lucknow — 226 020.

3. The Member Secretary, Central Pollution Control Board, Parivesh Bhavan, CBD-cum-Office Complex, East Arjun
Nagar, New Delhi — 110 032.

4. The Member Secretary, Delhi Pollution Control Committee, Building, 6! floor, C wing, Delhi Secretariat, I P Estate,
Delhi — 110 002.

5. Monitoring Cell, MoEF&CC, Indira Paryavaran Bhawan, New Delhi.

6. Guard File/ Record File/ Notice Board/MoEF&CC website.

Annexure 1
Specific EC Conditions for (Building / Construction)

1. Specific Conditions

S. No EC Conditions

This recommendation is subject to the outcome of court cases in Hon’ble High Court, Hon’ble NGT
and Central Empowered Committee. Further, PP may seek clarification from Delhi’s Ridge
Management Board (RMB) regarding applicability of clearance from RMB. Based on the
clarification, PP shall obtain NOC from Delhi’s Ridge Management Board (if applicable).

1.1

PP shall comply with the budget of the Environment Management Plan for construction phase
1.2 (Capital Cost = Rs. 55.50 Lakhs, Recurring Cost = 8.0 Lakhs/Yr.) and Operation Phase (Capital
Cost = Rs. 200.00 Lakhs, Recurring Cost = 26.9 Lakhs/Yr.).

1:3 A mechanical sweeper shall be deployed by PP to mitigate the road dust pollution all along from
main road to the project site and water sprinkler and mist cannon/sprayer shall be fixed on this road.

No construction activity or storage of material shall be allowed outside the project boundary. PP
shall not conduct any construction activity at night and transportation of material shall not be done

1.4 ; = e : :
during peak working hour/school timings. Further, no vehicles related to the project shall be kept
outside the project area.
15 Tyre washing facilities shall be installed at entry and exit gates and tyres of each vehicle shall be
’ washed prior to leaving the project site.
1.6 All internal roads in the project area shall be constructed/paved prior to actual construction of the

planned building to avoid any re-entrainment of dust from vehicles on unpaved road.

1.7 PP should make provisions for dual plumbing so that the treated wastewater could be used to
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S. No

EC Conditions

compensate against the freshwater requirements for non-potable uses.

1.8

PP shall be responsible for establishment, operation and maintenance of all common facilities like
STP, OWC, Green belt development, Solar, Rainwater Harvesting, and other such amenities
provided within the project site for a period of 5 years after handed over to the bona fide Residential
Welfare Association or any other such association and also for compliance of EC conditions during
operation stage. Responsibility of comply EC conditions shall be with Project Proponent only till
the EC is transferred to Residents Welfare Association/Society/Committee. Agreement between
Project Proponent and bona fide Residents Welfare Association/Society/Committee during
handover of assets/infrastructure shall clearly mentioned the responsibility of complying EC
Condition

1.9

CAQM Guidelines should be strictly adhered to and all construction activity should be stopped at
the site during the GRAP IV period as per the directions issued by Authorities.

1.10

PP shall construct 10 m barricading all along the site and fixed water Sprinklers should be installed
at these barricading to suppress the dust.

PP should construct 2 water fountains in the green area to suppress the dust emissions during the
operation phase.

1.12

The freshwater requirement shall not exceed 57 KLD during operational phase.

1.13

As proposed, wastewater shall be treated onsite in STP of 110 KLD capacity.

The project proponents would commission a third-party study on the implementation of conditions
related to quality and quantity of recycle and reuse of treated water, efficiency of treatment systems,
quality of treated water being supplied for flushing (specially the bacterial counts), comparative
bacteriological studies from toilet seats using recycled treated waters and fresh waters for flushing,
and quality of water being supplied through spray faucets attached to toilet seats.

1.15

Area for greenery shall be provided as per the details provided in the project document i.e., area
under plantation/greenery will be 2094.84 sq. m out of net plot area of 5353.61 sq. m, i.e. equivalent
to 39.13 %. The landscape planning should include plantation of 67 numbers of native tree species
as proposed. A minimum of 01 tree for every 80 sq. m of total land area of the project should be
maintained taking the existing trees into account, Species with heavy foliage, broad leaves and wide
canopy cover may be preferred. Invasive species should not be used for landscaping.

1.16

The PP shall comply with all the provisions of The Delhi Preservation of Trees Act, 1994, if
applicable.

1.17

Project Proponent shall strive to enhance the Green Belt beyond 39.13% and that the trees planted

in this regard would be planted under the campaign "3& U$ Al @ FM" and the details of the trees
planted would be uploaded on the portal https://merilife.nic.in.

1.18

The local bye-law provisions on rainwater harvesting should be followed. If local bylaws provision
is not available, adequate provision for storage and recharge should be followed as per the Ministry
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S. No EC Conditions

of Housing and Urban Affairs (erstwhile Ministry of Urban Development), Model Building
Byelaws, 2016. As proposed, 4 Rainwater recharge pits for rooftop runoff shall be provided by PP
for rainwater harvesting after filtration.

The solid waste shall be duly segregated into biodegradable and non-biodegradable components and

LI handled in separate areas earmarked for segregation of solid waste, as per SWM Rules, 2016.

As committed, biodegradable waste shall be utilized through the OWC to be installed within the

L= site. Inert waste shall be disposed of as per norms at the authorized site.

1.21 The recyclable waste shall be sold to authorized vendors/recyclers.

Construction & Demolition (C&D) waste shall be segregated and managed as per C&D Waste

1o Management Rules, 2016.

Proponent shall ensure the installation of solar lights and LEDs to meet 20 % of the total power

1.23 :
requirement.

1.24 As committed 290 ECS are to be provided and out of which 30% should be for electric vehicle
along with charging points are to be provided.

The Environmental Clearance to the project is primarily under provisions of EIA Notification, 2006.
The Project Proponent is under obligation to obtain approvals/clearances under any other
Acts/Regulations or Statutes as applicable to the project.

1.26 Project proponent shall essentially comply with all parking norms and standards as applicable.

Proponent shall ensure that requirements of accessibility particularly universal accessibility and
more particularly pedestrian requirements are provided. Street and road section should have
mandatory provision of cross section elements and footpath so as to minimise the shift of walk
mode to vehicular mode to have least impact on energy and environment.

1.27

The project proponent shall ensure that there more than one entry / exit from different directions

1.28 however it should be checked that it does not create road safety hazard.

Standard EC Conditions for (Building / Construction)

1. Statutory Compliance

S. No EC Conditions

The project proponent shall obtain all necessary clearance/ permission from all relevant agencies
1.1 including town planning authority before commencement of work. All the construction shall be
done in accordance with the local building byelaws.

The approval of the Competent Authority shall be obtained for structural safety of buildings due to
earthquakes, adequacy of firefighting equipment etc. as per National Building Code including

1.2
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S. No ‘ EC Conditions

protection measures from lightening etc.

The project proponent shall obtain forest clearance under the provisions of Forest (Conservation)

1 Act, 1980, in case of the diversion of forest land for non-forest purpose involved in the project.

1.4 The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

The project proponent shall obtain Consent to Establish / Operate under the provisions of Air
1.5 (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution)
Act, 1974 from the concerned State Pollution Control Board/ Committee.

The project proponent shall obtain the necessary permission for drawl of ground water / surface

1.6 : . :
water required for the project from the competent authority.

A certificate of adequacy of available power from the agency supplying power to the project along

L with the load allowed for the project should be obtained.

All other statutory clearances such as the approvals for storage of diesel from Chief Controller of
1.8 Explosives, Fire Department, Civil Aviation Department shall be obtained, as applicable, by project
proponents from the respective competent authorities.

The provisions of the Solid Waste Management Rules, 2016, e-Waste (Management) Rules, 2016,

L3 and the Plastics Waste Management Rules, 2016, shall be followed.

The project proponent shall follow the ECBC/ECBC-R prescribed by Bureau of Energy Efficiency,

1.10 iy .
Ministry of Power strictly.

2. Air Quality Monitoring And Preservation

S. No EC Conditions

Notification GSR 94(E) dated 25.01.2018 of MoEF&CC regarding Mandatory Implementation of
2.1 Dust Mitigation Measures for Construction and Demolition Activities for projects requiring
Environmental Clearance shall be complied with.

A management plan shall be drawn up and implemented to contain the current exceedance in

2.2 ; : 2 :
ambient air quality at the site,

The project proponent shall install system to carryout Ambient Air Quality monitoring for
2.3 common/criterion parameters relevant to the main pollutants released (e.g. PM10 and PM2.5)
covering upwind and downwind directions during the construction period.

Diesel power generating sets proposed as source of backup power should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The height of stack of DG
24 sets should be equal to the height needed for the combined capacity of all proposed DG sets. Use of
low sulphur diesel. The location of the DG sets may be decided with in consultation with State
Pollution Control Board.

25 Construction site shall be adequately barricaded before the construction begins. Dust, smoke &




S. No EC Conditions

other air pollution prevention measures shall be provided for the building as well as the site. These
measures shall include screens for the building under construction, continuous dust/ wind breaking
walls all around the site (at least 3-meter height). Plastic/tarpaulin sheet covers shall be provided for
vehicles bringing in sand, cement, murram and other construction materials prone to causing dust
pollution at the site as well as taking out debris from the site. '

Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to prevent dust

2. .
6 pollution.

2.7 Wet jet shall be provided for grinding and stone cutting.

2.8 Unpaved surfaces and loose soil shall be adequately sprinkled with water to suppress dust.

All construction and demolition debris shall be stored at the site (and not dumped on the roads or
open spaces outside) before they are properly disposed. All demolition and construction waste shall
be managed as per the provisions of the Construction and Demolition Waste Management Rules
2016.

2.9

The diesel generator sets to be used during construction phase shall be low sulphur diesel type and

2.10 . . . . . o
shall conform to Environmental (Protection) prescribed for air and noise emission standards.

The gaseous emissions from DG set shall be dispersed through adequate stack height as per CPCB
standards. Acoustic enclosure shall be provided to the DG sets to mitigate the noise pollution. Low
sulphur diesel shall be used. The location of the DG set and exhaust pipe height shall be as per the
provisions of the Central Pollution Control Board (CPCB) norms.

2.11

212 For indoor air quality the ventilation provisions as per National Building Code of India.

3. Water Quality Monitoring And Preservation

S. No EC Conditions

The natural drain system should be maintained for ensuring unrestricted flow of water. No
construction shall be allowed to obstruct the natural drainage through the site, on wetland and water

i bodies. Check dams, bio-swales, landscape, and other sustainable urban drainage systems (SUDS)
are allowed for maintaining the drainage pattern and to harvest rain water.
33 Buildings shall be designed to follow the natural topography as much as possible. Minimum cutting
: and filling should be done.
3.3 Total fresh water use shall not exceed the proposed requirement as provided in the project details.

The quantity of fresh water usage, water recycling and rainwater harvesting shall be measured and
34 recorded to monitor the water balance as projected by the project proponent. The record shall be
submitted to the Regional Office, MoEF&CC along with six monthly Monitoring reports.

A certificate shall be obtained from the local body supplying water, specifying the total annual
3.5 water availability with the local authority, the quantity of water already committed, the quantity of
water allotted to the project under consideration and the balance water available. This should be
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S. No EC Conditions

specified separately for ground water and surface water sources, ensuring that there is no impact on
other users.

At least 20% of the open spaces as required by the local building bye-laws shall be pervious. Use of
3.6 Grass pavers, paver blocks with at least 50% opening, landscape etc. would be considered as
pervious surface.

Installation of dual pipe plumbing for supplying fresh water for drinking, cooking and bathing etc
3.7 and other for supply of recycled water for flushing, landscape irrigation, car washing, thermal
cooling, conditioning etc. shall be done.

Use of water saving devices/fixtures (viz. low flow flushing systems; use of low flow faucets tap

L aerators etc) for water conservation shall be incorporated in the building plan.
Separation of grey and black water should be done by the use of dual plumbing system. In case of
3.9 single stack system separate recirculation lines for flushing by giving dual plumbing system be
done.
3.10 Water demand during construction should be reduced by use of pre-mixed concrete, curing agents
) and other best practices referred.
The local bye-law provisions on rain water harvesting should be followed. If local bye-law
311 provision is not available, adequate provision for storage and recharge should be followed as per the

Ministry of Urban Development Model Building Byelaws, 2016. Rain water harvesting recharge
pits/storage tanks shall be provided for ground water recharging as per the CGWB norms.

A rain water harvesting plan needs to be designed where the recharge bores of minimum one
recharge bore per 5,000 square meters of built up area and storage capacity of minimum one day of
3.12 total fresh water requirement shall be provided. In areas where ground water recharge is not
feasible, the rain water should be harvested and stored for reuse. The ground water shall not be
withdrawn without approval from the Competent Authority.

3.13 All recharge should be limited to shallow aquifer,

3.14 No ground water shall be used during construction phase of the project.

Any ground water dewatering should be properly managed and shall conform to the approvals and
3.15 the guidelines of the CGWA in the matter. Formal approval shall be taken from the CGWA for any
ground water abstraction or dewatering.

The quantity of fresh water usage, water recycling and rainwater harvesting shall be measured and
3.16 recorded to monitor the water balance as projected by the project proponent. The record shall be
submitted to the Regional Office, MoEF&CC along with six monthly Monitoring reports.

Sewage shall be treated in the STP with tertiary treatment. The treated effluent from STP shall be
3.17 recycled/re-used for flushing, AC make up water and gardening. As proposed, no treated water shall
be disposed in to municipal drain.

3.18 No sewage or untreated effluent water would be discharged through storm water drains.
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S. No EC Conditions

Onsite sewage treatment of capacity of treating 100% waste water to be installed. The installation of
the Sewage Treatment Plant (STP) shall be certified by an independent expert and a report in this
regard shall be submitted to the Ministry before the project is commissioned for operation. Treated

3.19 . . .
waste water shall be reused on site for landscape, flushing, cooling tower, and other end-uses.
Excess treated water shall be discharged as per statutory norms notified by Ministry of
Environment, Forest and Climate Change. Natural treatment systems shall be promoted.

320 Periodical monitoring of water quality of treated sewage shall be conducted. Necessary measures

should be made to mitigate the odour problem from STP.

Sludge from the onsite sewage treatment, including septic tanks, shall be collected, conveyed and
3.21 disposed as per the Ministry of Urban Development, Central Public Health and Environmental
Engineering Organization (CPHEEO) Manual on Sewerage and Sewage Treatment Systems, 2013.

4. Noise Monitoring And Prevention

S. No EC Conditions

Ambient noise levels shall conform to residential area/commercial area/industrial area/silence zone
both during day and night as per Noise Pollution (Control and Regulation) Rules, 2000. Incremental
4.1 pollution loads on the ambient air and noise quality shall be closely monitored during construction
phase. Adequate measures shall be made to reduce ambient air and noise level during construction
phase, so as to conform to the stipulated standards by CPCB / SPCB.

Noise level survey shall be carried as per the prescribed guidelines and report in this regard shall be

Ak submitted to Regional Officer of the Ministry as a part of six-monthly compliance report.

Acoustic enclosures for DG sets, noise barriers for ground-run bays, ear plugs for operating

4.3 & B -
personnel shall be implemented as mitigation measures for noise impact due to ground sources.

5. Energy Conservation Measures

S. No EC Conditions

Compliance with the Energy Conservation Building Code (ECBC) of Bureau of Energy Efficiency

5.1 shall be ensured. Buildings in the States which have notified their own ECBC, shall comply with the
State ECBC.
5.2 Outdoor and common area lighting shall be LED.

Concept of passive solar design that minimize energy consumption in buildings by using design
elements, such as building orientation, landscaping, efficient building envelope, appropriate
fenestration, increased day lighting design and thermal mass etc. shall be incorporated in the
building design. Wall, window, and roof u-values shall be as per ECBC specifications.

5.3

Energy conservation measures like installation of CFLs/ LED for the lighting the area outside the
5.4 building should be integral part of the project design and should be in place before project
commissioning.
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S. No EC Conditions

Solar, wind or other Renewable Energy shall be installed to meet electricity generation equivalent to
55 1% of the demand load or as per the state level/ local building bye-laws requirement, whichever is
higher.

Solar power shall be used for lighting in the apartment to reduce the power load on grid. Separate
electric meter shall be installed for solar power. Solar water heating shall be provided to meet 20%
5.6 of the hot water demand of the commercial and institutional building or as per the requirement of
the local building bye-laws, whichever is higher. Residential buildings are also recommended to
meet its hot water demand from solar water heaters, as far as possible.

6. Waste Management

8. No EC Conditions

A certificate from the competent authority handling municipal solid wastes, indicating the existing
6.1 civic capacities of handling and their adequacy to cater to the M.S.W. generated from project shall
be obtained.

Disposal of muck during construction phase shall not create any adverse effect on the neighbouring
6.2 communities and be disposed taking the necessary precautions for general safety and health aspects
of people, only in approved sites with the approval of competent authority.

Separate wet and dry bins must be provided in each unit and at the ground level for facilitating

6.3 . . . . .
segregation of waste. Solid waste shall be segregated into wet garbage and inert materials.
6.4 Organic waste compost/Vermiculture pit/Organic Waste Converter within the premises with a
) minimum capacity of 0.3 kg /person/day must be installed.
6.5 All non-biodegradable waste shall be handed over to authorized recyclers for which a written tie up
’ must be done with the authorized recyclers.
6.6 Any hazardous waste generated during construction phase, shall be disposed off as per applicable
’ rules and norms with necessary approvals of the State Pollution Control Board.
Use of environment friendly materials in bricks, blocks and other construction materials, shall be
6.7 required for at least 20% of the construction material quantity. These include Fly Ash bricks, hollow

bricks, AACs, Fly Ash Lime Gypsum blocks, Compressed earth blocks, and other environment
friendly materials.

Fly ash should be used as building material in the construction as per the provision of Fly Ash
6.8 Notification of September, 1999 and amended as on 27th August, 2003 and 25th January, 2016.
Ready mixed concrete must be used in building construction.

Any wastes from construction and demolition activities related thereto shall be managed so as to

6.9 . , ..
strictly conform to the Construction and Demolition Waste Management Rules, 2016.

Used CFLs and TFLs should be properly collected and disposed off/sent for recycling as per the

6.10 e S ; ; T
prevailing guidelines/ rules of the regulatory authority to avoid mercury contamination.
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S. No

EC Conditions

7.1

No tree can be felled/transplant unless exigencies demand. Where absolutely necessary, tree felling
shall be with prior permission from the concerned regulatory authority. Old trees should be retained
based on girth and age regulations as may be prescribed by the Forest Department. Plantations to be
ensured species (cut) to species (planted).

7.2

A minimum of | tree for every 80 sqm of land should be planted and maintained. The existing trees
will be counted for this purpose. The landscape planning should include plantation of native species.
The species with heavy foliage, broad leaves and wide canopy cover are desirable. Water intensive
and/or invasive species should not be used for landscaping. '

7.3

Where the trees need to be cut with prior permission from the concerned local Authority,
compensatory plantation in the ratio of 1:10 (i.e. planting of 10 trees for every 1 tree that is cut)
shall be done and maintained. Plantations to be ensured species (cut) to species (planted). Area for
green belt development shall be provided as per the details provided in the project document.

7.4

Topsoil should be stripped to a depth of 20 cm from the areas proposed for buildings, roads, paved
areas, and external services. It should be stockpiled appropriately in designated areas and reapplied
during plantation of the proposed vegetation on site.

8. Transport

S. No

EC Conditions

8.1

A comprehensive mobility plan, as per MoUD best practices guidelines (URDPFI), shall be
prepared to include motorized, non-motorized, public, and private networks. Road should be
designed with due consideration for environment, and safety of users. The road system can be
designed with these basic criteria. a. Hierarchy of roads with proper segregation of vehicular and
pedestrian traffic. b. Traffic calming measures. c. Proper design of entry and exit points. d. Parking
norms as per local regulation.

8.2

Vehicles hired for bringing construction material to the site should be in good condition and should
have a pollution check certificate and should conform to applicable air and noise emission standards
be operated only during non-peak hours.

S. No

EC Conditions

9.1

A detailed traffic management and traffic decongestion plan shall be drawn up to ensure that the
current level of service of the roads within a 05 kms radius of the project is maintained and
improved upon after the implementation of the project. This plan should be based on cumulative
impact of all development and increased habitation being carried out or proposed to be carried out
by the project or other agencies in this 05 Kms radius of the site in different scenarios of space and
time and the traffic management plan shall be duly validated and certified by the State Urban
Development department and the P.W.D./ competent authority for road augmentation and shall also
have their consent to the implementation of components of the plan which involve the participation
of these departments.
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10. Humaf: Health Issues

S. No EC Conditions
All workers working at the construction site and involved in loading, unloading, carriage of
10.1 construction material and construction debris or working in any area with dust pollution shall be
provided with dust mask.
10.2 For indoor air quality the ventilation provisions as per National Building Code of India.
103 Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA) and
’ Disaster Management Plan shall be implemented.
Provision shall be made for the housing of construction labour within the site with all necessary
10.4 infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking
’ water, medical health care, créche etc. The housing may be in the form of temporary structures to be
removed after the completion of the project.
10.5 Occupational health surveillance of the workers shall be done on a regular basis.
10.6 A First Aid Room shall be provided in the project both during construction and operations of the

project.

11. Miscellaneous

S. No

EC Conditions

11.1

The project proponent shall prominently advertise it at least in two local newspapers of the District
or State, of which one shall be in the vernacular language within seven days indicating that the
project has been accorded environment clearance and the details of MoOEFCC/SEIAA website where
it is displayed.

11.2

ii. environmental clearance shall be submitted by the project proponents to the Heads of local
bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the Government who
in turn has to display the same for 30 days from the date of receipt.

11.3

The project proponent shall upload the status of compliance of the stipulated environment clearance
conditions, including results of monitored data on their website and update the same on half-yearly
basis.

11.4

The project proponent shall submit six-monthly reports on the status of the compliance of the
stipulated environmental conditions on the website of the ministry of Environment, Forest and
Climate Change at environment clearance portal.

11.5

The company shall have a well laid down environmental policy duly approved by the Board of
Directors. The environmental policy should prescribe for standard operating procedures to have
proper checks and balances and to bring into focus any infringements/deviation/violation of the
environmental/forest/wildlife norms/conditions. The company shall have defined system of
reporting infringements/deviation/violation of the environmental/forest/wildlife norms/conditions
and/or shareholders/stake holders. The copy of the board resolution in this regard shall be submitted
to the MoEF&CC as a part of six-monthly report.
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S. No ~ ! EC Conditions

A separate Environmental Cell both at the project and company head quarter level, with qualified
11.6 personnel shall be set up under the control of senior Executive, who will directly report to the head
of the organization.

Action plan for implementing EMP and environmental conditions along with responsibility matrix
of the company shall be prepared and shall be duly approved by competent authority. The year wise
11.7 funds earmarked for environmental protection measures shall be kept in separate account and not to
be diverted for any other purpose. Year wise progress of implementation of action plan shall be
reported to the Ministry/Regional Office along with the Six Monthly Compliance Report

The project proponent shall submit the environmental statement for each financial year in Form-V
11.8 to the concerned State Pollution Control Board as prescribed under the Environment (Protection)
Rules, 1986, as amended subsequently and put on the website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the date of financial
11.9 closure and final approval of the project by the concerned authorities, commencing the land
development work and start of production operation by the project.

The project authorities must strictly adhere to the stipulations made by the State Pollution Control

11.10 Board and the State Government.
1111 The project proponent shall abide by all the commitments and recommendations made in the
' EIA/EMP reportand also that during their presentation to the Expert Appraisal Committee.
1L.12 No further expansion or modifications in the plant shall be carried out without prior approval of the
) Ministry of Environment, Forest and Climate Change (MoEF&CC).
Concealing factual data or submission of false/fabricated data may result in revocation of this
11.13 environmental clearance and attract action under the provisions of Environment (Protection) Act,
1986.
11.14 The Ministry may revoke or suspend the clearance, if implementation of any of the above
) conditions is not satisfactory.
11.15 The Ministry reserves the right to stipulate additional conditions if found necessary. The Company

in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The
11.16 project authorities should extend full cooperation to the officer (s) of the Regional Office by
furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and

LL:L7 Transboundary Movement) Rules, 2016, and the Public Liability Insurance Act, 1991 along with
their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India /
High Courts and any other Court of Law relating to the subject matter.

1118 Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period

of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.
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The above conditions shall be enforced. inter-alia under the provisions of the Water (Prevention & Conimi%?
 Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Enviro_é;_unent {Protection) Act,
1986, Hazardous.and Other Wastos (Management and Transboundary Movement) Rules, 2016, and the Public
Liability Tnsurange Act, 1991 along with {heir anendments and Rules and any other orders passed by the Hen'ble
Supreme Court of India / High Courts and any other Court of Law relating (o the subject maiter.

1 Any appeal against this EC shall fic with the National Green Tribunal, if preferred, withif_é a period of 30 days as
8. | preseribed noder Section 16 of the National Green Tribunal Act, 2010, :

3.4, Agenda Iicm No 4

3.4.1. Details of the proposal

Group Housing by R R Texknit LLP, by R R Texknit LLP located at SOUTH WEST,.DELHI

Propasal For Fresh EC

Submission Da | Activity

Proposal No File No fe . (Schedule Item)

Building / Censtruction {(8(
a))

SEAXP LANFRA2/481309/20 | DPCC/SEIAA-IV/P2/IC-AR5/DLA

e el 25/06/20124

3.4.2. Project Salient Features

|. The Proposal is for grant of EC for “Group Housing” at Khasra No. 1230/2, Sector-B, Pocket 1,
Vasant Kunj, Part of Revenue Estate of Village Mehrauli, New Delhi by M/s R R Texknit LLP.

2. The Project is located at Latitude: 28°31'17.13"N; Longitude: 77° 934.96"E.

3. Area Details:

The total plat area of the project is 5353.61 sqm, The proposed total built-up area is 25650 sqm.
Proposed ground coverage is 1517.99 sqm. The Proposed FAR Area is 12,168.16 sqm and Proposed
Total Non-FAR Area is 5,701.12 sqm. Total basement area will be 7,380.72 sqm. The total no. of
Basements will be 3 nas. Total no. of expected population will be 792 persons. Total nos. of Units
will be 74 (EWS DU’s: 32 & CSPs; 32), Total no. of towers will be 3 nos (3B+8+9, 3B+5+9,
3B+S+9). Max. building height will be 33.25 m.

4. Water Details:

». During Construction Phase: Total water requirement jwill be 25 KLD, out of which fresh water will
be 20 KLD and treated water will:be § KLD which will be taken from nearby DJB STP. Fresh water
requirement for domestic purposes will be 12 KLD and, for Anti-smog guns will be 8 KLD.

During Operational Phase: Total water requirement of the project will be 95 KLD which will be
met by 57 KLD of fresh water from DJB and 38 KLD treated water from in house STP. Total waste
water generated from the project will be 74 KLD which will be treated in house STP of 110 KLD
capacity. Treated water from STP will be 67 KLD out of which 38 KLD will be recycled and reused
fordlushing (28 KLD) and Gardening (10 KLD). Rest of the treated water i.e. 29 KLD will be
discharged into the kewer line.

5 RWH pits have been proposed for rainwater harvesting.
5. Solid Waste Details:

During Construction Phase, about 38 Kg/day of municipal solid waste will be generated which will
be disposed of at the solid waste site.
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During the Operatlon Phase, Total solid waste generated from projedt wxli be 348 Kg/day. Out 29
which 209 kg/day will be Biodegradable waste, 111 kg/day will be regyclab]e waste and 28 kg/day
will be plastic waste. The biodegradable wastes will be composted in an onsite OWC. The recyclable
will be given to authorized recyclers. :

14 lit/month of used oil will be generated from the Generator sets which will be given to authorized
recyclers.

6. Power Details

During Operation Phase, Total power requirement will be 1022 KW whieh will be met by the
BSES Rajdhani Power Limited. For power back up, 2 no. of GG sets of total capacity 1000 KVA
(2x500 KVA) will be installed.

Solar photovoitai!c power panels of minimum 102.2 KVA (10% of total powal iuad) will be provided.
7. Parking Facility Deta:ls Total proposed parking is 290 ECS.

8. Eco-Sensitive Ar eas Details: Distance of Okhla Wildlife Sanctuary trom project site zs 13.93 Km and
from Asola Wildlife Sanctuary is 5.79 Km. .

9. Plantation Details: The proposed green atea is 2094.840 sqm (39.7 % of plot ared) Total no. of
proposed rees is 56 nos. within pro;ect site, Currenﬂy there are 11 trees present ;n Lhc: boundary of
the site. :

10. Cost Details: Total cost of the project is appmx Rs 145 C!UICb

Based on the information furnishéd, documents shuwn & submitted, presentalmn made by the
project proponent the SEAC sought the following information:

|PP to explore the possibility of discharging excess treated water into nearby water bOdILSxLlQull land with duc

permission from competent authority. ;

[Proposal for installing STP and OWC on the same floor. _
[Proposal for utilising filtrate from filter press of STP into holding tank and revised schematic/line diagram

of STP to be submitted showing true details including flow meters installation. ()&M cost of STP &
OWC be mentioned in the EMP cost.

|Revised solar energy utilization to achieve atleast 10 % of power load requirement or submit maximum

permissibility.

[Revised parking proposal to achieve atleast 30 % of the ECS for électric vehicle. In addition, provision

should be made to allow extension of electric charging facility to all parking slotsiin the future.

|Revised EMP (Environment Management Plan) for including cost of Environment Management @ell and

dust mitigation measures during construction as per MoEF Notification No. GSR 94 (E) dated
25.01.2018/ Hon’ble National Green Tribunal order in O.A. No.21 of 2014 and O A No. 95 of 2014 in
the matter of Vardhaman Kaushik Vs. Union of India & others and Sanjay Kulshreshtha Vs Union of
India & others/ CAQM Directions issued timg to time including registration on Dust Poltution

|Contro} Self-Assessment Portal with provision ¢f video fencing and sensors for monitoring PM2.5, PM10.
|Revised traffic management plan incorporating the requisite entry/exit infrastructure improvements tp_ be

provided/ undertaken by the project proponent lo ease the vehicle movement within the project premhes

.| Revised proposal with mitigation measures in d tul regarding heat istand effect such as realistic shaded tree

plantation etc

Information sought by SEAC d
S.No uring SEAC meeting dated 12, Reply submitted on 15.07.2024
07.2024

PP to explore the possibility of'd | Excess treated water will be reused in adjoining DDA
ischarging excess treated water i | park.

nto nearby water bodies/green la
nd with due permission from the

160



2224

fﬂ{ 161

competent authority.

Proposal for iinstalling STP and

OWC on the same floor.

An mgamc waste composter (OWC) & STP wm be in
stalled in the 3rd Basement, Plan showing the location
of OWC & STP is attached as annexure,

Préposal for utilizing filtrate fro
m filter press of STP into holdin
g tank and revised schematic/line
diagram of STP to be submitted
showing true details including i
ow meters installation. O&M cos
t of STP & OWC be mentioned i
n the EMP cost.

Revised Schematic of STP considering the following i

s attached as annexure

| utilization of filtrate from filter press of STP into ho
Iding tank and

2.installation of flow meters at inlet & outlet

Revised EMP cost including Operation & maintenanc

g cost of STP & OWC is given as annexure.

Revised solar energy utilization t
o achieve at least 10 % of power

load requirement or submit maxi ’

mumt permissibility.

10% i.e. 102.2 KW of the total power load (1022 KW)
will be provided as sclar energy.

Revised parking proposal to achi
eve at least 30 % of the ECS for
electric vehicles. In addition, pro
vision should be made to allow t
he extension of electric charging
facilities to all parking slots in th
e future.

We will pro\alde the provision of 30 % of the total par

king for electric vehicles. Also provision will be made
to ailow extension of electric chargmg facility to all pa
rking slots in the future.

Revised parking calculations are yven as annexure,

Revised EMP (Environment Ma

nagement,Plan) for including the

cost of Environment Manageme
nt Cell and dust mitigation meas
ures during construction as per
MeEF Notification No. GSR 94
(E) dated 25.01.2018/ Hon’ble N
ational Green Tribunal order in
0.A. No.21 of 2014 and O.A. N
0.-95 of 2014 in jhe matter of Va
rdhaman Kaushik Vs. Union of 1
ndia & others and Sanjay Kulshr
gshtha Vs Union of India & othe
rs/ CAQM Directions issued. tim
¢ to time including registration o
n Dust Pollution Control Setf-As
sessment Portal with the provisio
n of video fencing and sensors fo
r monitoring PM2.5, PM10.

Revised Environment Management Plan cost inciudin
g the cost of dust mitigation measures during construc
fion as per MoEF Notification No, GSR 94

(E) dated 25.01.2018/ Hon'ble National Green Tribun
al order in O.A. No.21 of 2014 and-O.A. No. 95 of 20
14 in'the matter of Vardhaman Kaushik Vs. Union of T
ndia & others and Sanjay Kulshreshtha Vs Union of In
dia & others/ CAQM Directions issued time to time in
cluding registration on Dust Poflution Control Self-As
sessment Portal with the provision of video fencing an
d sensors for monitoring PM2.5, PM10 and cost of En
“vironment Management Cell dunn5 operation phase is
given as annexure.

At least 04 Anti-Smog Gun shall
be installed before starting the co
nstruction and water demand nee
ds to be revised accordingly.

04 Antismog Guns will be instalted before starting the
construction. 08 KLD water will be used by 04 no. of

. Antismog Guns & the water demand calculation is giv

2i1 33 annexure.
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Revised traffic management plan
incorporating the requisite entry/
exit infrastructure improvement
to be provided/ undertaken by
e project proponent to ease vehi
le movement within the project
remises,

5
The revised traffic circulation plan incorporating the r
equisite entry/exit is attached as annexure.

ey

Revised proposal with mitigation
measures in detaii regarding heat
istand effect such as realistic sha
ded tree plantation etc. '

Following mitigation measures will be taken for maint’

aining the temperature:

Native shaded trees all along the drive ways within th
e site.

All the building terraces must be topped with cither v
egetation or with high Solar Retlective Index (SR
1)>78 finishes to mitigate UHIE.

Minimizing the hard paved areas and maximizing the
landscape areas including native trees plantation w
ith big canopy.

Revised tree species are given below:

List of Proposed Trees
S.No. { Common Name Botanic | No. o
al f tree
Name [s
1. Kachnaar Bauhini | 4
' t
pitrpnice
% Mexican Silk Chorisia | 6
Cotton Speciosa _
3 Indian Redwoad | Chukras | 6
il
Tabulari
LS
4. Indian Coral Tree | Lrythrin | 4
' a Varieg
£ L'!{C? n P %
5. |. Pride of India Lagerstr | 5
. oemia
Thoretli
=8 Maulsari Minniso | 2
Cops 2
Llengi |
T White Champa Plimeri | 9
a Alba
Total 5
G

3.4.3. Detiberations by the committee in previous mectings

Date of SEAC 1 :12/07/2024
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l)l,l!hu*.\u(m\ of ST AC i . 98
After due del:hcrauons. the SEAC in its 146" meeting held on 12.07,2024 has recommended the
following: '

Based on the information fumished, documents shown & submitted, presentation ‘made by the project
proponent the SEAC sought the following information:

[ PP to explore the possibility of discharging excess treated water into nearby wat_;er bodies/green land
with due permission from competent atithority. ;

2. Proposal for installing STP and QWC on the same floor.

3. Proposal for utilising filtrate from filter press of STP into holding tank and revised schematic/line
diagram of STP to be submitted showing true details including flow meters mstfdlat[on O&M cost
of STP & OWC be mentioned in the EMP cost.

4. Revised solar energy utilization to achieve atleast 10 % of power load reqmrement or submit | .
maximum peiImSSlblilW '

5. Revised parking proposal to achieve atleast 30 % of the ECS for electric vehicle. In addition,
provision should be made to allow extension of electric charging fagility to all parking slots in the
future,

6. Revised EMP (Environment Management Plan) for including cost of Envnronmant Management Cell
and dust mitigation meajurea during censtruction as per MoEF Notification No. GSR 94 (E) dated
25.01,2018/ Hon’ble National Green Tribunal order in O.A. No.21 of 2014 and 0.A. No. 95 of 2014
in the matter of Vardhaman Kaushik Vs. Union of India & others and Sanjay Kalshreshtha Vs Union
of India & others/ CAQM Directions issued time to timé including registration on Dust Poltution
Control Self-Assessment Portal with }JFG'\«’iSiOR of wdeo fencing and sensors Far monitoring PM s,
PM .

7. Revised traffig management plan incorporating the requisite entry!exn mfrastructure improvenents
to be provided/ undertaken by the project proponent to ease the vehicle movement within the project
prentises.

8. Revised proposal with mitigation measures in detail regarding heat island effect such as realistic
shaded tree plantation etc,

i

H 4 nthhﬂl’dtth !n {In_ S[:A(‘ Jn cury eﬁt mtetmgﬂ

PP clu:mg, SEAC meeting dated 25 07.2024 submitted an undertaking that they mll p!ant st laded native
trees instead of White Champa and the new proposed species will be Kachnar and Maulsari.

biticd, and prescutation made by th iect proponent the

Basad on the informati hooy _
18 lhc case to SEIAA for urant of Emlronmmhl ckam nge upesing

SEAC in its nk,c{mL dalcd 257 2{"74 mmmm_ i
the foll *\_ﬂu.}.u_gmigms;mme "

‘5 -i.:m Remmnumlalmn oi faLA(

Ru,mmmcnc' i

L]

3.4.6, Details of Environment Conditions

3. 4 t\ 1. Spcclhc

f\ll Water, Waste, acsthetics, chmate Lhzm:-e Cngrgy, green

o 1. Treated water (}f DIiB S'I'.'P shauid be used for construction purposes with tertiary treatment
Los of treated water of DJB STP. PP to ensure it isifit for construction use.
2. During construction phase, only drinking watdr required by the labourers and the other fresh
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12,

13.

14,
15.

16.
17.

water requirement for Anti-Smog Gun is allowed to be supplied through tankers. 59 |

Bills/Receipt issued by DIB against purchase of treated water from STP should be part of six
monthly EC compliance report. Bills issued by private agency for supply: water will also be
provided. '

The project proponent shall adhere to the total water requirement ~ 95 KLD, Fresh water
requirement — 57 KLD, Treated water requirement —38KLD shall be used for reuse &
recycling in Fiushln_x3 (28 KLD), Gardening (10 KLD)) and excess treated waste water (29
KLD) shall be given to nearby parks with prior permission of competent authority.

As proposed, fresh water requuemem shali not exceed 57 KLD, Occnpanw Certiticate shall
be issued only after getting nécessary permission for required w&ler supply from
DDA/DIB/NDMC/ DIAL/ Concerned Authority

Sewage shall be treated in the STP with tectiary treatment. Hw treated el'ﬂuent from STP
shall be recycled/ reused for flushing, gardening, cooling etc.

The PP shall provide toxic gas (Combustible gas, Carbon dioxide and Hydlo;:,en sulphide,

Metharie, VOCs, Ammonia) detectors for STP area,

Internet of Thlnws (IoT) based Flow Meters/ Sensors should be msmtied to monitor
consumption of fresh water as well as treated water and log book lor these flow meters be
maintained in a regular manner. Flow meters shall be mshlled at Inlet of STP, outlet of $TP,

inlet of flushing tanks, inlet of cooling water tanks and reuse line for horficulture purposes
and at the outfall/ sewer connection to be provided only for emergency discharge purposes
with prior intimation to regulatory authority. Calibration lor all the Flow meters shail be
maintained on quarterly basis.

All sensor/meters based equipments should be calibrated on quarterly basis.

. Sensors to measure ground water level/Piezometers certitied by CGWB should be installed

by the PP immediately. These piezometers should have loT facilily and send data to the
server for storage. Weekly data from these piezometers should be submitted alongewith EC
compliance report. Calibration of these sensors should be done once in 6 months. Data of
these piezometers should be also be
a) Shared with DJB (ground water division) on quarterly basis,

. No. of Rain water hdrveqtmg pit shall be 5 nos. and Rain water storage tank of capacity of

min, | day of total fresh watd requirement shall be provided. Boring for Rain Water
Harvesting system should not bé permitted/ done before completion of structure work. All
recharge should be limited to a.hd}low ayuifer. Depih of boring should leave a bufPus, of
atleast 5 m above ground water iabIe

Separate wet and dry bins muat be provided in each unit and at the ground level for
facilitating segregation of waste. Solid waste shall be Segregated into wet uarba;_,e and inert
materials. Wet garbage shall be composted in organic waste converter. Adequate area shall
be provided for solid waste management within the premises which will include area for
segregation, composting. The inert waste from the project will be sent to dumping site,
SWM Rules 2016 be complied.

Construction & Demolition waste should be disposed of at authorized C&D waste collection
centre/ processing unit. PP shall ensure compliance of C&D waste Management rules, 2016,
PP shall purchase RMC from Ready-mix Concrete plant consented by DPCC '

The PP shall store all the construction material within the project site. Provision shall be
made for providing facilities such as mobile toilets, safe drinking water, medical healthcare,
créche ete for the construction workers hired locally.

Construction activities will be aliowed only during day-time period.

The Project Proponent should take measures for control of Dust Pollution during
construction phase in the Environmental Management Plan by taking measures as per
MoEF&CC Notification No. GSR 94 (E) dated 25.01.2018/Hon’ble National Green Tribunal
order in O.A. No 21 of 2014 and O.A. No. 95 of 2014 in the matter of Vardhaman Kaushik
Vs, Union of India & others and Sanjay Kulshreshtha Vs Union of India & others
C‘AQM!CPCBKDPCC extant statutory ordersfguidelines/directions issued time to time |

. PP to register on Dust Pollution Control Self-Assessment Portal and provide provision of
8 | p

video fencing and sensors for moenitoring PM 2.5, PM 10, Atleast 04 Anti-Smog Gun shall
be installed betore ‘;tanmg, the construction,

19. Wind- breaker of appropriate height ie. lﬂ*d of the building height and maximum up 10 10

metres shall ‘be. provided all dround the project site before the start of construction and
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L ]
demolition work. Regenerating plastic panels should be used instead of Gl sheets. 60
20, The generator sets shall be installed as per extant directions of CPCB/ CAQM with due
compliances of directions issugd under GRAP for Delhi & NCR.
21 PP should install the air filiers in the basement consisting of advanced aclsarption
technologies. ' -
22. Air Pollution Mitigation Plan for all points and rion points should be implemented.

26.

36.

38

40.

. PP to provide minimum 30% of total car parking requirement with glectric charging facility
by providing charging poinis at suitable places as committed. PP to ensure that this should be
provided in AC/DC combination. In addition, provision should be made to allow extension
of electric charging faciiity to all parking slotsiin the future,

. Atleast 10 % (102.2 KWp) of the total power load to be sourced from Solar (Renewable)
energy. : _

. Green building norins should be | followed with a minimum 4 star
GRIHA/IGBC/ASSOCHAMGEM rating. .

Climate responsive design as per Green Building Guidelines in practice should be ensured to

the maximun extent.

. Energy audit shall be carried out periodically to review energy conservation measures.
. Exposed roof area and covered parking should be covered with material having high solar

reflective index. _

_ The sufficient mitigation measures must be taken by the PP to mitigate the effect of heat
istand. "

Minimum | tree for everv 80 Sq. Mt of plot area should be planted within the project site.

. Vegetation should be adopted appropriately on the ground as well as over built structures
such as roofs, basements, podiums elc. ;

. Green belt development surrounding the site, avenue tree planting and garden development
should commence from the beginning of the construction phase. Only indigenous species
shotild be used for green belt and avenue trees.

PP:shall keep open space unpaved to the maximum extent possible so as to ensure
permeability of water, However, whenever paving is deemed necessary; PP to provide grass
pasers of suitable types & strength to increase the water permeable area as well as to allow
effective fire tender movement and shall keep atleast 10 % of the plot area as pervious.

. The project proponent should adhere to the Cost of Environmental Monitoring as commitied

i.e. capital cost of Rs. 41.5 Lacs and recurring cost of Rs. 7.5 Lacs/ year during construction
phase and capital cost of Rs. 145 Lacs and recurring cost of Rs. 269 Lacs/ year during
operation phase. ' ; ' |

. The cost of Environment Management Plan should be distinctly .allocated in the budget of

the project and details of the same along with time frame of the implementation should be

reparted in six monthly monitoring reports. '

The Environment Management Cell consisting of 1 Environment Officer, 1 Maintenance
Inchiarge, 1 Air Management incharge, 1 Waste water Managemen( incharge, I Waste
Management incharge, 1 EHS engineer having specific knowledge and experience related to
environmental safeguards/ ait/ water pollution shall be created and made functional before
comissioning of the propesed development.

. Project proponent shall be responsible for establishment, operation and maintenance of all
common facilities and also for compliance of EC conditions during operation stage.

1n view of MoEF&CC Office Memarandum No. 21-270/2008-1A.111 dated 19.06.2013 read
with MoEF&CC Office Memorandum No. 22-154/2015-JA1H dated 10.] 1,.2015, this
environmental clearance is granted focusing only on the environment concems. The project
will be regulated by the concerned local Civic Authorities under the provisions of the
relevant provisions of the extant MPD;2021, Building Control Regulations and Safety
Regulations. _

The Environmental Clearance is subject to the condition that concerned local civic agencies
will give the permission for use/ oceupation of the building only after the written assurance
of DIAL/ DIB/ New Delhi Municipal Council / other such local civic authority (as the case
may be) regarding supply of adequate water for the residents/ occupiers: '

Grant of environmental clearance does not necessarity implies that water/ power supply
shall be granted to the project and that their proposals for water/ power supply shall be

considered by the respective authorities on their merits and decision taking,
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4], The investment made in the project, if any, based on environmental clearance so gramad,@ﬂ
anticipation of the clearance from water/ power supply angle shall be entirely at the cost and
risk of the project proponent and SEAC/SEIAA, Delhi shall not be responsible in this regard
in any manner.

42. All the vibrating parts will be checked periodically and serviced to reduce the noise
generation and sound producmg equipment,

43. Lubrication will be carried out periodically for plant machinery.

44. Building design should cater to the differently-abled citizens.

3.4.6.2. Standard

8(
a)

Building / Construction

Statutory complisnce

The project pmponent shall obtain all necessary clearance/ permission (rom all relevant agencies including town
planning authority before commencement of \\ork All the construction shall be done in accordance with Lhe local
building byelaws.. R i

The approval of the Competent Authority shall be obtained for structural safely of buiidings duc to earthquakes.

2. | adequacy of [lirefighting equipment cte. as per National Building Code including protection measures [rom
lightening ete.
3 The project proponent shall obtain forest clearance under the provisions ol Forest (Consemvation) Act, 1980, in
" | case of the diversion ol forest land for non-lorest purpose involved in the project.
4. | The project proponent shall obtain clzarance from the National Board for Wildlife, il applicable,
The project pro;ibnent shall obtain Consent to Establish / Operate under (he provisions of Air (Prevention &
5. | Control of Pollution) Act, 1981 and the Water (Prevention & Control of Poliution) Act, 1974 from the concerned
State Pollution Control Board/ Commitlee, . _ . ‘ ! 1
6 The project pmpqnem shall obtain the necessary permission for drawl ol ground water / surface water required for
| the project from the competent authorily,
- A cortificate of adequacy of available power from the ageney supplying pewer o the project along with the foad
" | allowed for the project should be oblained.
All other statutory clearances such as the approvals {or storage of diescl (rom Chief Controller of Explosives, Fire
8. | Department. Civil Aviation Department shall be oblained, as applicable, by project propouents from. (he respective
competcm auihor;ities_
9 The provisions ertha Solid Waste Mmag,«.mem Rules, 2016, c-Waste (Management) Rules, Z{Jl 6. and the Plastics
© o Waste Mwwg,emem Rules, 201 6 shall be followed. :
i The pmicu pmpomm shall foliow the ECBC/ECBC-R prascribed by Burcau of Encruy E!’I:Lu.m,\ Ministry of
0. | Poworstrictly, | .
Air quality monitoring and preseryation
Notillcation GSR Y4(E) dated 25.0) 2018 of MollF&CC regarding Mandatory Impic.nm'tlalkoxiE of Dust Miligation
I. | Measures for Construction and Demeolition Activities for promls requirig Ln\ tronmental ; ( learance shall be
complied with. -
2, | A managewent p-ian shall be drawn up and implemented (o contain the current excecdance Insambient air quatity

Do

166



at the sitg. " ' 62 )

The project proponeit shall install system to carrvout Anmbient Air Quality moni(oring for common/orilerion
3. | parameters relovant to the main polfutants relcased (e.g. PMI0 and PM2.5) govering npwind and downwind | |
dircetions during tha conslruction pariod. \ :

 Diescl power gonerating sets proposed as source of backup poser should be of enclosed type and conform fo rules
ntade under the Environmaent (Pratection) Act, 1986, The height of stack of DG sets shouid be equal to the height

needed for the cambined capacity of all proposed DG sets. Use of low sulphur diesel. Thelocation of the DG sets

meav be decided with in condultation with State Pollution Contro] Board. ]

Construction site shall he adequately barricaded before the construction begins. Dust, smoke & other air poliution

prevention measures shall be provided for.the building as well as the site. These measures shall include sereens
5. | for the building under construction, continuous dust/ wind breaking walls all around the site (at least 3-meter

height). Plastic/tarpaulin sheot covers shall be provided for vehicles bringing in sand, cement, murram and other
construction materials prone (o causing dust poflution at the site as well as taking out debris from the site.

6. 1 Sand. murram.loose soil. coment. stored on site shall be covered adequately so as to prevont dust pollution,

-

7. | Wt jot shall be provided for grinding and stone cutling,

8. | Unpaved surfaces and foose soil shafl be adequately sprinkled with water lo suppross dust.

All construction and demelition debris shall be stored at the site (and not dumped on the roads or open spaces
0. | outside) before they are properly disposed. All demolition and censtruction wastc shall be managad as par the

provisions of the Construation and Demelition Waste Management Rules 2016.

| | ! The dicsel generator sets to be nsed during construction phasc shall be low sulphur diesel tvpe and shall conform
0. | to Environmental (Protection) prescribed for air and noise emission standards.

The gaseous comissions [rom DG set shall be dispersed through adequaie stack height as per CPCB standards.
Acoustic enclosure shall be provided to the DG sals (o mitigaie the noise pallution. Low sulphur diescl shall be
used. The lozation of the DG sot and exhaust pipe height shall be as per he pravisions of the Central Pallution

Control Beard (CPCB) norms.

For intdoor air quality the ventitation provisions as per National Building Code of India.

Water quality menitoring and preservation

The natural drain system shouid be maindained for ensuring untestricted fow of water. No construction shail be
allowed (o obstruct the natural drainage through the site, on wetland and water bodics. Check dams, bio-swales.
landscape, and other sustainable urban drainage systems (SUDS) are allowed for mai ntaining the drainage patiem
and {o harvest rain water. L

ool should be done.

Buildings shall be designed to follow the natural topa}ga‘aphi' as much as possible., Minimum cutting and filling
.

3. | Total fresh waier use shall not excced the proposad requirem+u as provided in the project details.

The quantity of fresh waler usage. water reayeling and raimwaler harvesting shall be measwed and recorded to
4. | monitor the water balance as projected by the project propencnt. The record shall be submitied to the Regional
Office. MoEF&CC ateng with six monthly Monitoring reports,

A certificaie shall be obtained from the focal body supplying water, specifying the total annual water availability
with the letal authority, the quantity of wator already commmiticd, the quantity of water allotied to the project
undor consideration and the balance water available. This should be specificd separately for ground water and

N
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surface waler sources, ensuring that there is no impact on other users. 63

i
At lcast 20% of the open spaces as required by the locat building bye-laws shall be pervious, Use of Grass pavers,

paver blocks with at least 30% opening, landscape elc. would be considered as pervious surface.
1 :
Installation of dual pipe plumbing for supplving [resh water lor drinking, cooking and bathing etc and other for
7. | supply of recv ci-,ci water for flushing, landscape irrigation, car washing, thermal cooling. cond:tionmg ctc. shall be
done. :
3 Use of water sa\mn devices/Mixtures (viz fow fTow Mushing svstems: tise of low MNow faucets tap acralars ete) for
" waler consery altan shall be incorporated in the building plan. :
9 | ‘Separation of gré_\' and black water shouid be done by the use of dual plumbing system. In tase of single stack
Tl osvslem se-paralc ri:circul:lliml fincs for flushing by giving dual plumbing system be done,
1 Water demand during construction sheuld be n.ducad by use of plc-mi\‘.d concrete, curing ':a;.ms and other bes
0. | practices referred. : i
The local bye-tuw provisions on rain waler haryvesting should be Tollowed. I local bye-law provision is not
1 available. adequate provision lor storage and recharge should be followed as per the Minisiry of Urban
I. | Development Mode! Building Byelaws, 2016, Rain waler harvesting recharge pils/siorage lan&%’ shall be provided
for grouind water recharging as per the CGWB norms. i
A rain water harvesting plan needs to be dosiyuned where the rocharge bores ol minimum ong recharge bore per
] 5.0 square melers of buill up arca and storage capacity of minimum one day of total fresh water requirement
2. | shall be provided. In arcas where ground water recharge is not feasible, the rain water should be harvested and
stored for reuse. The ground water shall not be withdrawn without approval from the Competent Authorily,
| | % S
3 Al recharge should be limited to shallow aquifer,
i ; : ; #
4 No ground water shall be used during cosstruction phase of the prajoct.
; Any ground water dewatering should be properly managed and shall conform to the approvals and the guidelines
_i' of the CGWA in the matter, Formal approval ghall be taken from the CGWA for any ground water abstracijon or
| dewatering, r !
oy -
) The quantity of fresh water usage. water recyeling and rainwater harvesting shall be measured and recorded to
6 moaitor the water balance as projecled by the project proponent. The record shall be submitted @ the Regional
© | Office, MoEF&CC along with six monthly Menitozring repors, :
| Sewage shall be treated in the STP with tertiary {reatment, The treated effluent from STP shall be recycled/re-used
7 for flushing, AC make up water and gardening. As proposed. no treated water shall be disposed in to municipal
" | drain,
21; No sewage or untreated eftluent water would be discharged through storm water drains. '
; : 7 .
Onsite sewage treatment of capacity of treating [040% waste water to be installed. The installation of the Sewage
Treatment Plant (STP) shall be certificd by an independent expert and a report in this regard shall be submitied w
i the Ministry before the project is commissioned for operation. Treaied waste water shall be reused on site for
9, | landscape. flushing. cooling tower, and other end-uscs. Excess reated water shall be discharged as per stautory
norms notified by Ministry of Environment, Forest and Climate Change. Natural treatment systems shall be
promoted,
2 | Periodical monitoring of waler qualily of treated sewage shall be conducted. Necessary micasures should be made
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1, | lo miligate the edour problem from ‘ST‘P 64
5 | ]

Sludge from the onsitc scwags treatniont, including septic taifks. shal] be col luceed conveyed -md dispwced as per

% the Minisiry of Urban Developmeit, Central Public Health and Environmental Engineering Organization

(CPHEEQ) Manual on Sewerage and S ewage Treatment Sysignis, 2013,

Noise monitoring and prevention

¥
L]

Ambignt noise levels shall conform to residential arca/commcreial arca/industrial area/silence zone both during
day and night as per Neise Pollotion (Control and Regulation) Rules, 2000, Incremental potlution loads on the
anghiont air and noise quaim shall be closely monitored during construction phasc. Adequate measures shatl be
made to reduce ambient air and HG‘SC fevel during consiruction phase, so as to conform to the stipulated standards
by (PCB;‘SPCB

NOI ic\ sl survey shall be can ﬁud as por ihc preseribed guidelines and report in this regard shall be submiticd to
Regional Officer of the Ministry as a part of six-montiily compliance roport,

fad

Acoustic enclosurcs for DG sais. noise barriers for ground-run bays. car plugs for operaling personncl shall be
implemented as mitigation measures for noise impact duc fo ground sources.

Enc

rgy Conservalion measures

o i

Compliange ?\\'ilh the Encigy Conservation Building Code (ECBC) of Burcau of Encrgy Efficiency shall be
cnsured. Buildings in the Statcs which | have naotiited their own ECBC, shall comply with the Staie ECBC,

Outcloor and immmon arca lighling siia-ll b;.‘: LED.

Coneepl of passive solar design that minimize encrgy consumption in buildings by Using design clements, such as
building origntation, Ias!dscapmg efficiont bulldmg cuvelope, appropriate lenostration. increased day lighting
design and Ujcrmal mass elc. shall be ingorperated in the building design. Wall. window, nnd roof u-valucs shall
be as per ECBC spu(:!f'lummls

Engray conservation maasurés f;l\c ms!a!;at;an of CFLs/ LED for the Izbhlmg the area ouls;dc the buzldmg should
be intcgral part of the praject design and should be in place before praject commissiening.

'

Selar. wind or other Roncwable Energy shall be installed to meet cleetricily gencralion cquivalent o 1% of the
demand lead or as per the state level/ logal building bye-laws requirement, whichever 1s higher, .

Solar power shall be used for lighting in the aparfient to reduce the power load on grid. . Separate eleciric meter
shall be installed for selar power, Selar water heating shall be provided lo meet 20% of the hot water demand of
the commercial and institutional building or as per the reguirement of the lozal building bye-taws, whichever is
higher, Residential buildings are also reeommended o fmcel ils hot waler demand from soinr waler hcaters, as far
as possible, E

Waste Management

A certificate from the competent anthority handling municipal solid wastes. indicating the existing civic capacities,
of handling and their adeguacy to vater to the M.S. W, generated from praject shall be obtained.

Disposal of muck during construction phuse shall not ercaie any adverse effect on the neighbouring communities

2. | and be disposed taking (he neoessary precautions for goneral salcly and health aspects of people, only in approvad
sitgs with the approval of competent autherity.

4 Separate wel and dry hlns mus! be provided in cach unit and at the umund level for f"\Cl]ltalmg segregation of

T | waste Solid waste shall be scgregated into wal garbage and incrl materials.

4. | Organic waste composlf‘v’cmncullurc pitiO?gmm Waste Con\ erier within the premiscs with a minimum capagity




1. L I 2233

Y ¥y 55:
: {
of 0.3 ke /person/day must be installed. 65
5 All non-biodegradable waste shall be handed over to authorivzed recyelers for which o written tie up wust be done
© | with the authorized recvelers. .
" ¥ & ot - :
6 Any hazardous waste generated during construction phase, shall be disposed off as per applicable rules and norins

with necessary approvals of the State Pollution Control Board,

Use of environment friendly materials in bricks, blocks and other construction materials, shall be required lor af
7. 1 least 20% of the construction material quantily. These include Flv Ash bricks, hollow bricks, AACs, Fly Ash
Lime Gypsum blocks, Compressed earth blocks, and other environment [riendly materials,

Fly ash should be used as building material in the construclion as per the provision ol Fly Ash Nolification of
8. | September, 1999 and amended as on 27th August. 2003 and 23th Janvany, 2016, Ready mixed concrele must be

uscd in building construclion. |

Any wastes from construction and demolition activities relaled theteto shall be managed so as Lo strictly conform
to the Construction and Demolitton Waste Management Rules. 2016,

[ Used CFLs and TFLs should be properly cateeted and disposed oflsent lor recyveling as per the prevailing
0. | guidelines/ rules of the repulatory authority to avoid mercury contamination.

Green Cover

No tree can be félled!lransplani unless exigencies demand. Where absolutely necessary, tree felling shall be with
prior permission from the concerned regulatory authority, Old trees should be retained based on girth and age

1
regulations as may be prescribed by the Forest Department. Plantations to be ensured species (cut) to specics
(planted).
A miaimum of ‘} tree for every $0 squr.of land should be planted and maintained. The existing trees will be
3 counted for thisipurpose, The landscape planning should include plantation. of native species, The spcx.iec with

heavy {oliage, broad leaves and wide canopy cover are desirable. Water intensive and/or invasive specics should
not be used for landscaping. |

Where the trees need (o be cul with prior permission from the concerned local Authority, compensatory plantation
in the ratio of 1:10 (Le. planting of 10 trecs lor every | tree that is cut) shall be done and mainfained. Plantations
ta be ensured species {cut) to species (planted). Area lor green belt devetopment shall be provided as per the
details provided in the project docunsent,

Topsoil should bc stripped (o a depth of 20 cm [fom. the arcas proposcd for buildings, reads, paved arcas, and
4. | external services. It should be stockpited appropriately in designated areas and reapplied during phnlation of the
propo:;d vegelation on sile, : .

Transport

tA comprehensive mobility plan, as per MoUD best practices guidelincs (URDPFI), shall be prepared to include
motarized, non-motorized, public, and private networks. Road should be designed with due consideration for
1. | environment. and safety of users. The road svstem can be designied with these basic criteria. & Hierarchy of roads
with proper segregation of vehicular and pedestran traffic, b. Traltic calming measures. ¢. ngu design of entrv
and exil Pom{s d Parkms norms as per local regulation. ; '

Vehicles hired fu: bringing construction material to the site should be in good wndruun and should have o
pollution cheek certificaie and should’ conform {o applu.anin. air and noisc emission 5tondmds be operated only
during non-peak hours. ;

3

null




*A detailed traffic management and (raffic decongestion plan shall be drawn up to ensure {hal the current level QP
service of the roads within a 03 kms radius of the project is maintamed and improved uwpon after the
implemgntation of the projest. This plan should be kased on cumulative impact ol all de»elopmcnt and increased
habitation being carricd outlor proposed o be carricd out by the project or other agencies in this 05 Kms radivs of
the site in different scenarios of space and time and the traffic management plan shalli be duly validated and
cortifiad by the State Urban Develgpment depariment and the P.W.D./ competent authonlv for road augmentation
and shall also have their consent to the implementation of con 1panents of the plan which m\ro!ve the participation
of these departments, :

Human health issues

Al workers w nri\tm. al the construction sile and invely c,d in [mdmg, untoading, carrage of construction material

L and construction debris or w arking in any arca with dost pollution shali be prov i-.ied with dust mask.
2. | Forindoor air quality the ventilation prm'isiaﬂs as per Mational Building Code of India.
3 Emcrgency preparedncss plan based on tlrc Hanr{l ?d&i:itrh.'i ion and Risk Aqsbs mept (HIRA) and Disaster
T | Managemen! Plan shall be implowmented, |

Provision shall be made for lhc houmrg o{'crms riction labour within Liu. snc W rlh all necessary mﬁastnumrc and
4. | facilitios such as fuel for cooking. mobilc tailots, mobile STP. safc drinking water. medical health care, eréche ote.

IThe housing may be in the form of temperary structures to bg romoved after the completion of the projeat.
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Occupational healih surveillance of the workers shall be done on a regular basis.

6.

A First Aid Room shall be provided i the prejoot both during construction and operations of the project.

Miscellancous

The project proponent =:nali prolllml'.'ﬂih 'm!\\.msc it at !ﬂaal i lwo iecal NeWspapsrs of' the D:stncl or ‘State of
which one shatl be in the vernacular language within scven df}\‘i indicating that the project has besn ac orc{{:d
cnvironment elearance and the details of MoEFCC/SEIAA \\ctsu!c where it is displayed,

ii. eivironmental clearance shall be szzhrmiied b\ (he project muponents to the Heads of local bodies, Panchayats
and Municipal Bodics in addition to the relevant offices of the Goy c,mmuu who in turn has to dmpia; the sanig
for 30 days from the date of roceipt,

o T I

The preject propanent shall upload: lI’tc status of compliance of the stipulated cuvironment clearance conditionsg,
including results of monitorsd data on their wihsite and updale the same on hall-yoarly basis,

[+]

<The project proponent shall submit six-monthiy reports ¢n the status of the compliance of the st1puiated
cnvironmental conditions on the website of the ministry| of Environment. Farest and Climate Change at
cavironment clearance purl'\l '

i

The company shall have a woll lmd dew;; c.mrcmmmal policy dulv np proved by the Board of Direciors, The
environmental policy should prescribe for standard. operating procedures to have proper checks and balances and
to bring into focus any infringementsideviation/violation of fhe environmental/forestwildlife noms/conditions.
The company shall have defined  system of reporting  mfringements/deviationfviolation of  the
cuvironmental/foresthwildlifc nomms/conditions andfor sharcholders/stake holders, The copy of the board
resalution in this regard shall be ﬂmmnif‘d to the MoEF&CC ag a part of six-monthly report.

6,

A separale Environmental Cell {m{h al I_%ac ’:xm?cci and company hgad quarter level, wil}l qualificd porsonnal shall
A = I p : !
be selup under the gontrot of senior Exeentive. who will dircetly repart to the haad of the organtzation.

Action plan fm iniplomcniing EMP aml onv 1mnﬂ.uml conditions along with respansibility matrix of the company
shall be propared and shall be duly agproved by compelent anthority. The vear wise funds earmarked for
cnv aromm,nlal prmcht;on measures shall bo kept in scparate agcount and not to be diverted for any other purpose.
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" Year wise progress of implementation of action plan shall be reperted to the Ministry/Regional Office along WaK
the Six Monthly Compliance Report

The project proponent shall submit the environmental statement for cach financial:year in Form-V to the
4 | concerned State Poliution Controt Board as prescribed under the Environment (Proteclion) Rules, 1986, as
amended subscgueatly and put on the website of the company,

The project proponent shalt inform the Regional Oftice as well as the Ministry, the date of [inancial closure aid
9. | final approval of the project by the cencerncd authoritics, commencing the tand development work and start of
production oper’:tmn by the project.

| The project authorities must strictly adhere to the stipulations made by the State Poliution Control Board and the

0. | State Government,
L

| | The projoct proponent shall abide by all the commitments and recammendations niade in the EIA/EMP reportand
I, | also that during their presentation to the Expert Appraisal Commitiee.

| Ne [urther expansion or 1nodlf'c:ﬂlmns in Elm plant shall be carried out withoui prior approval of the Ministry of
2, | Eavironment, Forest and Climate Change (MoEF&CC).

i Concealing actual data or submission of laise/fabricated data may result in revocation of this environmental
3. | clearance and altract action under the provisions ol Envirenment (Protection) Act, 1986,

H The Ministry mav revoke or suspcnd the clearance, if implementation of any of the ahove conditions is not
4, | satisfactory.

| | The Ministry reserves the right to stipulate additional cendmons il found necessary. The Company in a time
5. | bound manner shall implement these conditions,

The Regional OfTice of this Ministry shall monitor compliance of the st:;mlfm.d condliaons The project authoritics

: é should extend full cooperation to the officer (s) of the Regional O[iice by [urnishing the requisite data /
" | wnform a!mnhuomiomw reports. 5 . .

The above conditions shall be enforeed, inter-alia undes the provisions of the Water (Prevention & Control of

| Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environmenl {Protection) Act,

7 1086, Hazardous and Other Wastes (Management and Transboundary Movcmcnl) Rules, 2016, and the Public

Liability Insurance Act, 1991 along with their amendments and Rules and any other orders passed by the Hon'ble
Supreme Court af India / High Courts and any other Courl of Law relating 1o the subject matter.

1 Any appcal agamsl this EC shall lic with (he Natipnal Grucn Tribunal, il prelerred, \\1lhtl‘| a pmod ol 30 davs as
8. prusvnbcd und»r Sectmn 16 of the National Green Tribunal Act, 2010,

3.5. Agenda ltem No 5

3.58.1 I)claiis of the prij;msal

Modification and E\psummt of Indian Insititute of Technology located at Hauz Khas, Delhi lw Indian Iusititute o
f'luhmalag_v by INDMI\ INSTITUTE OF TECHNOLOGY located al SOUTH,DELHI

Proposal For T . Amendment in ToR

Submission Da Activity -

¥y s g Tl
Proposal No - FileNo e (Schedule 1tem)

SIA/DL/INFRA2/4839 | DPCC/SEIAA-IV/C-47 Q0672024 Townships/ Arca De\'cli:apmcnl Prajecis /R
982024 0/DL2023 mens chabilitation Centres (86b))
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ANNEXURE R-9
Tl TN T AT

#1¢-60, To1 V@ 7 99, NG T 6,

' GORE-6A, UG & FIRST FLOOR, INDIA HABITAT CENTRE
el e, 98 RRefi—110003

; Lodhi Road, New Delhi-110003
(wifafre e, s &l (A Statutory Body of Ministry of
el & WA, ARG WREN) Housing and Urban Affairs, Govt, of India)
No. 55(78)/2024-DUAC . . February 19, 2024
0L-13022455078 . MoE Cm Wk -
Request id: 10118122

| wRireE AR (Fae) e,
el F9T 9T,
fafes I,

f&¥a: Building plans proposal in respect of Residential Group Housing at Kh No.
1230/2, Sec-B, Pkt-1, Vasant Kunj (Part of Revenue Estate of Village Mehrauli}.

‘s WESTE 9T M1 fr RAW February 15, 2024 & wESE dos & Rur far
T T | BT & Yane ayr ol swoveR § -

“Decisions:
Approved, Observations giver.
Qbservations:

1. The South DMC f@rwardﬂzd fonline) the proposil for consideration by the Cominission.

- . - L] * . - 3
J 2. The building plan propesal received (onding] &l the formal stage was serutinised, and the
following observations are to be complied with:

al  Sustainability features shall be as per point no. 7 of the CPAA (Criterion for Project
Assessment and Approval) available on the DUAC website at wiwe dustc.org.in.

bl All waler tanks, plumbing pipes, rainwater pipes, service equipment, cutdoor air-

" conditioner units, solar panels ete, should be camouflaged appropriately (in terms of

point nas, 10, 11 & 12 of the CPAA (Criterion for Projoct Assegsment and Approval) as
svailable on the DUAC website at wre duse.org in”

Accordipgly, the proposal is approved, if the same is otherwiss as per provisicns of the Dethi

Master Plan. Zonal Plan, building bye-laws, fire-fighting regulatinns and anv other

instructions of the Govt, of India, Further, compliance of '‘Bureau of Indian Qeandards’ norms

against, earthquake hazards, provisions of availability of municipal services as per Govt,

N-:-tifir:niicn no. K-12016/5/79-DDIA/VA/IB(PL) dated June 7, 2000 and provisicns for rain

water Jarvesting should be ensured by the concerned local hedy before releasing the

approvil,

Yours faithfuly,
#1
{7/
\"/\a’

i G ), 8 ' S Secretary
-.- EALE O . % y

- EOF
CRLEERATIRG
THE MAITATHA

R PHONE : 24619593, 24616391, 24690821 .
$-e E-MAIL : duac@gov.in, secy-duac@gov.in Jaarge WEBSITE : www.duac.org.in
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ANNEXURE R-10

~ AIRPORTS AUTHORITY OF INDIA™

e srslbp s PALM/NORTH/B/101623/807173 /

T R | T 1) N | sl jaoa F4Y) 3254 ~54

. I. Lalit Jain Son of Mr, Lakshmi Chand ,Jain., 2. ,
i &1 8 Yd v Lalit Jain HUF through its Karta Mr. Lalit Jain, f@AT®/DATE: 25-10-2023
3. '

: R/o House No. 12, Anupam Apartment, M.B.
WNER ; i el } i
OWNERS Name & Address p " 'c v New Delhi. JuUal Valid Up to:  24-10-2031

No Objection Certificate fo learang
1) & SFTIRY FETOT 0 HRET e Wi (kﬁm)gmmaﬁﬁf%imamwﬁ@ﬁuﬁaw
Wmﬁggmmmﬁnﬁf—rm) 1 ifegE S, T, R, 75 @) fre 30 Ry, 2015, 1. TH. 3R,
770 (§) e 17 R 2020 GR1 U, B BV afeiel fergn e € |

. This NOC is isstied by Airports Authority of India (AAL) in pursuance of responsibility conferred by and as per the
pravisions of Govl. of India (Ministry of Civil Aviation) order GSR75! (E) dated 30th Sep.2015 amended by GSR770(E)
dated 17th Dee 2020 for safe and Regular Aircraft Operations,

2)Awmﬁﬁmﬁm$a@mmﬁﬂm$mmaﬁ%mﬂﬁ%t

2. This office has no cbjection to the construction of the proposed structure as per the following details:

~[PALM/NORTH/B/101623/807173

[omiee e Applicant Nemme* Govind Sharma
' P Khasra No. 123072 (Old No. 2797/2026/1675/8), Sectar-B,
i o Tl / Site Address? Pocket-1, Vasant Kunj, New Delhi., VASANT KUNJ, West

__iDelhi,Dethi

g 31 [8.21N 7709 32.53E, 28 31 18.74N 77 09 33.49E, 28
131 16.34N 77 09 33.87E, 28 31 16.66N 77 09 34.45E, 28 31
116.25M 77 09 34.74E, 28 31 16,34N 77 09 34.91E, 28 31
115 75N 77 09 35.33E, 28 31 17.48N 77 (9 35.98E, 28 31
117.65N 77 09 36.27E, 28 31 16.36N 77 09 36.36E, 28 31

’ 116, 11N 77 09 36.52E, 28 31 17.76N 77 09 36.57E, 28 31
{7.40N 77 09 37.03E, 28 31 16.88N 77 09 37.40E, 28 31
H16.68N770937.908

e

LEY
e E ?—‘sﬁw [ §ite Coordinaies®

%:aa%’r"‘“ e i} | | i
Im), (9 siTe FR1 SRS B T / Site |269.82 M

|Eicvation in mirs AMSL as submitted by Applicant™ T ——
o e e qee o (R | |

Td W SUT) £ Permissible Top Elevation in mirs Above 1309.82 M
Mean Sea LevelAMSL)

B | ST, s Lo - = ——

ey wrTer S 6, fvarert e R tgh, 78 el - 110037 OIS HEAT - 91-11-25653568
Regional hea&m}arler Norihern Region, Operational Offices Cemplex Rangoufi, Mew Delhi-110 037 Tel: 91-11.256583586

S B l iia ke A e
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T

AN T Y OF INDIA |
it AIRPORTS AUTHORIT (o
ol %mk | PAI_,MINORTHKB}101623f807l73 { C

* ST ATAEH ‘ﬁTﬂ IuEs FIA! T/ As érovi‘:_ie_d by épplica n(*.'-
3) T8 %mﬁuﬁmﬁ%@amamﬁﬁ SR R -

3. This NOC is suf__:rject to the terms and conditions as given helow:

mmﬂwmwmmaﬂﬁ%ﬁwa@mﬁﬁmﬁﬁm%@mmmwﬂ%

$%ﬂmmm%mﬁﬂﬁmwmﬁmmwwmwwaﬁmmﬁﬁmaﬂ

umﬁmmmﬁww%aﬁm%.mmémwmm%mﬁmﬁmﬁwmtﬁmm%ﬁ#

, e gl mmﬁm%ﬁm% . 707 T T T ST A
AT B WY 1%%&3%%@@&_@%@? ﬁrrrﬂwgzi(ua'ﬁ,qf&h&rrﬁf%w pEa
%ﬁﬁ)@%mzﬂﬁaﬁa@ﬁa@m '

s, Pernissible Top elevation has been {ssued on the basis of Site coordinates and Site Elevation submitted by Agp_iiqam.
AAL neither owns the responsibilily por authenticates the carrectngss of the site cgordinales & site elevation ptov\.ded ‘by
the applicant. 1f at any S1Ag8 itis esﬁabiishe&} that the actual data is different, this NOC will stapd aull and void and action
will be taken as per 1aw. The officer in-charge of the concerned aerodrome may nitiate action under the Aireraft )
(Demolition of Obstruction caused by Buildings and Trees eic.) Rules, 1594", : '

) Www%aﬁﬁﬁmmwmmwﬁmﬁaﬂmmweﬁ?mmﬁﬁ
W mmw%%mﬁq a@mﬁﬁw@m%n aﬁﬁxmﬁmﬁ'gﬁ%ﬁ% i g T PR
mm%ﬁamﬂ%i W?W%Wﬁ,mmﬁmmmﬁmﬁm R fee
b, The Site coordinates as pmvidec] by the applicant in the NOC application has been plotted tjn the street view map and
satellite map as shown in ANNEXURE. Appticant/Owner 1o ensure that the plotied coordinates corresponds 10 his/her site.
In case of any discrepancys Designated Qfficer chall be requested for gancellation of the NOC:

vy i e T R e TR, o 7 P S R s R A R
(aﬁaaﬁmmﬁmﬁwu;éwaﬂmmaﬂwm%i

¢. Airport Qperator OF his dasignated representative may visit the site (with prior coordination with applicant 07 owner) 10
ensure that NOC terms & conditions arg comptied with.

) e @ SR R TR R B sia SiftEen S mmwm%wﬁﬁr@aﬁwﬁ

A | et SR a@mm-=mawﬁé(.}waﬁmm

4. The Structure height (including any superstructure} shall be calculated by subtracting the Site elevation in AMSL from

tFi:e permissibie Top Efevation in AMSL i.e. Maximum Structure Height = Permissible Top Elevation minus (-) Site
Slgvation. Yo SN -

7y TRy e O S e TOTERTOR EE 1934 . YA o.A TUI TED et - TR ST
eﬁ‘mmmﬁqﬂ (1994 W,Q&!ﬁeﬂ%%@wmimﬁeﬁm$sﬁm% |

e. The issue of the 'NOC' is further subject to the provisions of Section 9-A of the [ndian Aircraft Act, 1934 and any
notifications issued there under from time to time including, “The Aircraft (Demalition of Obstruction caused by Buildings
and Trees etc.) Rules, 1994".

ﬁ)ﬁéaﬁ‘m ; fﬁm,mm,w,ﬁﬁﬁ%awﬁémmmmﬁmmﬁ
f. No radio/TV Antenaa, lightening arresters, staircase, Mumty, Overhead water tank or any other object and attachments of
fixtures of any kind shall project above the Permissible Top Elevation as indicated in para 2, ‘

o

T 5 afcarrer ater i gy, ¢ feeedt - 1
Regional haadquarier Nar‘t‘?zem Regi . < PN 7§ fewet - 110037 TN @ - 91-11-26653568
o egion, Operational Offices Compiex Rangpurl, New Dalhi-110 037 Tel: 91-11-256533596

'r%mﬁ'ﬂ-—ww% e
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: - 6]
AIRPORTS AUTHORITY OF INDIA

PALM/NORTH/B/101623/807173

ey resprrver arfonsr
ARPORTS AUTRORITY OF TNDIA

o) Rmde wigd ¥ % 8 kvt & il e, farorelt o ol o Syt a1 S o) G wTEA & o U@ Eew
et 7 e 3, S ERA 1

g. Use of oll, electric or any other fuel which does not create smoke hazacd for flight operation is obligatory, within § KM
of the Asrodrome Reference Point : ‘

) U§ WHIOTIA SHE VKT B 1 arE ¥ ¢ e ® saf % R du §1 e R RIS 7 sl ft o et €,
FYE 35 39 GVE BT SF0Y TN @) YHIG @1 9E ¥ 98 9e17 & Hion a1 1Y $IR WRIHS URIoTeE § e Bt
At arafy & Hier urE o wmg

h. The certificate is valid for a period of 8 years from the date of its issue. One-time revalidation shall be allowed, provided
that such request shall be made within six manths from the date of expiry of the NOC and commencement certificate is
obtained within initial validity period of 8 years.

mm%ﬁaﬁr%aﬁmmw&wﬁﬂﬂﬁmwmﬂ?ﬁ | f} 15T U1 T 1 WS el ST S
Rt g, 3T a1 11 & SR INHE 71976 Tiee) & WY W & 8 | FaHA & GRIEE werer @ wuiida
Y= aretl g o Ay mrg S

i. No light or a combination of lights which by reason of its intensity, tonfiguration or colour may cause confusion with the
aeronautical ground lights of the Airport shall be installed at the site at any time, during or after the ¢construction of the
building. No activity shall be allowed which muay affect the safe operations of flights.

&) AT TR ATHUEH U 71 SHd HTHu e 8 GO 2R, S99 a1 fanm vEre @ g5 il o &l & i
B RreTaderar w8l gy sre | .

j. The applicant will not comptain/claim compensation against aircraft noise, vibrations, damages etc. caused by aircraft
operations at or in the vicinity of the airport. :

) 3 mfthTT i weres e Syl wiew TEe amefen (Sofieiy WRa FY ITWEE wwvw dgeanic.in T FURS) AR

T SfraRuEmay Y H U | §OR.4 T 9ET 6 G SRS 6 A R R & o gy o

Wt |

k. Day markings & night lighting with secondary power supply shall be provided as per the guidelines specified in chapter

6 and appendix 6 of Civil Aviation Requirement Series ‘B’ Part | Section 4, available on DGCA India website:
raewdgea.nic.in '

B) WE & AR B I §iRa 3 gt Jurfve orulRy, Wt vt @ & sndee @t Rmierd B, ®iife
Ty $ar &g ermafe wHTIaE A9 & IRRe QR wE Prafie R serem 5T 3 & au /2 ufn o 1ihe
3% wigd forelt ora JRw a9 & Y axaTaw & &0 # WA g1 T o Fehd |

. The applicant is responsible to obtain all other statutory clearances from the concerned authorities including the approval
of building plans. This INOC for height clearances is only to ensure safe and regular aircraft operations and shall not be
used as document for any other purpose/claim whatsoever, including ownership of land etc.

. UT) 39 ST WHTOIOHR S1ES! BT ge9iE Chillarki,|.G.I Airport,Rohini Heliport,Safdarjung

Airport,Sampla, Sikandrabad e & g9y o v wan €1 Uy SFmafRy wEOTTR YR ﬁi'mﬁ PRERt DG

R 3R o agdT ure fafw Ramas, S o, . 6. 751 () . T, SR, 770 () TR VLR & S -

I%II, ST - 1V (M- 1), SR 1V (M -2; A Res B9 o) IR Srpgah- v A gl R, % R wrd fosm e
I . ; f

m. This NOC ID has been assessed with respect lo theChillarki,1.G.1 Airport,Rohini Heliport,Safdarjung

Airport,Sampla,Sikandrabad Airports. NOC has been issued w.rt. the AAT Aerodromes and other Jicensed Civil

Aerodromes as listed in Schedule — 111, Schedule ~ IV(Part-1), Schedule- IV (Part-2; RCS Airports Only) and Schedule-VII

of GSR 731(E) amended by GSR7THE) : .

ey T S 8, TTHTer Hterd IR TTgA, 7€ fewlt - 110037 TRMTY WAl - 91-11-25653566
‘Regional headguarter Morthern Region, Qperativnal Qffices Complex Rangpurl, New Delhi-110 037 Tal: 91-11-25653560

o =Yy veoit s e &
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AIRPORTS AUTHORITY OF INDIA™

PALM/NORTH/B/101623/807173

At gmm e
RAPDAT

AUTHORITY OF INDIA -

*

) af; we T& v & fame i % ity 8 & 3 B, e o ST 75) & oy A g e, @
rdEd @Y & T § s TR oS AT B 81 SO 751 () Sfl. T, 8. 770 (&) TR W
Rrm 13 % AR, TiEE! B 9 RiE) & O, S SHA 751 &, T, SR, 770 (€) BTV G & ST 1V
(M -2; R 5T 3 & W%mﬁ@mﬁmwﬁamﬁﬁmﬁa%ﬁe@aﬁ & ¥ o &, o Sl
5 TR B A0t ST SFHTON A ) ST € |

n. Applicant needs to seek separate NOC from Defence, if the site lies within the jurisdiction of Defence Aerodromes as
listed in Schedule -V of GSR 751 E amended by GSRTTO(E). As per rule 13 of GSR 751 E amended by GSR77U(E),
applicants also need:to seek NOC from the concerned state government for sites which lies in the jurisdiction of unlicensed
aerodromes as listed in Schedule-1V (Part-2; other than RCS airports) of GSR 751 E amended by GSRT7H(E)

mmﬁm@(mm;ﬁmmﬁm@@ﬁﬁmﬁmﬁWWI

o. In case of any discrepancy/interpreation of NOC Ieiter, English version shall be valid,

& e o s iR/ e B e & R mﬂﬁaﬁﬁms@mmmﬁﬁmﬁﬁl

p. In case of any dispute with respect to site glevation andfor AGL height, Permissible Top Elevation in AMSL shall prevail,

st HEaTed 3a B, iwTerT Fler Gl W, g fewsdl - 110937 ?pm HEH - 91-11-25653568
Regional headquarter Norihern Ragion, o;_mréucnal Offices Compiax Rangpuri, New 0eini-110 037 Tal: 91-11-25653566
i FEPr et e rmerer &0
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AIRPORTS AUTHORITY OF INDIA

PALM/NORTH/B/101623/807173

13!?""{@'8 G{WJ’Dengna.ed Officer
[T TR/ fEATeR Wi RMER Name/Designation/si

Iwith date

lgn

iy
-umﬁn B‘W i/ Aleparts Authorty of India

g\ LA@*(/\« NATS Gomplexﬁsi Mrpgrt. Naw Dealhis

Effﬁ‘l’%"{ﬂ.’\'Prt:parec_lby 4 1sde 2

: MEENAKSHE CinuH  AM(arH)
S SHRET— b ‘_‘__ _ _

Lo , q,{\\b]za

:WWW‘IH Verified by NAY EBN Tam |

L 3 L Demamy

97T B2/ EMALL 1D noc_m‘rgg;a'ai.zéeéu o '

W/ Ph: 01125653551

ANNEXURE/Saq%

Distance From Nearest Airport And Bearing/frmeaw e @'{ﬁ' 3R Frafer

[Distance (Meters) from . {Bearing(Degree) from
@ Ail’pDﬂ Name/ INearest ARP/ Nearést ARP, '
oA 7 7 w&mﬁgﬁgﬂ e g fag @
Chiltarki ’ s00417 T Terz
.. LG Aimart b 8983020 el T
Rahmi}-lehport : 27353 5 [ _ 13784 ]
.Sc-fdarjungAri’pOﬂ ' 8333 69 _ : L2223
Sampla . 4683165 T 1339
- b;kénﬁ?a?wed ““_r - 55498 20T T 283.63
~ Nocip PALM/NORTH/B/101623/807173 "

a?a‘}vnwwméa mﬁmﬁmqwm aéﬁw»ﬂ- 110037 WH@T 91 11- 25653566

Regional headauarier Northern Region. Operational Offices Compiex Rangpurl, New Delhi-
n B e S v S

110037 qu 81-11-25653566

’€3178



4 k R feame yrferawir
AIRPORTS AUTHORITY OF INDIA™

ARFORTS AUTHORTTY OF IHOW PA LM;’NQRTH!B” 01623/807173

] ) b
YA H
v o ey

o s w1 f T
o Te : ¢ e 4

o i ¥ [

B ‘ - H_,.--‘“‘ il

| . " r b
. o e " . P v
: s et il 4 s
Arhag Wy wlidt 1485
no Vam

Sateilite View

Sbiber i 253

3 |
i
.. r
%
&y emery ST &, afterem wrter vhe g 30, 7% fawelt - 110037 TUNTY TEAT - 91-11.25653566

Regional haadquarter Northern Ragion, Operaticnal Offices Complex Rangpusl, New Dathi-110 037 Teb 93-11-25853586
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ANNEXURE R-11

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
DIRECTORATE OF DELHI FIRE SERVICE: NEW DELHI ~ 110001
No. FEIDFSMSBR2024/ 1) -+ ' paeg | £ lo2] 202y
To, ) '
The Executive Engineer (Bidg.) HQ
Municipal Corporation of Dethi,
9™ floor, Civic Centre, Minto Road
New Delhi 110002

Subgect: Regarding approval of building plans from fire safety point of view in r/o

Residential Group Housing Buiiding at Kh. No. 1230/2 sec - B, Pkt-1, Vasant Kunj,
N New Delhi Part of Revenue Estate of Village Mehrauli New Delhi.

I, .

Please refer to ID No, 10118122 dated 09.02.2024 on the above cited subject. In
this connection, this is to inform you that the online building plans in respect of proposed
Residential Group Housing Building have been serutinized by this department from fire
safety point of view and observed that there is a proposal of construction of 03 towers
(joined together) of Residential Group Housing Building at Kh. No. 1230/2 sec — B. Pkt-1,
Vasant Kunj, New Delhi Part of Revenue Estate of Village Mehraufl New Delhi. The detaiis
of the proposed building are as under: '

S.No. | Particulars | Details .F'
1 | Occupancy L Group Hosing (Residential ) | !
12, [ No. of floors i 1 3 Basement + Stiit + Ground + 08 upper floors !
3 | Height . Tower-1&2- 8325 m, Tower-3 (5+G+4) -16.65 meter |
4  Plot Area C 5353810 m? - Gkl
(5. Combined Area Details of Tower-1, Tower{Z, Tower-3 (as mentioned in CAF) & Use
f 1t , 2" and 3! Stilt Floor Ground to 3% floor | 41 to 8% floor
L . Basement i : |
- | 2460.240 SQM . | 1446.130 SQM | T-1-857.630, T-2- | (T1-726.630, T-
| Parking and services | Parking 519.350,  T-3- | 2-456.040)-
; ! 1 244.630 (1621.51 l 1182.670 SQM
i | : i SQM ) | Residential flats
| : Residential flats

i

(7. INo ofiifis, Ramps 105 no. of passenger lifts and 02 ramps of 6 mwidth__|

6. | No. of staircases | | Each tower is proposed to have 02 staircases of 1.5 m |
| width serving from stiit floor to terrace floor. 01 staircase
of tower-1 & 2 is fire tower. 03 staircases of 1.5 m wide
 are serving the basements. 01 dedicated staircase of
i 1.6 meter is proposed to serve the transformer room.
| Staircases serving to basement level are segregated at

. stilt fioor.

e A,

There i8 ‘no objection to this department for the construction of the said building

subject to the compliance of the following fire safety recommendations;-

1. Access to building: The premises is proposed to be located on 13.0 meter wide main
road, which is accessible through 6 meters wide 02 main gates. The entrance gates
shall fold back against the compound wall of the premises thus leaving the exterior
access way with in the plot free for the movement of fire service vehicles. The proposed
06 meter wids fire tender movement road with 09 meéter furning circle capable of taking

B, Pki-1, Vasanl Kunj, New Delhi ]

e s

Residential group housing et Kn. No. 123072 sec —
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the load of fire engine weighing up 1o 45 tonnes, around the building shall be ensured
as per the provision of clause 8.2 of UBBL 20186. '
2. Number, width, type and arrangement of exits: Staircases as mentioned in table
above are proposed in the building. This meets the requirement of trave distance as per
UBBL 2016. The clear-cut width of the staircases/exits shall be maintained at the time
of completion and exits/staircases shall meet the requirement of UBBL-2016. The
staircases sefving the basements shall be segregated as per clause 7.11(t) of UBBL
2016 and continuous up to terrace floor as per clause 7.11.(m) of UBBL 2016. The lift/
lift lobby shall not open into the staircase landing as per clause 7.11 (O) of UBBL - 2018.

The exit doorways shall be openable from.the side, which they serve without the use of

a key as per clause 7.12.9 of UBBL 2018. _
Furthef, the design of fire tower shall be as per clause 1.4.413, 9.3.13 of UBBL-2016.

3. Protection of exits by means of fire check doors and or pressurization: The fire
check doors of minimum 2hrs fire resistance rating shall be provided on the entrance of
it jobbies and staircases as marked on building plans, Pressurization system for
staircases, lift wells and lift lobbies shall be installed as per the requirement of NBC Part
\/UBBL-2016. The fire check doors shall conform to 1S 3614:2021, The windows
opening into the external staircases shall be fire rated as per clause 442434 (d)of
NBC 2018 part 4. ;

4, Compartmentation: The building shall be suitably compartmentalized so that the fire /

" smoké remain confined to the area where fire incidents have occurred and does not
spread to the remaining part of the building. This shall conforfn to clause 8.4.6 of UBBL-
2016 & 4.5.2 of NBC-V 2016. The compartmentation shall be achieved be means of
fire barrier having fire resistance rating of 120 min. The entry to the lift shall be protected
as pef clause 4.2.7 of NBC part 4. 5

I. Thesservices, standby generator, store etc. must be segregated from other by erecting
fire-resisting wall of not less than 04 hours rating. Each of the compartments must be
individually ventilated and the opening for entry into ach of these compartments must
be fitted with self-closing fire / smoke check doors of not less than onethour fire rating
fitted with magnetic latches. -

II. Al electric cables ducts and shafts shall be properly sealed at all ficors with fire
resisting material of simiiar rating. These shafts shall be minimum 02 hours fire rating.

(.  Under no circumstances, two services shall pass through the same shaft, i.e. separate
shaft be used for different purpose. , '

Iv. Allvertical and horizontal openings including the gap between the glazing and the siab
at each level in entire building shall be sealed property with the non-combustible
material having 02 hr fire resistance. The glass facade of the building shall conform to
clause no. 8.4.9 of UBBL 2016. Wherever false ceiling / suspended ceiling is provided,
the same shall be of non-combustible in nature and that the compartmentation shall
be extended up to ceiling level. Glass used as compartment wall shall be two hour fire
resistant.

V. Compartmentation at fleor levels shall be strictly as per clause 4.5 of NBC Part-1V.
Further all the occupancies are also required to be separated by a 240 min Fire
resistance rating as per clause 3.1.11 of NBC part 4.

5. Smoke Management System: Smoke venting facilities shall be provided as per NBC
Part [V, Fire and Life Safety. Mechanical extractors shall have an interlocking
arrangements and the system shall be of such design as to operate on actuation of
neat/ smoke sensitive detectors of sprinklers. Smoke extractor system shall be
designed to permit 12 air changes per hour in case of fire. A system of fresh air supply

shall be provided at floor level and smoke outlet at ceiling level. Following poinis shall

be ensured,

\

e
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i Al ducting shali be constructed of substantial gauge metal conforming 10 18 655. Air
duct serving main floor areas, corridors ete. shall not pass through the staircases
enclosures. _ -

ii. Automatic fire dampers shall be provided in the ducts at the iniets of the fresh air and
return air of each compartment/fioor.

il Automatic fire dampers’ shall be closed automatically upon operation of 2
detector/sprinkier. ' : -
iv. The air ducts for every floorfcompartment ‘shall be separated. In no way inter-
connected with the ducting of any other compartment. f
v. Under no circumstances, plenum shall be used as ‘return air .passage” for -air
' conditioning purpeses. :
vi. Smoke management plans shall be rectified accordingly. .
6. Fire Extinguishers: The portable fire extinguishers of IS] mark syitable to risk shall be
provided in all buildings in accordance with IS -2190/ 2010. i
7. First Aid Hose Reels: Hose reel gontaining 30m length of 20 mm bore terminating into
a shut-off nozzle of § mm outlet connected directly to riser shall be provided in all
buildings. This shall conform to |S: 884/1998. i
_Automatic Fire Detection and alarming systems: Not required as pér NBC Part-IV.
MOEFA *(Manually Operated Electric Fire Alarm): Manually operated fire alarm
including talk back system in all the buildings shall be installed as per National Building
Code part-4 -2016 and the same shall conform to [$-2189/2008. :
10. Public Address System: Not required as per NBC Part-IV. s &
11, Automatic sprinkier system: The Aulomatic sprinkler system shall be installed in

o-0n

Ié7ﬁﬂ82

basements and stilt floor of building alongwith in rack sprinklers in stack parking (if any)

as per clause 9.3.9 of UBBL-2016/ NBC part 4, in accordance with BIS: 15105 / 2002,
clause H-4 of Annexure H of NBC Part 4. Flow alarm switch/gong shall be incorporated
in the instaliation for giving proper indication/sound. The pressure guage shall alsc be
provided-near the testing facility. The entire system including pump capacity and head,

size of pipe network, orifice control ete. shall be provided in accordance with the relevant

code. Fire service inlet shall also be provided at ground level. :

12.internal Hydrants and Yard Hydrants: The down comer system shall be provided in
building as per clause 9.3.9 of UBBL-2016 and the same shall conform to 1S 3844/1988,
Its design shall be such that it can be readily opened in an emergency. Each box shall
contain two lengths of 63 mm diameters, 15 m length, rubber line delivery hoses
confirming to IS : 636 complete with 63 mm instantaneous coupling conforming to 1S:
803 with nozzle of 16 mm diameter. Yard hydrants shall be provided in the building
premises as shown on plans and the same shall conform to [S 13038/1 991.

13, Pumping arrangements: A fire pump house having one numbers of electrically driven
pumps having capacity 2280 LPM, one diesel driven standby pump of capacity 2280
LPM. one electric driven pump of 1850 LPM for water curtain, one jockey pumps of 180
LPM capacity and & terrace pump of 800 LPM capacity shali-be provided as per NBC
part 4. The pumps shall have suitable Head and shall be automatic in operation as per
NBC Part-IV, 2016. Suitable orifice plate/ reducer shall‘be provided 10 maintain the
requisite pressure of 3.5 Bars at the remotest point. The staircase serving to fire pump
house is not as per clause 7.1 1. 1of UBBL 20186, :

14. Captive Water Storage for firefighting: An underground water sterage tank of
capacity 2,00,000 liters and overhead water storage tank made Up of RCC/ steel On
the tertace having 25,000 liters capacity shall be provided for fire-fighting system. The
replenishment through bore well or from the town mains shall be ensured @ 1000 LPM.
This shall conform to the requirements given in NBC Part-IV. Fire Service Inlet shall
also be provided. Draw off connection/ fire service inlet shall be provided. This shall
conform to the requirements given in National Building Code of India Part 1V. Further,

Reckental group havsing o Kh No. 123072 s8c - B Pl Vasani Kuri, New Deln o 3
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18.

186.

17;

18.
. Fire Control Room: Fire control room shall be established at entrance floor of the

20,

a ladder or any other form of open access to the overhead tank for inspection shall be
provided as per clause 7.10.3 of UBBL 2016. : _
Exit Signage: Exit signs shall be provided in the building at appropriate locations. Floor
level marking, all exits and exit way marking signs in entire complex must be illuminated
and wired to independent circuit supplied by alternate source of power supply. Wiring
for the illuminated exit signs shall be suitably protected against fire. llluminated /
gtowing strips paint shall be provided at each level to guide the direction for escaping
towards a safe place. The sizes and color of the exit signs shall be as per 1S 8457:2005.
Provision of Lifts: Lifts as indicated in the table above, are proposed to be provided
in the building. These lifts shall be installed strictly in accordance with the prov8ion of
clause 9.3.3 of UBBL-2016. The lifts connected to the fire towers shall be fire lift, as
per clause 9.3.13 of UBBL-20186. :

Standby Power Supply: As per clause 8,5.3 of UBBL-2016 emergency lighting, exit
signs, staircase and corridor lighting circuit, all fire pumps, smoke extraction system
shall be powered from an adfttionai source of power supply like generator and shall be
automatic in action. The emergency lighting system shall be capable of contnuous
operation for a minimum duration of 1thour and 30 minutes. The emergency Eighﬁﬁg
shall be provided to be put pn within 5 second iof the failure of the normal lighting
supply. I i

Refuge Area: Not required as per NBC Part-IV. : !

building in accordance with the provisions contained in ¢clause 9.3.10 of UBBL-2016.
The fire control room shall have communication (suitable public address system) to all
floors and facilities for receiving the message from different floors. Details of all floor
plans along with the details of firefighting equipment and installations shall be
maintained in the fire control room. The fire contro! raom shall also Bave facilities to
detect the fire on any floor through indicator board connections: fire detedtion and alarm
system on all fioors. The fire staff in-charge of the fire controi room shall be responsible
for the maintenance of the various services and firefighting equipments and
installations in co-ordination with securities, electrical and ¢ivil staff of the building.
Special Fire Protection Systems for protections of Special risks: The construction
of electric sub-station and installation of Dry Transformer, LT & HT paneis shall be as
per the provisions specified by the Electrical Authority. However, the following points
shall be followed:

a. The HT/LT panels shall be separated from the other areas with the walls of 2 hours
fire resistance rating. It is necessary to separate shield wall extending up to the one
meter on sides above the highest point of the transformer. All electrical panei should
be provided with special fire protection systems as applicable shall be provide& as
per clause 5.1.4, 5.1.5, 5.1.6 of Part 4 NBC 2016,

b. The electric dislribution cables/wiring shall be laid in a separate duct. The duct shall
be sealed al every floor with non-combustible materials having the same fire
resistance as that of the duct. Low and medium voltage wiring running in shaft and
in false cejling shall run In separate condults;

c. Water mains, telephone lines, intercom lines, gas pipes or any other service line
shall not be laid in the duct for electric cables; use of bus ducts/solid rising mains
instead of cables is preferred.

d. Separate circuit for firefighting pumps, staircases and corridor lighting and blowers
for pressurizing system shall be provided directly from the main switch gear panel
and these circuits shall be laid in separate conduit pipes, s that fire in one circuit
will not affect the others. ,

e. The inspection panel doors and any other opening in the shaft shall be provided with
air tight doors having fire resistance of not less than 2 Hrs. the electric installations
shall be as per BIS 18486, ) -

Residential group housing at Kh. No. 123072 sec — B, Pkt-1, Vasant Kunj, New Delhi ; 4
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f. The fire protection of kitchens if any shall be done as per clause G 5.2 of part 4 NBC

2016 . -

Atrium if any shall strictly meet the requirement of Annexure F of NBC Part-{V.

The fire protection for the sieel structure shall be provided as per provision contains

in NBC-2016 during the construction.

i All safety provisions for the Electric Vehicle Charging Station shali be provided in
accordance with Chapter-X) of the notification issued by Central Electricity Authority,
published in "Gazette of India” bearing NO. CEI/1/2/2018 dated 28.06.2019 and
clause 10.5 {appendix-11), UBBL -2016 amended on 12.02.2020, if any.

j. Al types of electrical instaltations such as meter box, circuit breaker, main
switchgear, electrical vehicle charging port, associated equipments, which acts as
energy supply points and can trigger fire hazard are not allowed under or near the
staircase. If installed in stilt area, these should be encased with fire retardant
rpaterial shall be provided as per clause 8.5.2 of modified UBBL 2016,

k. Nothing in contravention of the nofification number CEI/1/8/2020/263-294 dated
03.05.2021, issued by Central Electricity Authority as modified upto date.

@

The open setback area, use of basement, FAR, height restrictions etc. are not
checked as it shall be checked by the concerned building sanction authority. The approval
of building plans for the proposed occupancyllayput of the floors shown on the plans shall
be valid for a duration of 05 years as per clapse 2.4 of UBBL. Any subdivision of the
floors, change of trade/ use or re-validation shall only be done with the prior approval of
this department. It shail be ensured that provisions of all requisite fire and life safety
measures stipulated in UBBL-2016 and National Building Code of india 2016 shall be
complied in letter and spirit before the occupanty of the building under intimation to this
department. |t may also be noted that aforesaid clearance is not an FSC from Delhi Fire
Service, -

Jep- 05
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’ DELHI JAL BO}.\RD
A OFFICE OF THE EXECUTIVE ENGINEER (M)-45
OPPOSITE J-BLOCK MARKET, SAKET,
a 017

No. DJB/EE(M)-45/2024/ $'20 pated: o\ | 2] 202
M. LALIT JAIN LALIT JAIN HUF THROUGH ITS KARTA MR LALIT JAIN

KH NOG.1230/2 OLD ND.2792/2026/1675/8 SEC-B PKT-1 VASANT
KUN] N.D PART OF REVENUE ESTATE OF VILL MEH,
101180386

Name of owner

Address

0BPS5 1D No.
Subject: : rd Water & Sewer NOC for Construction of residential
1d No..2792/2026 -B_Pkt-

In reference to above application no,-EE(planning)W-1il vide his letter no. DJB/EE{Pig)W-
111/2024/594-598 dated 25.0 1,2024, has calculated infrastructure charges (IFC) for water amounting
to Rs. 3,33.58,129/- as weil as EE(PIg)DR vide letter no"DIB/EE[PEg)DR/ZON/lUl»lOS dated
25.01.2024:has calculated infrastructure charges (IFC) for sewer amounting to Rs. 2,00,14,914/-.

1 Boarg

Regarding of Delhi [
group housing on K

Va

in this regard, the site has heen i:}spétted by arca JE and found that DB sewer and water ling
exists at site. '

The competent authority has approved NOC for
deposition :of TFC charges for water Rs. 3,33,58,129/- and for sewage Rs. 2,00,14,914/- with total
amount Rs, $,33,73,043/- to Delhi lal Board through NEFT/RTGS in Union Bank of India, Karol Bagh

Branch, CBCA01000643, Account Ne.530101006106802, 1FSC Code-UBING90264L. |

NGOG may be 1ssued subfected to the following.

1, Applicant has to deposit [FC charges amounting to Rs. 2,00,14,914/- for sower and Rs.
3,.33,58,129/- for water and total araounting.for Rs. 5,33,73,043/- calculated by Dethi Jal Board
Planning wing ’ : ;_

2. The applicant has to comply with the general and special condition of planning Water and
planning Drainage as enclosed.

‘No Potable water shall be used in construction activities. . :

Rain water harvesting structure as per novms is o be ingtalled by the applicant.

NOC will be granted only after deposition of infrastructure charges of DJB. :

(Sawant Singh)
- Executive Engineer (M)-45
P '
e [
Pt 2rech)
RCH\

y 5736
BARS mhi"%:i?g’f%' :

. MO Y ra® oz -
%%?1 *&&E\\? g geiA1%e
Lot

L T

i U

water and sewer connection subjected to the

185

ANNEXURE R-12
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: DELHI JAL BOARD :GOVT. OF N.C.T. OF DELH) @
£ OFFICE OF THE EXECUTIVE ENGINEER ()45, Y
o OPPOSITE J BLOCK, MARKET SAKET )
NEYY DELHI-140017. :
* NO. DJB/AEE(M)-45/2024/ 5.
) 533 _ Date - 5 2 9 4
' To, '
Mr. LALIT JAIN LALIT JAIN HUF THROUGH ITS KARTA MR LALIT JAIN
KH NO.1230/2 OLD NO.2762/2026/1875/8
SEC-B PKT-1 VASANTKUNJN.D - ' °
PART OF REVENUE ESTATE OF VILL MEH,

: _ Sub:(act: - Regard al'dh'laggtsf Dellhi Jal Board Water & Sewer NOC for Constrution of residential group housing

) . on Khasy Old No. 2792/2026/1675/8 Sec.B Pkt-1 Vasant kuni, New Delhi. (OBPS 1D No.

© 10118038} , o

| ' J '

: With respect to above, NOG is hereby fssued stbject to following: -

? 1 Infrastructure fund charges caleulatsd by Delhi Jal Board pianning wing for water comes out fo
R$.3,33,58,129/-6nly vide DJB/EE(PIg)W-I1/2024/594-508 dated 25.01.2024and for sewer comes out to !
Rs.2,00,14,914/- only vide letter no. DJB/EE(PI9.)DR/2024/101-108 dated 25.01.2024 The total amounts
comes out Rs. 5,33,73,043(-, The applicant has deposited IFC charges Rs. 5,33,73,043/- with Delhi Jai Board
vide RTGS ref, no. UTIBR52024020300358624 on dated; 03-02-2024,

2. The app!icani /developer/builder has to make hls own arrangements of entire non Ipotabie water of
163210 LPD at his own. Dsvelopertuilder has to comply with the general and special conditions of Planning
Water Wing and Planning Sewer (drainage wing enclosed) herawith. Potable water will be provided by DJ8
from nearby water supply network only as per avatlability at the time of sanction of the water condection after
completion of Building which may not fulflll the demand of the applicant. DJB will nat be tound to supply water
as per the dqhand, The applicant /developerbuilder will have to make his own arrangements. The applicant
will not file anéf,r claim for any sort of compensation !griévanae in the court.

g 3 Water demand assessment and sewerage demand assessment has been worlked out by DJB

Planning wiég. De-.re!oper!buﬂderl has ta comply with the general and ‘spec,i;l conditions of Planning i
Water Wing énd Planning Sewer (dralnage wing) attached herewith.
4. No pétabia water shall be used In construction activitles.

' 5. All djies in respect of Delhi Jal Board l;ave to be cleared by the applicany developer/builder

before seekié}g sanction of the water and sewer bulk connections.

6; The ?—appﬁcani Ideveloper/bulider has to construct RWH structures and recyble wasle water

treatment plant and to keep them In functional state.

Qeuazcﬂ. {;Rcuﬁecﬂ :
Regn, No, CAI1982/06736 | =.

23/146 A & B. Vikram Vihar

Laipat NagarWV, Hea Deini-110024
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W'““V°w“°'ﬂ?“‘*d°ff'dwmpﬁr will ba solsly and abwlutoiy mpamm[n 0 emum all safely

/ and precautionary maasures for the eafety of workers and machlnenm In tespect of nxacuzlanfopmtlon
; manholas,

and maintenance/cieaning of watet .and sewsrage services (JOR/BPS, sewer lnes,

/ WWTR/Récycle WWTP atc.) to avold any untowsnd Incldenymishep/accident.
s Allnecessary permissions for road culiing fof waler sonnetlion and for connecling e sewarage
of the building Into the DJB sewerage network has to ba obtained by App!lcanb‘ownafmuildér!developer

and at his own cost after abtalning sancion of watar connaction and sewer connaction from 0J8 after

completion of building.
uilding

ty may also examing the permisaitility of the proposed b

et

(Sawant Singh)
Executive Engineer(M}-45

9. Building plan sanctioning auther

on this plot before sanction of bullding plan.

Be

&
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DELHI JAL BOARD . N
& OFFICE OF THE EX, ENGINEER (PLANNING)W-111 e
Ay DELHI JAL BOARD;GOVT OF NCT DELHI L THels
o+ g \VARUNLAYA PHASE-Y, KAROL BAGH,NEW DELHT 110005 T A
t e igepiwlli l.co
o ooB/EE(PI)W-TT/20207 Y- OSGE Date: 25-01-2024

Subject: R:iiegmding issne of NOC In the OBYPS porlul for Conslruetion of Residential Group
Housing on K NO.123072 OLD NO.279272026/1675/8 Scc-B Pkt-] , Vasant Kunj
N.D Part Of Revenue Estate OF Vil Mol '

]

Ref-  OBPSIDNo. 10118036

Piease refer to above cited OBPS application subject, for the proposed building 2.
Residential Group Housing Building. Total water demand has been assessed to 134,505 LPD out:
of which potable water demand is 97,485 LPD and non-potable water demand is 37,020 LPD as;
per prevalent norms of DIB. IFC for water for the proposed building has been assessed to
Rs.3.33,58,129.00/-Only(Three Crore Thirty Three Lakh Fifty Eight Thousand One Hundred:
Trventy Nine only) . Category C has been considered for caleulation of [FC for this drea.

Plesse note:- : .

1. Suitble adjustment in IFC, if already deposited by ‘the applicant will be made by the'

concerned maintenance division, .
Concered maintenance division should ensure the deposition of all applicable charges/ fee.

fund charges already deposited, if any, shall not be refunded. &

ve head in the main ite !
of DIB at the tapping/delivery point. - ;
5. Sanction of water conncction/ additional water connection/ increase in existing warer,
copneition and levy of fees, charges, rentals, development charges, propottionate |
charges/central storages charges/Infrastructure charges/ additional Infrastructure charges etc. -
for the existing water connection(s), if any would be i accordance to the provisions in Delht’
Jal Board Act 1998 and Delhi Water & Sewer (ToriT and metering) regulations 2012 8
amended from time to time aad applicable at the time of sanction of water conpevtion/
additionsl water connection/ increase in the size of existing water conngetion as the case may
b, , : ;
6. Concerned maintenance division shafl ensura that applicable 1FC for water has to be deposited i
before granting epproval of NOC on the OBPS Partnl, ’ &
7, Conditions enclosed, :

.hsmld
+

" Concerned EE(M)VZRO staff should ensure that there will be no negati

Please take further pecossary etion [ iis matior,

Encl:- As Rbave” .
- Sd/- “
L {V K Jain) g
. - . EE (Plauning)W-III

Dethi  Jal Board,
Opposlte J-Blotk piarket, Sakst,
New Delhi-110017.

HiR GUPTA
B.ARCH. (ARCHITECT}
- Regn. No, CAI1982/06736

23[146 A & B, Vikram Vihar
Lajpat NagandV, Hew Deibl-110024 -
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777 L CE(P&D) - for kind Information please. ;
/f . SEM)RN sowith the raquest to take necessary action in the matter as. Pef
: et of cise,
3. SE(Plg)V s fop kind Informition please,
4 SE(Plg)Dr 1 o,
5, Office Copys
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: Regarding issus of NOC in the OBPS portal for Construction of
Resldential Group Housing on KH NO.J230/2 OLD
NO.Z?S?!ZDZEHETBJ& Sege-B , Pkt , Vasant Kun] N.D Part Of
Revenue Estate Of Vill Meh.

Refergnga: OBPS 1D NQ. 10118036

Based on the lmlldlug plan subtltted by applicant through online in {OB P5) the IFC bas been
assessed is asunder,

i.

The total average datly Water Demand for this proposed scheme has been calculated as
134,505 KLD. As the total assessed water demand Is more than 12.5 KL per day; as per

=g

norms, DJB shall provide water for potable requirement only if technical feasibility «

exists, Non potable component shall be met! thwugh use of recycled water having quality
standards as per CPHEEQ guidallnes .

IFC amounting to Rs, 3,33,58,129/- Is applicable & IFC has been calculated on the
basis of built-up areas of the pmpemes in square feet and rates In different categories of
colonies.

. 1n case of any change in the built up area/ change in the category for House Tax by the

Defhi Munidipal Corporation s observed at a later stage, IFC will be reworked out on
prevailing rates by concerned maintenance division and applicant will be liable to pay
the difference. The Rates of {FC at the time of deposition will be applicable.

. If any addition/alteration is made In the proposed plan In future, the applicant wd.l

submit the revised plan/scheme to DJB for revision of Water demand and IFC at
applicable rates.

The Proponent /Developing &gency will provide its own arrangement for collection and
distribution of the water, The UGR and averhead tank or any other arrangement for
storage of potable water will be provided by the Proponent /Developing Agency strictly
as per the provisions of latest building Bye-laws, CPHEEO guidelines, all IS Codes and as
per the guidelines/Regulation of Céntral/State Environment Departmeant /CPCB/DPCC
asapplicable.

. The operation and maintenance of the water distribution system inside the

premises/individual campus up to the connection point from the DJB maln line would be
with the Proponent/Developing Agency/Occupler and confirming to good enginesting
practice, DJB shall not be lfable /rasponsible for any mishap/untoward iacident inside
such-campus/premises.

The guidelines as of CPHERD manual {of Department of Houslng nad Poverty
Alleviation), relevant BIS codas, CPWD specifications and ether standards and statutory
provisions relevant to water distribution aymm wottld he hmdlng on the Proponent
,{Devclopina Agency of the project.

. The domastic water tank shauld not ho :unnuctesi wtth the statle water tank meant for

firefighting storage or gardening,

. The :Developing Agenty shall Intimate ko !he concerned Executive; Enginser

(Matntenance) regarding the actual date of start of laylng and joindn,
g of watér malns at .
site and will have the work Inspectad at the Hme of connection with peripheral main.

. The developing agency shall connect their Internal distrihution system with DB water

main at their own cost after getting the approval fro th
the concerned Executive Engineer, oo ™ this department I presence of

/ ks
Ur\\‘ Teetl
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ping agency shall maintain it

10, i deinking water made available by DJB the develo
ater supply fram

tethis
pjg, during the

ng

o arrangements & shall also not clalm drinking W urtng -
& oL period, When the drinking water is made avallable by DIB the develop!
agency will apply to this office for approval of water connection. |
connect their water distribution system N; :
a

11, The Developing Agency/beneficarles shall
deposition of required charges in the 207

- the water main at thelr own cost and afer
) office, comipleting iecessavy formalities with the concerned EE.
12. The departinent veserves the right to delete, add, or change any

of the candiﬁons of

approval of this proposal, ,
 the urea and where [t may not bé possible to

13, In case of acute shortage of fAltered water |

putable quality of water to meet Interim water requ
made available by DIB. The required permission from
cther agency if any, for maling interim water arfangemen
agency/applicant. DJBshall not be responsible for the same,

14, A suitable dia bulk water meter shall be installed by the applicant/developing agency at
the suitable location in consultation with the concerned Exceutive Engineer

: 4 the communication

Waintenance] i.e. EE(M)<45 at its owm cost. The connection an
pipe shall alsa be laid by the applicant/developing agency at their own cost n

consultation with the Malnbenance staff
a. Concerned EE(M)/ZRO staff should ensure that there should be no negative head
in the maln line of DjBatthe tapping/delivery point

15. Sanction of the water connection shall be In accordance to provisions in Dethi Water and
Sewer (Tariff snd Metering) Regulations 2612 and notifications of DJB from time to Gme

in respect of provisions for water supply i/c conditions contained in the refease leter.
16. Development plan/Approved Bullding floor plans submitted by the applicant shall be
verified at the gine of saaction of bulk water connection by the concerned Zoual
Authorities of DJB. In caseof variation/ deviation found In the constructed building from
ly scheme ar

the plans submitted by the applicant at the time of sanction of water supp
R - i OBPS, then in sich &ase IFC shatl be re-assassed|by concetned mainrenance division
s 17. Deposition of Infrastructure charges wili not entitle the applicant/developing agency for
{mmediate water cofnection by the DJB. Watef connection will be sanctioned by
. concerned Executive Engineer (Maintenance) as pgr avatlable féasibility of DB waterin
the area. . :
18, The guidelines as of CRHEEQ manual (of Department of Housing and Poverly
 Alleviation). Relevant BES codes, CPWD specifications and ctherstandards and sIUteTy
provislens relgvant to waler supply network would “be hinding on the
Propenent/Developing Agency of the project. Internal water supply n‘etwoﬁ: Including
recycling plant arpangement shall be done & maintalned by applicant/developing
agency as perthe sound engineering practices and retovant pressribed standards.
: { water supply sysiem as per the

19, Stulee valves wil ho' provided for regulation o
requirements. These Bl 514971, A clear space of ahout 200 mm

all conform @ 18 260
should ho kept betwasn ghe tap of tho shilc vniye spludie and surface box so that valve

. cap may be castly provided, whon tho aurfnce hox 13 kept n fush with road level.

! 20, Water harvesting through storing of rinall wator including rain water in ail new

. bullding on plots of 100 4g, metors. & above shall be mandatory, The plans submitted to
the local budies shall {ndicate the 'systom of storm water dralnage along with points of

i collection of the watel s surfate ressrvolys or in vocharge wells, These provisions will

| be applicable a5 p&¥ the Pubile Natice (s) of Central Ground Water Authority issued from

CGWA/ CGWB, MCD, DDA or any

recharge Chambers for roof top Raln Witer

provide water, Individual Piot holder shall make thelr own arrangements t0 provide
frements tl filtercd water can be

t, shall be tzken by developing -

‘e

" time to time.
a; As per the modular designs of
Hamstlngahlah?e eug%yﬁh‘lila retention capladty of 2 m? Is required for
g Sineche
p.RG*" 'QN‘\QS el : Scanned with OKEN Scanner
0, % VKA it : ; '

By Ay
‘3&;&\5. v o
A NES
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E‘:g :‘:i :;:U;ES:Z zrela. For more detal'ls office of EE (RWH), pJB and website of
b. Bon'ble NGT, Principal Bench,
72/2014, the applicant / Daveloping Agency s

raln water havvesting system os part of the project
21. An undergraund veselvolt of required capacity shall have
below the ground lavel but tap of underground roservolr sh

the novwal Gl
9. The feeder mal
ynderground tan
as per availability o
23. Sanction of watet conn
connection and levy ©
chargss/ central storage

i the tase of O.A

New Deall, yide his prders
dequate capacity of

all construct a

its top water level (T.W.L)
ould be at least 30 cm- above

ns from approved peripheral water supply scheme t© proposed
king connections

k for potable water shall be de_slgned at the time of ma
fwater by the concerned Executive Engineer (Mainter‘zsnce},

actlon/ additional water connection/ increase in existing water
[ fees, charges, rentals, development ch

arges, propar;;onate
s charges/ Infrastructure charges / addi?

frastructure
charges etc. wauld be in accordance 0 the provisions in Delhi

Delhi Water & Sewer (Tariff and metering) reguiations 2012 as amend
time and applicable at the tme of sanction of water connection/ additio

- comécﬁnnf increase in the size of existing water connection.

| ool
ST cE(piz. )Wl
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U}
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OFFICE :
OF THE EXECUTIVE ENGINEER {PLANNING) DRAINAGE

Y.< e
. / .1 v ARUHAE:_};H?%L BOARD: GOVT, OF N.C.T, OF DELHI
=y AYA PHASE-T, JHANDEWALAN, NEW DELHI ~110005,
"'""‘" E-mall:- aapdri00@gmali.com '
.““-?—‘ ] I . . a .
No.DIB/RE(PIBIOR/2024/ fo] 4o fo 5 Dated: 25.01.2024
et -
0B8PS 1D No. 10118036 .

subjects’ CALCULATION OF SEWAGE- DISCHARGE AND IFC FOR SEWER e
 CONSTRUCTION OF RESIDENTIAL GROUP HOUSING ON KH NO.1230/2
| OLD NO.2792/2026/1675/8 SEC-B PKT-1 VASANT KUNJ H.0 PART OF
. REVENUE ESTATE OF VILL MEH. |

?Z total average daily sewage discharge and IFC for the above scheme has been worked out 35
nder: :

1) Total average daily sewage discharge = 134505 LPD

it} IFQ for Sewer as per prevalilng rates based en byllt up area= ¥ 2,00,14,914/

wage Traatment Plant of adequate

ditions enclosed.

NOC is applicable subject to construgtion and maintenance of Se
capadty for recycling of waste water by the applicant, as per Con :

sl applicable

please notei-
wision should ensure the deposition of
i icant, will be

L. Concerned maintenance d

charges/fee. Suitable adjustment In 1FC, IF already deposited by the appi
made by the concerned givisian, . i

2, The sewage discharge of the p ed block Is more than 10 KLD. Any building having up

i psaquent gensration of 10 KLD :_and

the censumpbion of water 12.5 KLD and above su
age wil make a provision of. 8 recycling
drinking ¢ as per the provision of: {atest building Bye

above of sew

Hortculture and other non drinking purpase

jaws and CPHEEC (Da;anmmt‘-ﬁr Hausing and Poverty ‘Allevlation, Gavt. of India. The

applicant will have to Install and rmaintaln 8 Sewage Treatment Plant for recycing of
waste water as per Cﬁnd!t}afis_:_éndmé. - :

3. Concernsd Maintepance Divlijon shsll ensure that applicable IFC for sewer
Jas to be deposited pelore granting approvel of NOC on OBPS Portal.

& matter. _
@) sd/-
. EE(PIg}DR

please take further necessaty action In £R
Endd: Conditions for a;i:&mval

EE(M)-45
Copy W
1. CE(PAD) : for kind {nformatian piease.
2. SE{M)11  for further necassary action.
3. SEPg)DR + for kind Information please.
4, SE(Mg)W + for kind Information please. \\rm)\,\

5. Dffice copy
‘ B S '.ytvP@TE{/

CE Scanned with OKEN Scanner

—

o — H
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/
® :

0BP5 1P No. 10118036

subiests :::ETQ;ATIOH OF SEWAGE DISCHARGE AND IFC FOR SEWER FOR
UCTION OF RESIDENTIAL GROUP HOUSING ON KH NO.1230/2

OLD NO.2792/2026/1675/8 SEC-B PKT-1 VASANT KUNJ N.D pART OF

REVENUE ESTATE OF VILL MEH.

lonh (Dralpagel

plicant through online:in

gased on the building plan submitted by a (0BPS) the e
been assessed is as under.

eme has beer
pucable & IFC
uare feet and

this proposed sch
2,09.14,914/‘-15 ap
 the properties insq

1. The total average daily sewage discharge for
alculated as 134505 LPD. IFC amounting to Rs
has been calculated on the bass of bullt up areas o
rates in different categories of colonies. )

2. In case of any change in the built up area is observed at a later stage or due t0 any
{nadvertent error in calculation of IFC, IFC will be rewarked out 0 prevaiiing rates
by concerned maintenance division and applicant will be liable to pay the differenté. -

No additional discharge for the above proposed addition / alteration will be allowed.

Also, the Rates of IFC at the time of deposition will be applicable.
3. Ifany addiﬁon}althratiun is made in the proposed plan in future,

submit the revised plan /scheme 10 pjB for revision of sewage discharge an

applicable rates:
4, The proponent /Developing Ag

of the sewage genemtad, fts

the applicant will
dIFCat

ency will provide its oWnl arrangement for collection
wreatment and the disposal of the same il the
s made avallable by Delhi Jai Board. The STP and

peripheraljuunk sewer system |
y other arrangement will be provided by the proponent /(?‘f\i\
|

septic tank or 2B
/Developing Agency strictly as per the provisions of latest huilding Bye-laws,

CPHEEQ guldelines, all 15 Codes and as Per the guidelines/Regulation of

central/State Environment pepartment /CPCB/ DPCC as applicable. :

5. The sewage for Hospl’tai{l-lctelqurkshn‘p shall have to be treated as per the
requirement of jatest buiiding Bye-laws and guidelines of CPHEEOQ manual and
relevant IS codes pefore releasing Into DJB network.

6. The operation and maintenance of the sewerage System
premlses;{indlv[dual campus up to the connection point from the D]B sewer line

. would he{_vdm the Proponentfﬂevelaping Agency{ﬂccuplar. DJB shall nat be liable

' /re_sponsiple for any mishap/untoward incident inside such cainpus/premises.

7. The regulation of gquality of Treated Effluent, its Standard, Operation and
Haintenaf!ce of the STP/SPS/Sewerage system Wil be as per the
gulde!!ne_s_.ﬂnstmctions of the Authority concerned and Pmpnnentjneuelop{ng
;5::;{;:: the project will be solely responsible for ifﬁpiementaticn of all such
o 131'%‘9‘::??:2?, ;::,;n t:;en ::r;erned Authorlty dealing with such regulations.

1 all not be responsible for the violation of the

regulations, by
. : o EOP « 4
SUDM oATeCT)

i "“-»‘, wit 11!
e %%“3 ad B Y gt
A .

inside the

=g
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The construction/design . :

? gstomls thesole "OSPEnsfigﬁ;ﬁﬂﬁ 7; and malntenance of the STP/SPS /Sewerage

g, The guldelines as of CPHEEO of the Proponent /Developing Agency of the project

Alleviation), relevant BiS c ¢ manual (of Department of Housing and Povercy |

statutory provisions reiév otdes, CPWU gpecifications and other standards and |
ant to sewerage system would be binding on the

10 ;mponent / De_ve}oping Agency ofthe project, a
.s :gs:uilding having up the car_:_sumpﬁon of water 12500 liters per day and ab_:_we
quent generation of 10,000 fiters per day and above of sewage will make 3
Hortlculture and other non

proviston of a recycling system of waste water for

drinking purposes as per the provision of Jatest buliding Bye laws and CPHEEO
ton, Govt. of Indf2. The responsibility of
t /Devefapfng

(Department of Houslng and Poverly Allevila
operation and maintenance of S‘FP}SPS etc. wlil lle with the propenen
Agency/Occupler only. If a recycling plant [Waste Water Treatment Plant) is
provided in the premises and bypass of sewage is observed into pjB sewerdge
system without prior intimatian, penalty will be fevied as per prevailing policy of
DJB for their lapses from the proponent/ developing agency/ocmpier.
11. The applicant is advised 10 connect the sewer out fall of the premises: with DJB
internal/peripherai/trunk fine with the permission 0 concerned EE(M aintenancel, .
ou in onder to eliminale the passibility of any hack flow, fn case of any surcharge of {
internal/peripheral/trunk Jine, undgp unavoldabl circumstances. Onus of
o & integrating sewer connection with the exigting intern !/peripheral/u'ua_k sewer of
DJB either by gravity or through a pumping main as per good engineering pracices
and in consultation with the Zonal authorites lies with the proponent/ developing

' agency/occupier. ‘

€
m ity i J;".'.__,‘-t.f..;';_;-_.\_'._,_ ;
£ £
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ANNEXURE R-13

S o

1 sedd s s mar... BSES Rajdhani Power Limited |
2 Koy Consuiner Cull, ist Floar, BSES Commercial Office, Nizamuddin West,
Fenr Pefrol Puimp, Mew Dethi = 110013,

CIN GG U009 L200IPLCH 1527 GST: 0TAAGCS3I 87H2Z3
Tt t91 11 39997570, 01 1-319999552 -.w_‘\_v“uls‘sgzs‘dcIhj.mrzl
No: GM-KCCIBRPLIMisc) 2 1 52 B Dated: 13]12[22

To,

Mr. Lalit Jain HUF

Kh No. 1230/2 ;

Vill- Mehraull, Sec-B ; ‘
Pit-1, Vasant Kunj
New Deihi

Sub: Your request for the ussurance of power supply of ZOO:UKW for residential purpose
at Kh No, 1230/2, Vill- Mehrauli, Sec-B, Pkt-1, Vasant Kunj, New Delhi-1100861.

Dear Sir,

In reference to your letter received in this office in tHe subject mater, it is to inform you that

o considering the present Ioaciin'g:coﬂdilion of the HT nitworkiGrid in the area and gener.ic ioa_d
growth of the area, the propesed load requirement of 2000KW inside your premises is
technically feasible. ’

However, as and when formal application is submitted by: you for the required load,

reassessment of ihe actual loading position of the 11KV network and grid substation shall have

1o be done befare sanctioning <~ he anplied load and scheme shall be finalized according!y with

issuznce of demand note | squently, i &

a . :

It may be noted that as per prevailing GERG guidslines load upto 4MVA is to be catered on HT
{11KV): system ‘of suppiy for which provision of buili-up substation comprising two rogm of
minimurn size 4X3 M & 3X3M for RMU & Metering room adjacent to each other for instaliation of
discam equipments has to be made by the appiicant inside his premises. Further installation of
transformer and assccieted equipments after discom metering shall lbe in the scape of applicant,
and all the statuiory compliancesidiractions as per the prevaiing guidelines shall have to
complied by the applicant for availing the electricity connection,

Duiring site visit it has heen observed Lhat the pramises has an existing overhead line of 68KV
hence any construction work below the overhead line should be avoided or not feasible. As per

cuirent guidelines: gdly W
. SLI0SE
[ Cinostinstallation - .n vertical clearance where | Minimum - horizontal
l ling 15 passing above a buildingl | clearance where line is
! structure/balcony ste. ; passing adjacent fo a
] o building/structure/balcony
etc.

"Exlia high voltage | 3.7 meters (Plus 0.30 meters for every | 2 meters (Plus 0.30 meters for
Il line exceeding 33 KV | additional 33000 valts or parts thereof) | every additional 33 KV or part

gt thereof) _
’ With hai‘»l regards, I
b\ ﬁ/\h : \ o
KCC (Execilion): . = - =
; shinimier

SUDHIR QuUPTA
B.ARCH. (ARCHITECT)
‘ Regn. No. CA/1982/0673§

231148 A & B, Vikram Vihar
Laipsl Nagan!V, Naw Pathi110024
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ANNEXURE R-14

22

e
°  GOVT. OF NATIONAL CAPITAL TERRITORY OF DELHI
LAND ACQUISITION COLLECTOR (BOUTH)/
ADDITIONAL DISTRICT MAGISTRATE

. M.B ROAD, BAKET, NEW DELHI - 110068
FLI.{{){L{\C/‘)OQB,’ LAy '-'_ o o Dated: 2 4 i4-y o

To 3
The Executive Engineer (Bldg,)
o - HO-I : '
Municipal Corperation of Delhi
. Office of the Executive Enginéer (Building) HO
@h Floor D, 8.P.M. Civic Centre
J.L. Nehru Marg New Delhi-1 10002

St;g;: Building plan application for the proposed cémtmut_ion of residentﬁiaﬂ Group

Housing ot land admeamﬁp_g 5353.610 sqm. Comprised in Khasara
No,1230/2 QLD 2297/2026/1675/8 Sector- B Pkt.1 Vasant Kunj revenue
Estate of village Mehrauli New Delhi,

Please refer to your letter No, EE{B) HQ/2024 D-611 dated 29.01.2024, on the

subject citerj above, the status of the land in guestion as report by the Patwari (LA) is given
below: -

- Khasara Ny U/S4&6 | Award No Date of | Remarks
il Possession
i New 1230/2 (6-7) OLD Nil No Award No Possession | This land is
| No.2797/2026/1675/8 coep ' free from :
| Min ' acquisition |
and along-with
duly -
authenticated
Joint ]
inspection
report dt. :
20111.2012 the |
site plan is as
: per site and
' 5 | authentic and |
relevant !
documents are
e b Al | attached, |

MR- - SR

This report is valid only for one month from the date of issue. Further, this repart
ragy not be treated as document of any right, title or interest of any person. . '

This issue with the prior approval of Ccmpetelnt Authority.

too . _ - Yours fa';ithfully,

' \\l SN

N.T.(L.A)
District South
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Urgent Court Matter

ANNEXURE R-15

|83

GOVERNMENT OF NCT OF DELHI

DEPARTMENT OF FORESTS & WILDLIFE

OFFICE OF DEPUTY CONSERVATOR OF FORESTS (SOUTH)

NEAR DR. KARNI SINGH SHOOTING RANGE

TUGHLAKABAD, NEW DELHI- 110044.

F. No. 07/DCF(S)/Land/FCA/2024-25/7412-14 Dated: 06.12.2024

To,

Sub:

Ref:

The Chief Conservator of Forests (A)/Nodal Officer (FC)

Department of Forests and Wildlife
GNCTD, 2™ Floor, A —Block
Vikas Bhawan, I.P. Estate

New Delhi-110002

Submission of information as per minutes of meeting held by CEC on 28.10.2024 in r/o

Application No. 1587 of 2024 filed by Sh. Rajeev Ranjan regd. Approval given by

MCD and DDA to construct a high rise pri?ate luxury group housing project-reg.
F. No. 11(42)/RMB/DDA/2020-21/6985-88 dated 28.11.2024.

With reference to the letter dated 28.11.2024 mentioned in reference, the information has

been sought by CEC regarding the application no. 1587/2024 filed by Sh. Rajeev Ranjan regarding

the approvals given by MCD and DDA to construct a high rise private luxury group housing

project. In this regard the following information has been sought by CEC as per the record of

discussion during the meeting held on 27.11.2024:-

SL. Information sought by CEC Action taken report
No.

1. Whether the land in question is a | As per the location of the project area available in
Morphological Ridge, Reserved | this office, the project area was superimposed over
Forest and Protected Forest. the different forest layers and it was found that the
90 % (approx.) of the project area is falling in
Morphological Ridge. However, the same can be

rechecked by HQ through GIS cell.
2. The land in question has been dug | As per the inspection carried out by the forest

up, flattened, levelled or worked.

officials on 02.012.2024, breaking of land was
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found on the said land parcel falling in
Morphological Ridge in Vasant Kunj. A copy of
inspection report for the visit carried out on
02.12.2024 is enclosed herewith for kind perusal

and necessary action.

The trees on vegetation have been | In this regard it is to inform that a site visit was
cut and or removed. conducted on 17.10.2024 by the officials of South
Forest Division and it was observed that 01 fallen
(Sheesham) tree at the spot was rehabilitated with
the help of JCB and Hydra machine, it was also
seen to that the area around the tree remained de
concretized. Also, a total 23 trees are present at the
site out of which 19 nos. of trees are healthy and
upright, 01 no. of fallen tree was rehabilitated and
03 no. of trees are dried out. Further, an inspection
was also carried on 13.09.2024 and based on this
inspection, a Notice dated 17.09.2024 (copy
enclosed) and re-strainment order dated 17.09.2024
(copy enclosed) for the offence was issued to the
offender for giving explanation of damaging the
tree and restraining them from further offence. The
copy of the Inspection Report along with the
photographs is annexed herewith for kind perusal
and information.

However, it is pertinent to mention that during the
inspection carried out on 02.12.2024 to ascertain
the breaking of land, one of the members of RWA
produced an older photograph, on comparing the
same with present status of the aforementioned site

one tree has been found missing.

The report is submitted for kind perusal and further necessary action.

Yours faithfully,

Dy. Conserva@i"k‘orests

South Forest Division
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Enclesed z'ls above: l 9/5

Copy to:

1. The MS (RMB)/Additional Principal Chief Conservator of Forests/HOD, Department of
Forests and Wildlife, GNCTD, Pl Floor, A —Block, Vikas Bhawan, 1.P. Estate, New
Delhi-110002, for kind information.

2. The Conservator of Forests, Department of Forests and Wildlife, GNCTD, 2™ Floor, A
—Block, Vikas Bhawan, [.P. Estate, New Delhi-110002, for kind information.

Dy. Conservat Forests
South For ivision

200



To,

2264

Tughlakabad, New Delhi

The Deputy Forest Conservator (South)

Subject: - In the matter of BHAVREEN KANDHART V/s

Respected Sir,

CM APPL. 52907/2024

C.D. Singh and Ors. CONT.CASE (C) 1149/2022 in

As per the Direction passed in the aforesaid Case Number,

the counting of the trees along with photo Google has been

conducted in accordance with coordination after visiting on

the spot at Plot No. 1230/2, B-1, Vasant Kunj, New Delhi,

the details of which is as follows: -

Sr. | Name of | Google Coordinate Present Status

No. | Trees

1 | Subbule 28.521235|77.159913 | Green & Healthy
Standing

2 Subbule 28.521127 | 77.159906 | Green & Healthy
Standing

3 | Amaltas 28.521146 | 77.159876 | Green & Healthy
Standing

201
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202
187

4 | Amaltas 28.521142 | 77.159865 | Green & Healthy
Standing

S |Amaltas 28.521168 | 77.159839 | Green & Healthy
Standing

6 |Neem 28.521193 | 77.159792 | Green & Healthy
Standing

7 | Shisam 28.521282 | 77.159658 | Fallen tree was
raised straight

8 |Neem 28.521388 | 77.159548 | Green & Healthy
Standing

9 | Neem 28.521468 | 77.159373 | Green & Healthy
Standing

10 |Dried Tree |[28.521505|77.159333 |Dried Tree is
standing

11 | Neem 28.521824 | 77.159278 | Green & Healthy
Standing

12 | Silver Oak |[28.521806 |77.159336 | Green & Healthy
Standing

13 | Neem 28.521806 | 77.159425 | Green & Healthy
Standing

14 | Silver Oak |28.521806 | 77.159425 | Green & Healthy

Standing

(O Scanned with OKEN Scanner
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15 | Neem 28.521726 | 77.159591 | Green & Healthy
Standing
16 | Neem 28.521596 | 77.159776 | Dried Tree is
(Dried) standing
17 | Pipal 28.521513 | 77.159959 | Green & Healthy
Standing (4 to 5
branches  have
come out from
root of this tree
18 | Neem 28.521597 | 77.16005 | Green & Healthy
Standing
19 | Silvar Oak [28.521434 |77.16025 |Green & Healthy
Standing
20 | Gulmohar |[28.521476 |77.160256 | Green & Healthy
Standing
21 | Mango 28.521553 | 77.160256 | Green & Healthy
Standing
22 | Shemal 28.521526 | 77.160228 | Green & Healthy
Standing
23 |Dried Tree |28.521522 |77.160213 |Dried Tree is
standing

203
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According to the aforesaid table, total 19 trees are green
and healthy standing and one fallen tree was raised
straight and 3 trees were found to be dried
Hence, the report is submitted for information and further
proceedings
Enclosures: photographs of trees
Yours faithfully
Sd/-17.10.2024
Chhedi Lal Sharma
(Forest Conservator)
Sd/-17.10.24
Shri Kamal Kishore
(D.R.O.)
Sd/- Illegible ...
18.10...
[Receiving. from O/o Dy. Conservator of Forests,
Tughlakabad New Delhi-44 vide Dy. No. 4698 dated

- 18.10.24]

204
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ANNEXURE R-16
(COLLY)
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. 0
'CENTRAL EMPOWERED COMMITTEE 11

(CONSTITUED BY THE HON’BLE SUPREME COURT OF INDIA)

I Floor, Cha nakya Bhawan, Cha nakya_ Puri, New Delhi ~21, Tel: 21610612, 21610613
Email; ceciudia?.(n(az_gmail.cmn, website: www,cecindia.in
———em e L 0N,

F. No. 2-80/CEC/SC/2025-Pt. IX

To
The Member Secretary,
Ridge Management Board,
Government of NCT of Delhi,
New Delhi - 110001

Dated: 25.02.2025

Sub: Application No. 1587 of 2024 filed by Shri Rajeev Ranjan
regarding approval given by the MCD and DDA to construct a
high-rise private group housing project at Vasant Kunj by M/s
RR Texknit LLP - regd.

Sir,

As you are aware the aforesaid application (copy attached) is under
consideration of the CEC. Certain queries were raised by the CEC vide

letter No. 11(42)/RMB/DDA/2020-21/8250-54 dated 08.01 2025 which
were was also subsequently replied by you.

2. In this regard, the CEC has decided to seek the views of the Ridge
Management Board on the project which is the subject matter of this
application.

3.  Hence, you are requested to present this application before the
Ridge Management Borad and submit its views within next 3 weeks ie.
latest by 18.03.2025.

Encl: As above
Yours faithfully

wv

(Banumathi. G)
Member Secretary
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GOVERNMENT OF NCT OF DELHI ’ ?f
DEPARTMENT OF FORESTS & WILDLIFE
A-BLOCK, 2 FLOOR, VIKAS BHAWAN, IP ESTATE, NEW DELHI-110002

F.No.11(42)/RMB/DDA/2020-21/ |}ja9 <42, Date: 2 [osfo.s

To,
The Member Secretary
Central Empowered Committee
2™ Floor, Chanakya Bhawan
Chanakyapuri, New Delhi-110021

Sub: Application No.1587 of 2024 filed by Shri Rajeev Ranjan regarding approval
given by the MCD and DDA to construct a high-rise private group housing
project at Vasant Kunj by M/s RR Texknit LLP-reg.

Ref:  Your letter F.No.2-80/CEC/SC/2025-Pt.IX dated 25.02.2025.
Ma'am,

I am directed to convey that M/s RR Texknit LLP has not approached the RMB for
clearance of the project till date. Further vide order dated 16.05.2024 (copy enclosed), the
Hon'ble Supreme Court in .A. No.117930/2024 in Contempt Petition (Civil) Diary No(s)
21171/2024 in W.P.(C) No. 4677/1985 titled Bindu Kapurea Vs Subhasish Panda has
restrained the Ridge Management Board from clearing any project proposals for diversion
of ridge forests without seeking permission from the Court. The relevant extract of the said

order is reproduced below:
“......5. We, therefore, restrain the Ridge Management Board from clearing the project
proposals for the diversion of the ridge forests without seeking permission from this Court.”
Therefore, till the above order is revoked, it will not be possible to obtain the views

of Ridge Management Board on the Project.
Yours faithfully,

206

@ajr Bi><

(S.S. Kandpal)
APCCF &HoD/
Member Secretary, RMB

Copy to: : R
1. CCF (A), Department of Forests & Wildlife, Govt. of NCT of Delhi.

2. CF, Department of Forests & Wildlife, Govt, of NCT of Delhi,
3. CF (HQ), Department of Forests & Wildlife, Govt, of NCT of Delhi.
4, DCF (South), Department of Forests & Wildlife, Govt, of NCT of Delhi.
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ANNEXURE R-5/2

IN THE HIGH COURT OF DELHI AT NEW DELHI
(EXTRAORDINARY CIVIL WRIT JURISDICTION)
CMA NO 12025
IN
CONTEMPT CASE (C) NO 1149 OF 2024

IN THE MATTER OF

BHAVREEN KANDHARI ...PETITIONER
VERSUS

SHRI C. D. SINGH AND ORS. ...RESPONDENTS

AND IN THE MATTER OF:

VASANT KUNJ  RESIDENTS
WELFARE ASSOCIATION,
SECTOR-B, POCKET-1

THROUGH ITS AUTHORISED
REPRESENTATIVE

HAVING ITS OFFICE AT RWA
OFFICE SECTOR B, POCKET-I,
NEW DELHI-110070

EMAIL: ...APPLICANT
RWABI1.VASANT@GMAIL.COM
PH: +91-9773622782

APPLICATION UNDER SECTION 151 OF THE CODE OF CIVIL
PROCEDURE 1908 SEEKING RECALL OF ORDER DATED 06.12.2024
PASSED BY THIS HON’BLE COURT IN CM APPLICATION NO. 52907 OF
2024 & C.M APPLICATION NO 52908 OF 2024.

MOST RESPECTFULLY SHOWETH:

1. The present Application is being filed by the Applicant seeking the recall of the
Order dated 06.12.2024 passed by this Hon’ble Court in CMA No. 52907/2024
& CMA No 52908/2024. 1t is respectfully submitted that the said order was
obtained by the Respondents, particularly by Sh. Vipul Pandey - Dy Conservator
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of Forests, South/Tree Officer (‘DCF’), by playing fraud upon this Hon’ble
Court. The Respondents have deliberately suppressed and concealed material
facts that were crucial to the just and fair adjudication of the matter. It is submitted
that material facts have been deliberately concealed by the Respondent from this
Hon’ble Court. by A copy of the order dated 06.12.2024 passed this Hon’ble
Court has been annexed herewith and marked as ANNEXURE A-1.

. That the Applicant, Vasant Kunj Resident Welfare Association Sector-B, Pocket-
1, is filing the present Application through it’s President, Sh. Manju
Swaminathan, who has been duly authorised vide authority letter dated
28.01.2025. A copy of the authority letter dated 28.01.2025 has been annexed
herewith and marked as ANNEXURE A-2.

. That the order dated 06.12.2024 disposed of CMA No. 52907/2024 & CMA No
52908/2024, filed by the Applicant seeking appropriate directions against the
Respondents/alleged owners and private builders regarding the unauthorized
felling of trees at the land situated at Khasra No. 1230/2 (New), admeasuring 6
Bighas and 7 Biswa, located in Sector-B, Pocket-1, Vasant Kunj Housing
Scheme, New Delhi ("Subject Property").

. It is submitted that the said order was passed on the basis of a status report dated
23.10.2024, prepared by the DCF in pursuance of the order dated 04.10.2024
passed by this Hon’ble Court.

A copy of the order dated 04.10.2024 passed by this Hon'ble Court as been
annexed herewith and marked as ANNEXURE A-3.

. That the DCF had made the following observations in the status report on
23.10.2024:-
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“6.That an Inspection of the trees at the spot was carried out by the
representatives/nominee of the Answering Respondent and it was
observed that at present total 23 trees are present at the site out of which
19 No of trees are healthy and upright, 01 no. of fallen tree was
rehabilitated and 03 no. of trees are dried out. The copy of the Inspection
Report along with the photographs is annexed herein as Annexure R-1.”

Accordingly, on the basis of the status report dated 23.10.2024, filed by the DCF,
this Hon’ble Court vide order dated 06.12.2024 disposed of the CMA 52907/2024
and CMA 52908/2024 with a direction that alleged owner of the property shall
ensure that all 19 trees are kept healthy and alive and the 1 rehabilitated tree shall

be kept in good condition.

A copy of the status report dated 23.10.2024 filed by the DCF has been annexed
here with and marked as ANNEXURE A-4 (COLLY).

. It is submitted that pursuant to the passing of the above mentioned order dated
06.12.2024, it came to the knowledge of the Applicant that a contempt petition
bearing Diary No. 57901/2024 titled ‘Bhavreen Khandari v. Rakesh Sharma &
ors.” was filed in the case titled ‘M.C. Mehta v. Union of India & Ors.”, W.P. (C)
No. 4677/1985, pending before the Hon’ble Supreme Court against the alleged
owners/private builder of the Subject Property. The above captioned matter was
listed on 19.12.2024 and on 17.01.2025 and is still pending before the Hon’ble

Supreme Court.

A copy of the contempt petition bearing Diary No. 57901/2024 titled ‘Bhavreen
Khandari v. Rakesh Sharma & ors.” has been annexed herewith and marked as

ANNEXURE A-S.

. That on a perusal of the contempt petition filed before the Hon’ble Supreme

Court, it came to light of the Applicant herein for the first time that the DCF had
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earlier served a Status Report dated 19.09.2024 to the Petitioner ‘Bhavreen
Khandari’ regarding the illegal felling of trees on the Subject Property. It is
pertinent to mention that the said status report dated 19.09.2024 was never served
upon the Applicants herein and was not within the knowledge of the Applicant
or this Hon’ble Court whilst adjudicating the matter.

A true copy of the email dated 19.09.2024 serving the status report to the
Petitioner which was never disclosed to the Applicant or this Hon’ble Court is

annexed herewith and marked as ANNEXURE A-6.

A true copy of the status report dated 19.09.2024 along with documents prepared
by the DCF has been annexed herewith and marked as ANNEXURE- A-7
(COLLY).

. A perusal of the status report dated 19.09.2024, especially Paras 6 to 10 of the
said status report would show that fraud has been played upon this Hon’ble Court
by the Respondents. The pertinent observations contained in the status report are

as under:

A. 2 trees were dried out, 1 sheesham tree was uprooted, 1 tree was cut from
roots, 14 trees with roots damaged, 1 missing tree, 1 tree embedded in
concrete, 19 trees found in good health (10 neem trees, 3 papdi trees, 4

gulmohar trees, 1 alstonia tree, 1 mango tree)

B. A complaint was submitted to the SHO, Vasant Kunj, for registration of an
FIR for illegal felling of trees under the provisions of the Delhi Preservation

of Trees Act (DPT Act).

C. It was further stated that a fraudulent and forged permission for felling trees

was presented to the officials of the DCF by the alleged owners/private
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builders, against which the DCF was to take appropriate steps by filing an FIR

with the concerned authority.

D. A restraint Order dated 17.09.2024 issued to the alleged owners/private
builders directing an immediate halt on construction activities due to

unauthorised removal of trees identified on the site;

E. A show cause notice dated 17.09.2024 under Section 31 of the DPT Act issued
to the alleged owners/private builders, for appearance before the DCF (South)

for assessment of the nature of the offence committed;

9. On a perusal of the observations of the DCF recorded in the status report
19.09.2024, it is clear that there was rampant and unauthorised felling of trees
carried out at the Subject Property by the alleged owners/private builders, against
which complaints were filed and notices under the Delhi Preservation of Trees
Act, 1994 were also issued by DCF. However, the subsequent status report dated
23.10.2024 filed by the DCF contains observations that are completely
contradictory to and omits crucial details mentioned in the status report dated

19.09.2024.

A table showing the contradictions in the status report dated 19.09.2024 and
23.10.2024 prepared by the DCF has been annexed herewith and marked as
ANNEXURE A-8.

10.A perusal of the Status Report dated 19.09.2024, filed by the Deputy Conservator
of Forests (DCF), unequivocally reveals that the Respondents tendered a false
undertaking before this Hon’ble Court on 04.10.2024, thereby creating a
misleading impression that there were only 23 trees at the subject property.
However, the Status Report dated 19.09.2024 explicitly records the presence of
39 trees, comprising 19 healthy trees and an additional 20 trees that had been
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uprooted, were missing, damaged, or fallen. In stark contradiction, the
subsequent Status Report dated 23.10.2024 reflects only 23 trees at the subject
property, which, coupled with the inconsistencies in the recorded condition of the
trees in both reports, clearly indicates rampant and illegal felling of trees. It is
evident that such unlawful activities have been deliberately suppressed and
concealed in the Status Report dated 23.10.2024, with the intent to mislead,
misrepresent, and withhold material facts from the consideration of this Hon’ble
Court. The actions of the Respondents, in collusion with the DCF, amount to a
blatant fraud perpetrated upon this Hon’ble Court, which has proceeded under
the erroneous assumption that the subject property contained only 23 trees,

thereby causing grave prejudice to the present case.

11.In view of the foregoing, it is emphatically submitted that the deliberate
suppression of critical facts from the DCF's status report dated 23.10.2024 as well
as the undertakings given on 04.10.2024 and 06.12.2024 constitute a fraud upon
this Hon’ble Court, warranting the recall of the Order dated 06.12.2024. If the
Order is not recalled, it will result in a grave miscarriage of justice and will allow
the alleged owners/private builders to continue their unlawful activities
unchecked. It is imperative that this Hon’ble Court takes corrective action to
rectify the legal infirmities arising from such misrepresentation and to uphold the

sanctity of judicial proceedings.

12.That the present Application is hona fide and made in the interest of justice. It is
submitted that the alleged owners have wilfully and deliberately disobeyed the
directions of this Hon’ble Court by felling trees on the Subject Property without
seeking the requisite sanction/clearance from the concerned authorities. Further,
the governmental agencies which, infer alia, include the Tree Officer, have failed

to fulfil their statutory duty of preservation of trees in Delhi.
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13.That for the sake of brevity and full disclosure, it is stated that the Applicant has

on a separate cause of action, filed the following cases gua the Subject Property:-

13.1.

13.2.

‘Vasant Kunj RWA Sector-B, Pocket-1 v. DDA & Ors. W.P. (C)
11283/2024°, pending before the Hon’ble High Court of Delhi, challenging
the illegal sanction granted by MCD and DDA for construction of a group
housing project at the Subject Property;

‘Vasant Kunj RWA, Sector-B, Pocket-1 v. MOEFC & Ors., O.A. No.
1171/2024°, pending before the Hon’ble National Green Tribunal,
Principal Bench, challenging the illegal construction activities undertaken
at the Subject Property without obtaining the requisite Environmental
Clearance under the Environment Impact Assessment Notification, 2006

issued under the Environment Protection Act, 1986.

14.In view of the above, it is most respectfully prayed that the present Application

be allowed in the interest of justice.

PRAYER

In view of the above, it is most respectfully prayed that this Hon'ble Court may be

pleased to:-

A.

Allow the present application and Recall the Orders dated 06.12.2024
passed in CMA Nos. 52907/2024 and 52908/2024;

Direct an independent inquiry into the discrepancies in the status reports
dated 19.09.2024 and 23.10.2024 of the DCF (South) and the illegal acts of
the alleged owners/private builders;

Pass any other or further Orders as this Hon’ble Court may deem fit and

proper in the interest of justice.
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APPLICANT

THROUGH )\ ?L_;

anjis
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ROHAN ANAND
A-446 (LGF), DEFENCE COLONY,

NEW DELHI - 110024
EMAIL: ROHANANAND@VERTARILEGAL.COM

MOBILE: +91-9968791199
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IN THE HIGH COURT OF DELHI AT NEW DELHI
(EXTRAORDINARY CIVIL WRIT JURISDICTION)
CMA NO OF 2025
IN
CONTEMPT CASE (C) NO 1149 OF 2022

IN THE MATTER OF
BHAVREEN KANDHARI ...PETITIONER

VERSUS
SHRI C. D. SINGH AND ORS. ...RESPONDENTS
AND IN THE MATTER OF :-

VASANT KUNJ RESIDENTS
WELFARE ASSOCIATION, SECTOR -

B,POCKET -1
' ...APPLICANT

AFFIDAVIT

I, Manju Swaminathan, W/o S. Swaminathan aged about 73 years,
R/o B-1/11456, Behind Fortis Hospital, Vasant Kunj, South-West
Delhi-110070, do hereby solemnly affirm and state on oath as

under:; -

1. ThatI am the President B1 Resident Welfare Association of
the Applicant and as such am fully conversant with the facts

and circumstances of the case and duly authorized and

competent to swear this Affidavit.

2. That the accompanying Application has been drafted by my

counsels under my instructions and I have read and
20 Commigg; iy

5. 231207 & '?ag:rderstood the contents of the same.

x
(;SQ, “\TE“‘JRA A Cout

peitt 0'1& “-/
+ BY- - L. 415 |7-
PoP - ociod | 6 8
% Y peﬂ 530 wzﬁ?. /
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3. I say that the contents thereof are true and correct to my

knowledge and belief and based on records maintained by
the Petitioner.
DEPONENT

VERIFICATION 12 9 JAN 2025
Verified at New Delhi on this day of , 2025 that

the contents of the present Affidavit are true and correct to the best

of my knowledge and belief as derived from the record maintained

by the Petitioner and no part of it is false and nothing material has

been concealed therefrom.

M

DEPONENT

Lo\ wo. 232028 " sioner
G¥ gL, No. 238w Oty Commis
@ TENDRA KUMAR 5 New Delhl
iy WRE I.‘t_u\lﬂcate :_.
e et Hiah Goul."t =
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g Aep gg‘md .4/5[2024 S
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ANNEXURE R-5/3

* IN THE HIGH COURT OF DELHI AT NEW DELHI
+ CONT.CAS(C) 1149/2022 & CM APPL. 26421/2023
44853/2023, CM APPL. 6403/2024, CM APPL. 6406/2024
7979/2024, CM APPL. 7980/2024, CM APPL. 22099/2024

CM APPL.
CM APPL.
CM APPL.

CM APPL

CM APPL

26203/2024, CM APPL.
. 32242/2024, CM APPL
CM APPL.
CM APPL.

37645/2024, CM APPL.
45986/2024, CM APPL.
. 51019/2024, CM APPL
CM APPL.
CM APPL.
CM APPL.
CM APPL.
CM APPL.

53844/2024, CM APPL.
57162/2024, CM APPL.
62487/2024, CM APPL.
65260/2024, CM APPL.
68217/2024, CM APPL.

BHAVREEN KANDHARI

Through:

VErsus

29795/2024, CM APPL.
. 32897/2024, CM APPL.
44009/2024, CM APPL.
46221/2024, CM APPL.
. 51020/2024, CM APPL.
53949/2024, CM APPL.
57215/2024, CM APPL.
63373/2024, CM APPL.
67188/2024, CM APPL.

29796/2024
32898/2024
44143/2024
47590/2024
53808/2024
57042/2024
62212/2024
63375/2024
67527/2024

69803/2024 & CM APPL. 69804/2024

..... Petitioner

Mr. AdityaN. Prasad and Mr.
Pratyush Jain, Advs.
Mr. Gautam Narayan, Ms. Prabhsahay Kaur, Ms.
Asmita Singh, Mr. Satyakam, Amicus Curiae
Mr. Tushar Nair, Mr. Punishk Handa,

Mr. Anirudh Anand, Advs

SHRI C. D. SINGH AND ORS.

CORAM:

..... Respondent
Through:  Mr. Sameer Vashisht, ASC
Mr. Satyakam, ASC
Mr. Sanjay Katyal, Adv.
Ms. Mehak Nakra, ASC
Mr. Ahluwalia, Adv

HON'BLE MR. JUSTICE JASMEET SINGH

%

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 24/06/2025 at 17:12:14

ORDER

06.12.2024


ANNEXURE R-5/3


CONT.CAS(C) 1149/2022

1.

2.

Since Mr. Gautam Narayan, learned Amicus Curiae has been
designated as a Senior Advocate of this Court, while he will continue to
assist the court as Amicus Curiae, but on account of his busy schedule,
Ms. Ashmita Singh and Mr. Satyakam, learned counsels are requested
to assist this Court as Amici Curiae in the present matter and other
connected proceedings pertaining to protection of trees.

List on 10.01.2025.

CM APPL . 29795/2024 & CM APPL . 29796/2024

3.

6.

Mr. Katyal, learned counsel for the respondent states that the
Department will take the Amici Curiae to show them the state of 53
transplanted trees as well as the compensatory plantation of 1400 trees
and their status as well as their health.

L et the photographs of the same be place on record.

With consent, Mr. Saurav, Forest Officer of NCRTC (Mob:
9958941470) will go with Mr. Satyakam, learned Amicus Curiae
tomorrow, i.e. 07.12.2024 at 11 am., along with a Tree Officer who
will accompany them. One Range Officer shall also accompany them.
List on 13.12.2024.

CM APPL . 52907/2024 & CM APPL . 52908/2024

1.

This is a digitally signed order.

These are applications seeking directions to the Deputy Conservator of
Forest to conduct an inspection qua removal and felling of trees in
Khasra No. 1230/2 measuring 6 bighas and 7 biswa.

As per the report of the DCF (South), in paragraph 6 it is stated that
there were atotal number of 23 trees present at the site, out of which 19
trees are healthy, 1 tree has fallen, which was rehabilitated, and 3

The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 24/06/2025 at 17:12:14



number of trees have dried out.

9. The number of healthy trees as recorded in the order dated 04.10.2024,
remains the same.

10. Mr. Ahluwalia, learned counsel, on instructions, states that the owner
of the property shall ensure that al 19 trees are kept healthy and aive
and the 1 rehabilitated tree shall be kept in good condition.

11. In view of the above, the applications are disposed of in the aforesaid
terms.

CM _APPL. 57162/2024, CM_APPL . 47590/2024, CM_APPL . 7979/2024,

CM_APPL . 7980/2024, CM _APPL . 37645/2024, CM_APPL . 53949/2024,

CM APPL . 62212/2024, CM _APPL . 67527/2024, CM_APPL . 67188/2024,

CM_APPL. 44143/2024, CM _APPL. 69803/2024 & CM APPL.

69804/2024

12. Liston 13.12.2024.

JASMEET SINGH, J
DECEMBER 6, 2024 / akc/ (MS)

Click here to check corrigendum, if any

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 24/06/2025 at 17:12:14
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ANNEXURE R-5/4

IN THE HON’BLE HIGH COURT OF DELHI
C.M.A. 120258
IN

CONT CAS(C) 1149/2022

IN THE MATTER OF:
BHAVREEN KANDHARI ..PETITIONER
VERSUS
SH. CD SINGH & ORS ..RESPONDENTS
AND

IN THE MATTER OF:
RESPONDENTS WELFARFE ASSOCIATION,
VASANT KUNJ RESIDENTS SECTOR-B, POCKET-1
. APPLICANT/ INTERVENOR

REPLY TO THE APPLICATION FILED BY THE APPLICANT

FOR RECALLING OF ORDER DATED 16/12/2024

MOST RESPECTFULLY SHOWETH: -

1. That at the outset the answering respondent denied each and every
allegations, assertions and submissions made by the applicant/

intervenor in the present application.


ANNEXURE R-5/4
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It is submitted that similar applications were filed by the
applicant/intervenor before different courts/forum/authorities i.e.,
Hon’ble High Court of Delhi, NGT and CEC. It is also important to
mention that the matter is pending before the Central Empowered

Committee who is continuously monitoring the issue. It is respectfully

submitted that petitioner is doing forum hunting.

It is submitted that the Central Empowered Committee which is

constituted by this Hon’ble Supreme Court of India in W.P( C ) No.

202/95 & 171/96 is already adjudicating the matter for which several

meetings has also held in application no.1587 of 2024 filed by Sh.
Rajeev Ranjan who is a member of petitioner RWA in CEC. A Site visit
in this regard was taken place on 03.01.2025 in the presence of the CEC
adjudicating members along with officers of MoEFCC, DDA, Forest
Department along with the applicant of the abovementioned application.
[t is also important to mention that CEC has already decided the matter
and has passed the order. The copy of the CEC details along with CEC
order is annexed as Annexure —1(colly).

It is submitted that vide order 10/09/2024, this Hon’ble Court issued
notice to the application filed by the applicant/intervenor bearing no. CM
APPL. 52907/2024 & CM APPL. 52908/2024. The copy of the order is

annexed as Annexure-2.
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5. That upon receiving the information, immediate remedial
measures were taken by the office of answering respondent and
further vide order dated 12/09/2024, this Hon’ble Court called for

the status report and further passed the following directions:-
vennns CM APPL. 52907/2624 & CM APPL. 52908/2024

25, Ms. Nakra, learned counsel assures that no tree shall be
cut without permission and information of the DCF. The

SHO, PS Vasant Kunj, New Delhi shall ensure compliance.
26. List on 20.09.2024.......

The copy of the order dated 13/09/2024 is annexed as

Annexure-3.

6. That in lieu of the directions issued by this Hon’ble court. the
answering respondent submitted the status report vide dairy
bearing no. 3953199/2024 dated 19/09/2024. It is pertinent to
menticon that a chart was handed by the Ld. Amicus Curie during
the hearing on 20/09/2024 which is a part of pleading No. 8 in
column 3 wherein it was mentioned that the status report was filed
by the department alongwith the comments of the Ld. Amicus

Curie.. However on the dated hearing i.e. on 20/09/2024, the same
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could not come on record therefore the copy of the same was

handed to the concerned parties during the hearing.

That on 04/10/2024, the CM APPL. 52907/2024 & CM APPL.
52908/2024 was mentioned during the hearing and despite having
the one status report on record this Hon’ble issued direction for
another status report on the protest of counsel of the owner/non

applicant.
CM APPL. 52907/2024 & CM APPL. 52908/2024

1. Mr Ahluwalia, learned CGSC appears for the owner of
the plot in question and states that as of today there are only
19 trees (including 1 fallen) in the plot and assures that the

Jallen tree will be restored.

2. Let the DCF inspect through self or through its

representative and file a status report,

3. The report shull be shared with the learned Amicus
Curaie and the owner shall ensure that all 18+1 trees are

de-concretized.,

4. The rehabilitation of the tree shall be done in the

presence of the nominee of the DCF,
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5. The Amici Curgie shail file the status of the land in

question.
6. List on 25.10.2024,

The copy of the order dated 04/10/2024 is annexed as

Annexure-4,

That only upon the direction of this Hon’ble court the new/fresh
status report was filed. That there is no discrepancy in the status
reports and both the status reports are correct. The petitioner is
unnecessarily making mountain out of a mole. The following will

classify the issue:-

i. 1% Status report was filed in compliance of order dated
10.09.2024. The site was inspected by forest guard and he
submitted the status report dated 13.09.2024. In the report
inspecting officer gave two charts giving details of 19 trees in
each chart. From the reading of the same it transpires as if
there were 38 trees. But the inspecting officer report was
confusing and the copy of the same has been annexed as

Annexure-5.

ii. The department called for an explanation dated 05.05.2025 to

the Inspecting officer calling upon him to explain the incorrect
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inspecting report given by him. Thereafter, a reply dated
06.05.2025 was filed by the inspecting officer wherein it was
stated that initial inspection was carried out from the outside,
as the premises was gated and locked. Therefore, there was a
mismatch in identifying the accurate species of the trees as
they were distantly placed at the site and it was also stated in
his reply that the trees mentioned under the head of healthy
tree were again mentioned under the head of tree offence due
to which number of trees were counted twice and created
confusion. The copy of the cause notice dated is annexed as

Annexure-6.

Thereafter in compliance of order dated 04.10.2024
statff/nominee of DCF Shri Cheedi lal(Forester) and Shri
Kamal Kishore (Deputy Range Officer) inspected the site
again and filed his report dated 18/10/2024. As per this report
there were 23 total trees most of which were healthy. The
department has called for an explanation dated 05.05.2025 to
the Inspecting officer calling upon him to explain the incorrect
inspecting report given by him. Thereafter, a reply dated
07.05.2025 was filed by the inspecting officers wherein it was

stated that total 23 trees was present at the site out of which 19
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trees was green and 3 trees were dried and 1 tree which was
fallen was restored at the same site. The copy of the

explanation dated is annexed as Annexure-7.

The report alongwith photographs are annexed as

Arnexure-8,

The Deponent is also filing the latest photographs which taken
on 14.05.2025 showing the present 23 trees condition. Out of
all 23 trees, 19 trees are standing there green and healthy, 3
trees are dry whereas the tree which was restored is also
present and not dried up. The photographs along with report

are annexed as Annexure-9,

9. Therefore from the above it is apparent that no false pleading was

10.

ever filed by the department before this Hon’ble Court. The

petiticaer is filing false petition for malafide purpose and to

malign the department. It is further most humbly submitted that

the present application is motivated despite the fact that the

applicant/intervenor has no locus. Further the present application

was moved just to harass the answering respondent.

That the present application ought to be rejected as the same has

been moved by placing the incorrect facts in a twisted manner.
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Further it is a clear atternpt by the applicant to raise hand on the
working of this Hon’ble court as well as the Forest department. It
is further pertinent to mention that the answering respondent is
dutifully discharging its duties under the strict vigilance of this

Hon’tle court.

Parawise reply

11.

12,

13.

14.

15.

That the contents of Para No. 1 are wrong and denied in toto. It 18
submitted that nothing has been concealed by the answering

respondent.
That the contents of Para No. 2 needs no reply.

That the contents of Para no. 3 are admitted to fact that the
applicant filed an application. However it is submitted that the

applicant/intervenor has no locus to sustain that application.

That the contents of Para no. 4 and 5 are matter of records

therefore needs no reply.

That the contents of Para No. 6 are wrong and denied in toto. It is
submitted that the applicant/intervenor was well versed with both
the status report. Further both the status report was on record and
even the chart which was shared by the Ld. Amicus curie on

20/09/2024, clearly states about the presence of status report filed
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on 19/09/2024. Therefore, no fraud has been played before this

Hon’ble court.

That the contents of Para No. 7 are wrong and denied in toto. It is
submitted that applicants were very well aware of both the status

reports and also both the status report was part of the proceedings.

That the contents of Para no. 8 are matter of pleading therefore

needs no reply.

That the contents of Para no. 9-10 are wrong and denied. It is
submitted that the first status report was filed on the basis of
preliminary inquiry made the office of answering respondent on
the information provided by the applicant themselves. However
after filing the first status report which objected by the non
applicant, this Hon’ble court directed the non application/owner
through its authorized representative to take all the remedial steps
to save the trees. It is further submitted that the subscquent status
report only qua the remedial measure which were taken by the
Non Applicant/owner of the property. It is further submitted that
the applicant deliberately concealed and mislead this Hon’ble
court and further raise hands on the integrity of this Hon’ble court
as well as the answering respondent who is dutifully obeying all

the orders under the close supervision of this Hon’ble court.
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That iﬁe contents of Para no. 11 are wrong and denied in toto. It 1s
submitted that nothing has been suppressed and no fraud has been
prayed upon by the answering respondent before this Ilon’ble
court. It is pertinent to mention that the applicants are nothing but
a disgruntled association who wanted to create a wrong
impression by making presenting the actual facts in twisted

manmncr.

That the contents of the Para no. 12 are wrong and denied.

That the contents of 13-14 are matter of records. However it is
submitted that similar applications were filed by the
applicant/intervenor before different courts/forum/authorities.
Therefore, in the light of their own submissions the present

application ought to dismiss with exemplary cost.

That the contents of the prayer ought to rejected simply on the

ground of presenting the actual facts in twisted manner.

It is prayed accordingly.

ent

Through :LJ»%
4

(Sameer Vashisht)

Standing Counsel (Civil), GNCTD
Lawyer’s Chamber 436, Block-1
High Court of Delhi, New Declhi
9871657630
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IN THE HIGH COURT OF DELHI AT NEW DELHI
C.M.A. /2025
IN

CONT CAS(C) 1149/2022

IN THE MATTER OF: -
BHAVREEN KANDHARI -PETITIONER
VERSUS
SH. CD SINGH & ORS ~.RESPONDENTS
AFFIDAVIT

I, Vipul Pandey, S/0 Gajadhar Pandey aged 35 years, officiating as
Deputy Conservator of Forest(South), having office at Asola Bhatii
Wildlife Sanctuary, do hereby state and affirm in my official capacity
as hereunder: -

1. That I am officiating as above and am well aware of the facts of

the present matter and therefore competent to depose the

of the present affidavit as the same has not been reproduced for

the sake of brevity.
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. W
¥ erified at New Delhi on this  day of May, 2025 that the contents

of Para 1-2 of the above Affidavit are true and correct to the best of

my knowledge, no part of it is false and nothing has been concealed
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